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LOK SABHA

Friday, May 8, 1970, Vaisakkha 18, 18y2
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

HosTiLE NAGAs SETTING Up BAsks
In ManNIPUR

*1502, SHRI BEDABRATA BARUA :
Will the Minister of HOME AFFAIRS
be pleased 1o state :

(2) whether it is a fact that the hostile
Nagas have set up bases inside Manipur:

(b) whether th: Manipur  Government
have asked for any assistance to suppress
the hostijes: and

(c) whether the bases have since  been
destroyed ?

THE MINISTER OF HOME AJFAIRS
(SHRI'Y. B, CHAVAN) : (2) to (¢} . Naga
hostiles have some camns in parts of Mani.
pur, Al reaonseble assistance is provided
1o the Manipur Adminisration to deal with
hostile activities and the Sceurity Forces
take action agtinst hostiles indulging in
unlawlul activities.

SHRT Br.DABRATA BARUA : My
question wes insnired by recent reports of
concatration of hostile activities in Mani-
pur, There are reporis— | do not know how
tur they are true—-thar they have recently
shified their operational headquarters of
NNF from Nagaland to Manipur and tha
they hi*ve been trying 1o set up an operational
areas in  Thangel] of Manipur, which
is 2 very densely furest area, and that
thzy are trying to sneak from East Pakistan,
T wonld like to know whether it is fact.

SHRI! Y. B, CHAVAN : | do not wan
to confirm it or deny i1, We are aware of
certain underground activities of the Nagas
and necuisary action is being 1aken,

SHRI BFEDABRATA BARUA : N
was reporied that Mr, Tune Seli, Com-
mander in chicf of the bostilc Nagas was in
East Pakistan and that ke is irving 1o sneak
into Manipur via Chittagong tract. Have

government any information whether he
has entered Manipur or not 7 May I know
whether the government have thwarted
th: efforts of the Chinese trained Nagas to
cnter Manipur and. if not, how many of
them have entered Manipur ?

SHR1Y. B.CHAVAN : It is very difficult
for me to give detailed infuimation on this
question, Certainly, there are many people
on the other side und they make continuous
effort to sneak in and it is our continuous
effort to fLusirate their attempts,

SHRI HEM BARUA : May 1 know
whether it i not a fact that the Naga areas
of Manipur were uncomaminated by Naga
hostiles activities, Even then, the cessation
of hostilities agreement was cxtended to
cover this arca and it is under the cover of
this agreement that the Nzaga hostiles are
building up their centres of operation in
this particular area of Manipur, Then, is
it ajso not & fact that the Naga hostiles are
going 10 China and 10 Pakistan through
these arcas of Manipur 7 If so, what
has Government done to disrupt this con.
nection 7 Szcondly, Mr. Phizo who is
a fugitive from India in  Londcn has
repo:tedly asked the MNaga pcople to
collect funds 1o ¢nable him Lo rise the Naga
issue in  United Naiions with the help
of West Germany, Whay steps have
Government taken to disrupt this connec-
tion ?

sft fire wox |1 snaw AR, AT
AIF ATETE | 7T * FT HTCH WY
oW % § 99| 9T o971 g & Monday
May, 8.

srerw wgren: e wrévdee o
arq €Y s gam &, Ien ot g dw
#ifg

SHRI Y, B. CHAVAN : Sir, he has
raised this question of Phizo and cessa.
tion of hostilities many a time on the floor
of the House. 1 think this cessation of
Hostilities Agrecment has aunainly  given
us overail advaniege in thie matter. 1 do
not thiok 1 can 2g.ec with Lim that because
af this Agicement there is 2 spurt in the
underground Naga activity. In the wo
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Divisions which are inbabited by Naga
tribes these hostilities have been operation
for some time.

SHRI HEM BARUA : Thesc areas
were not contaminated previously before
you extended this so-called cessation of
hosilities agreement to cover this area.

SHRI Y, B, CHAVAN : I do not agrec
with you, They were contaminated before
that,

SHRI BALRAJ MADHOK :1s it a
fact that this area in Manipur got involved
only when the Government of India
without reference 1o the Manipur Govern-
ment brought it within the purview of the
so-called Peacc Council and enabled the
Naga hostiles to extend their activities
without any kind of hindrance from
Manipur Government ? May I know whe-
ther it is also a fact that this growing hos-
tile activity in Manipur hills and valley
is because of the feeling of discremination
that is being felt by the people of Mani-
pur that Nagaland is a full-fledge State
and Manipur is not, and this feeling is
being exploited by not only Naga people
but by foreing elements ? Will Govern-
ment take early steps 10 give Manipur full-
fledge State-hood so thai the Manipur
Administration could (ake that much of
interest in tackling its problems ?

SHRI Y. B. CHAVAN : There is no
denying the fact that there is a demand
for Statehood in Manipur not only in Mani-
pur but in other Unjon Territories like
Tripura and Himachal Pradesh also,
These demands will have to be considered
separately from the hostilities of Nagas
in Manipur,

SHRI BAL RAJ MADHOK : They are
connected issues,

Y. B. CHAVAN : Everything is connecied

in that sence, What is unconnected,
In our political life, all issues arc, in a
weay, inter-dependent, But this is 2

separate question which will have 10 be
considered separately.

‘oft Q6o YRo WiNl : FT HaAT WY
Tg AmET W O A fw oqg A oA
FY @ Q@ ¢ 18 7 3w i wmw
wityz § g1, FEUT AH eI
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SHRI Y. B. CHAVAN : I had shown
some reluctance to indicate this, But,
1 can say generally that they are in both
areas,

MR. SPEAKER : Shri B. K, Daschow-
dhury-absent; Shri Shivappa,

SHRI N. SHIVAPPA :1 put Q. No,
1504,

AN HON, MEMBER
‘Fifth Freedom' right 7

THE MINISTRY OF CIVIL AVIA-
TION (Dr. KARAN SING) : you can
ask when the supplemeniarics are pul.

+ What is this

WiTHDRAWING OF Amr InDiA’s *Fuan
FreepoM' RiGHT By LeBanon

*1504, SHRI N. SHIVAPPA : Will
the Minister of TOURISM AND CIVIL
AVIATION be ploosed 10 siate

(a) whether it is a fact thot the Lebanen
Government has decided 1o withdraw the
‘Fifth Freedom' right of the Air India;

(b) whether it is also a fact the Lebancn
Government's attitude is due 1o the new
fargs for immigrants fron India by the
Air India and BOAC : and

(¢} il so, the reaction of Government
there 10 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARANSINGH):
(a) to (¢), The 5th freedom passenger
rights of Air-India beyond Lebanon, and
the 6th freedom rights of Lebunese pass-
enger carries from India were exercisable
after 31st March 1970 only on the basis
of a commercial arrangement berween
the airlines concerned, Since such as arrang-
ement has not materialised so far, these
rights have lapsed from 1st April 1970,
It is proposed to take up this matter with
the Lebanese authorities.

SHRI N, SHIVAPPA : The hon. Min-
jster was not prepared 10 give the mean-
ing of the ‘Fifth Freedom®right. I have
got a little hint of that. The fifth freedom
in aviation connotes off-loading of
passengers at a particular port and taking
passengers from that port, This freedom
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of Air [ndia has been withdrawn by the
Labanese authorities. Beirut is an inter-
nationa] port and a Jager number of pass.
engers stay in Beirut for a day or two.
Withdrawal of the fifth freedom would
amount to a lot of passengers taking
other airlines flight.  So, may 1 know from
the hon, Minister whether withdrawal of
the fifth freedom of Air India by the Leba-
nese  acthorities is not considered  an
unfriendly act and, if so, whether the
Government of India has formally taken up
this issue with the Lebanese authorities ?

Dr. KARAN SINGH : Sir, there is no
question of my not agreeing to clarify
what the ‘Fifth Freedom® right means,
1 merely stated 1o the hon, Member, when
he asks @ supplementary, 1 will be happy
to clarify it., The fifth freedom right s
the right of putting down in the territory
of another State a passenger who has been
picked up from  third Staie,

Sir. these agreements between Air-
lines are the result of commercial under-
standings between the airlines concerncd,
In this case, it would be between Air India
and the opposite Lebanese  Airlines and
the governmental agreements, When the
agreements are not arrived at, these rights
lapse,

The way the hon. Member has put
it that they have unilatcrally withdrawn
the fifth freedom right and, thercfore, that
is an unfriendly act, that is not correct.
The fact of the matter is that the whole
matter has been undcr negotiation, We
have not been able to arrive at a suvitable
commercial agrecment. Therefore, 10 thai
extent the fifth freedom right has lapsed,
Bui, as | said in my answer, we have
taken up the matter with the Lebanese
authorities and, perhaps, later this year,
there will be talks in that regard,

SHRI N, SHIVAPPA : In view of the
reply given by the hon, Minister, may I
know the extemt to which Air India is
likely to suffer as a result of this order ?

Dr. KARAN SINGH : The loss to
Air Indja is likely to be somewhere in the
neighbourhood of Rs. 35 lakhs 1o Rs,
40 Jakhs, However, there are several other
factors which 1 must mention because 1 do
not want t0 give an incorrect picture.
The fact is that as a result of the failure
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of this agreement, the Lebanese Airlines
which used to fly to India has stopped
functioning.  Therefore, there is an
assumption that it should be possible
for Air India to pick up that additiona]
traffic because that is not fifth freedom
right, That is third and fourth freedom,
That is not affected by  this  agree-
ment, 1 am hopeful that Air India should
be able to pick up the additional traffic and,
therefore, to some extent, make goodby
such losses as may be incurred as a result
of the withdrawal of fifth freedom right.

SHRI N. K. SANGHI : May 1 know
from hon, Minister when these are
bilatera] agreemems, why Air  India
or Government of India did not take up
this matter carlier so that there would have
been no cancellation of this agreement?
The maiter could have been taken up ear-
lier, Either it has been a failure on the
part of Air India or of Government of
India or of Lebanese authorities or it is that
the agreement has been cancelled unilat-
erally,

Dr, KARAN SINGH : As 1 said, it
is not a unilateral action, The matter
has been under negotiation constantly for
the last many months, [t just so happ-
encd that we were not able 1o reach a
commercially satisfactory agreement, It
often happens. It is not a gquestion of
apportioning blame.

EntRY OF PoLice INTO EDUCATIONAL
INSTITUTIONS IN WEST BENGAL

*1506. Sur1 Rabi Ray :
SHR1 S, M. Banern :

Will the Minister of HOME AFFAIRS
be pleased 10 siate

(a) whether there has been a significant
change in the policy regarding entry of the
Police into educationa] institutions in
West Bengal;

(b) if so, whether the Government of
West Bengal issued a Press Note 10 this
effect on the 14th April, 1970 and, if so,
the details thereof; and

(c) which are the educational institutions
in West Bengal in which the Police has
entered after the issuing of the said Pres
Note ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) (8) to (c). A
statement is laid on the Table of the House,
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STATEMENT

The Siate Government  had
fully reviewed, in consultition with the
Vice-Chancellor of Jadavpur University
and the Principal of the Bengal Engineering
College, Sibpar the situation which had
arisen due to law less and violent action
of a small group of students, 1t had been
decided that a contingent of the police with
sufficient strength would remain posted near,
but outside, the campus of the Jadavpur
University and the Bengal Engineering
College and tha the police would go into
the campus as soon as they receive infor-
matjon of any violent disorder or agtempts
to destroy the property of institution or any
other organised violation of the law, This
had becn clarified in the press noe issued
by the Government of West Bengal on 14th
April, 1970. The names of the educational
institutions into which police may have
entered after the 14th of April are being
ascertained from the State Government,

ot fa m : owEw wEwE, Tw
AT F AT F A qRIET ¥ AAAT
g § fF s foear @ ety
T OEA WA F AT Iq FFG TG A
WA § g haen far 4 fd fwe
weaTal & gfee 1 T Y s @ A foe
AT qE 7 % FCHTC Y 99 7 afraaa
FAF A am @ E

SHRI Y. B, CHAVAN : When the
situation goes on changing, the response also
will have to be modified what cver be the
genera] principles accepted, T would like to
give some information to the Housc about
our thinking on the subject. Firstly that it
was thought that the police should enter the
campus when they feel that there is a serious
situation and there is likely to be a threat
w0 peace and order in thot arer, Later
«n, after consultation with the Education
Ministry, it was thought, as far as the think-
ing is concerned, that normally the Police
should enter the educational institutions
only with the consent or 8t the request of
the head of the institution or the university.
Tha thinking js still there. At the present
momaent what we have done, and that too in
consultation  with the University Vice-
Chancellor is to siation the Police outside
the campus so that they cun  immediately

care-
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enter and be effective when the request is
made by the Vice.Chancellor,

ot ofw T : {7 qET qA TR
fF & 7ot wEE A wEr §
sy @ fe sreraq ar ferage ssfifaafar
wifew & ot aw ot AR B ¥ §
IR ATET F ART oY ATHT g FQ
# o w1 99 A9 #) WA @A
gT Wt AEIR Jaae #ifE 3w qgT §
formr Wt %Y o< ¥ oF e faw
orat oY foersi & aX & aw € A
a1 ag foen gt & ana A 7
9 fagas #1 qg7 ¥ ol ot
BT FEAIN T AT agaT I W@IE
IR UF 91 A TwgeEtegt & a0
FHAy 99 WY E WA W Ow s
a% | @ fewfaer & #4755t #Ey
TG qAAT |

SHRI Y. B. CHAVAN : As far as the
Bill is concerned, 1 am sure that the hon.
Member has soid has been taken note of
by the Education Minister who is present
here.

About the Police problem regarding
dealing with the siweation in the campus
and in the university, 1 em having @ dis-
cussion with the Edvcation Ministor and
the Chairmen of the University Grints
Commission in the course of the ncxt
week.

SHRI1 §. M. BANERJEE : Sir, this is
not the only case where the Police enter-
ed the campus of Jadavpur University but
in many colleges in Calcutta and in West
Bengal Police forces entcred 2nd in seme
cases they have beaten the studerts mer-
cilessly, 1 do not justify whatever the
students have done, Firstly, has his atten-
tion been drawn to the fact that this is not
the only incidem in Calcuita in Jadavpur
University 7 The statement says that
details are not available and they are
being obtained from the State Governnient.
1 would like 10 know whether any effort has
heen made to -.soenam the causes for the

d It is not
that all the students hl\r‘e become Naxalites,
Deep-rooted frustration, disappoinin.ent
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and Jack of security——these are the ree-
sons, Why the students have sometimes
taken the law into their hands and tried
to create a sitvation. Would the hon,
Home Minister ask the Union Educa.
tion Minister to convene a conference of
the Vice-Chancellors of these univer-
sities in West Bengal to discuss the entire
issue 7

SHRI Y, B, CHAVAN : As far as the
general problem of student unrest is con.
cerned, T think, even earlier the Education
Minister has clarified on several occasions,
I think even the Unjversity Vice-Chancellors
have gone into this matter, But certdinly
what is happening in Bengal in the univer-
sity campuses should not and cannot be
explained away merely by certain general
conditions, Tt is becoming a special problem
by itself and it will have to be dealt with as
such,

SHRIMATI ILA PALCHAUDHURI :
May 1 know, Sir, is it not a fact that the
police was siationed—the C.R.P. and the
B.S.F.—outside the Sirpur College or inside
the campus and yet the stores-shed con.
taining valuable things was burnt and the
Vice-Chancellor was made to walk for about
90 minutes and he was made 10 show
Mao.Tse-tung  Zindabad and other
slogans at the point of guns and dag-
gers and also two stndents were on the inch
of death, but the Police were brought therc
in time 10 prevent the death ? But. in spite
of the Police being there, how is it that the
stores were burnt ar 7-30 A M, end vet the
Police did not take any cognisance of it and
nothing could be done in time. This is
what agiiates the mind of the people and
I would like the Hon, Minister 10 tell us
about this.

SHRI Y, B. CHAVAN : 1 can under.
stand the anxiety of the Hon, Member
but about this particular case, I don't have
any details, But, from memory, | can say
that when burning of stores etc, tnok place
the police were not around, That was really
speaking the main reason; there may be
other reasons, But she her-self has admitted
that because of police intervention some
people’s lives were saved,

SHRIMATI ILA PALCHAUDHURI :
Their lives were saved by an inch of death,

VAISAKHA 18, 1892 (SAKA)
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SHRI Y, B, CHAVAN : Yes, quite right,
but it only shows that the Police presence
can make some change in the sitvation. It
is exactly for this, in order to ensure timely
intervention by the police, that the decision
10 keep them just outside the campus was
taken,

SHRI LOBO PRABHU : Sir, 1 refer 10
the Home Minister’s statement that the
thinking on the subject is that the university
should be protected from the Police, unleas
and unti! the Vice-Chancellor requests them
to interfere, 1 would like him to consider
whether this does not conflict with two very
important considerations : First, ihe Cri-
minal Law of the land knows no limits,
Of course, there are some conventiona]
exceptions like diplomatic immunity and
the Speaker has now taken away the pre-
mises of Parliament from the jurisdiction
of the police. But otherwise, the Crimi-
nal Law must run throughout the land
and you have no right. by executive under-
standing or convention, to prevent the opera-
tion of the Criminal Law, That is my first
point on which I would like the Minister 10
reply,

Secondly, Sir, you are placing the Vice-
chancellors in a very difficult position,
Already they have their own difficuliics
and conflicts with the siudents; and
if you leave the initiative 10 them, 1o
invite your interference, the interference
of the Police, you arc making things more
difficult and therefere you ore adding to the
aggravating conditicn there, as at present.

1 now come 1o my practical quesiion, Sir,
The troubje in the univeisitics can be tizced
to two broad scis of couses,  First, they are
political and agjiational,

SHR] UMANATH : Is it Hajf-an-Hour
Discussion ?

SHRI LOBO PRABHU : Will you please
listen to me ? Secondly, Sir, they are the
result of the grievences and the frustrations
of the students to which Mr, Banerjee refer-
red, 1 would like the Minister 10 consicer,
whether in respect of the political interfe-
rence or political penetration of the univer-
sities you should not call a convention of
all perties and ask them to give up this kind
of penetration, because, it is not fair to the
students and it is against proper prolifera-
tion of politics,
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AN HON. MEMBER : 1t is their birth-
right to indulge in party politics.

SHRI LOBO PRABHU : Then, Sir, my
second point is this,

Mr. SPEAKER : This is the Question
Hour and so you can ask questions only,

SHRI LOBO PRABHU : I am asking a
question, In respect of the grievances and
frustrations of the siudents, would the
hon. Ministers—both of Education and
Home-—consider why some system should
not be evolved in the University so that the
conflict—it may not necessitrily become 2
conflict—between the students and univer-
sity authorities can be avoided ?

MR. SPEAKER : Muy 1 te]l the hon,
Member that I have Jost touch with the first
part of his question because of his Jona
question ?

SHRI LOBO PRABHU : Would you
like me to repeat my question 7 1 think the
hon, Minister has followed my questjon
quite clearly,

SHRI Y. B, CHAVAN: The hon, Mem-
ber covered the Criminal Law etc, by his
question, I think that it js the duty of the
police to see that the LP.C. or Cr, P.C, i«
properly administered. 1 have no doubt
about that. But this is not an absiract
situation and it has to be rackled with cer-
tain humane considcrations, The problem
of students is no{ the problem of this coun-
try alome but it is a global problem and
one has to be very careful in this matter,

Therefore, 1 think that it was a wise
decision 1o leave the initiative with the Vice-
Chancellors of the Universities, The hon,
Member was saying that it must be made the
responsibility of the Vice-Chancellor, If we
do that, we would be putting him in a
difficult position, On the contrary if you
leave the discertion with the police to go
inside the university then that will make
the position still worse, As a head of the
university I think the Vice Chanceller should
take the responsibility as to when the police
should beinvited or should not be invited,

As far as the conference of leaders of the
political parties is concerned, 1 think that
the hon, Minister of Education, in reply
to a calling attention notice in the House
has stated that he would invite the Jeaders
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of a]l political parties in Parliament to dis-
cuss this matter,

SHRI SURENDRANATH DWIVEDY :
Sir, apart from the general proposition
whetherthe police should be ajlowed inside
the educational institutions or not, it appears
that in Bengal what is happering is part of
new cultural movement by the Naxalities,
And educational institutions have become
the target of attack, May I know whether
the Government of Tndia, because there is
Presidents Rule there, is providing any
security so that the educational institutions
are saved from such anacks ?

What special steps are being taken in that
regard ?

SHRI Y. B. CHAVAN : That is how
the whole question arises. In Calcutta,
in the carly stages, we found that Jadhav-
pur University was very much the target of
attack of these activities as also the engi-
ineering college. Therefore, immediate
decisions were taken in consultation with
the Vice-Chancellors and the heads of
Engineering Colleges that the police should
be made available. Of course, this is
subject to the condition that the police
should enter the campus on the invitation
of the Vice-Chancellor, There may be a
time-gap between the request reaching the
police and the police reaching the spot. In
order to mininise this time gap, it was
decided to locate the police outside the
Campus so that they may intervene timely.
This has raised certain other problems. 1,
of course agree with the hon. Member that
in Bengal, Assam and other areas, the
educational institutions are becoming
centres where these things are flourishing.

SHRI HEM BARUA : You must thank
the Assam Government for being alert

SHRI Y. B. CHAVAN : I thank the
Assam Government as also the hon. Mem-
ber.

So, Sir, it is because of this and in the
light of our experience. I propose to discuss
this matter with the Education Minister
and the Chairman of the University Grants
Commission. 1 am meeting them in the
course of next week.

&Y wwTaTe o 9 ¥ o AT A
¢ fr el weew § v fn faenfomt &
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R g A ff w1 T AW R,
T GFHT [FRAT A FaOre & -
faat & weaz & av arzagz  alAaredr
o TgaT & 39 F qrg A€} {Hav o awar |
e F favig ofefeafad ) & zawt
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FEAT FT AT F g w1 AF A
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# 9 AAEETIEH #1799 a1 gE & qur
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1 1 & F s w18 F1og 2y S 2
A w9 ¥ A gfers agt a7 agedr &,
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T ag THRETEE wEEE @A |, d§
39 &1 w dow § afrafedt &, ofe
IHET (FT AR | EZEIH F AT H
1 TS F1 Fe ffaew o,
T TET FIAE, IART 39 fefoem
fodr, #a1 <@ Fvag F, W A09 QAFHIA
fafee<d® am G | T8 99 F A
ven £ 9 A W o g
ARACLH FT HAFEAT FE AU
dare g1 o7 TH ag &) vy fefae
qaAHe A E, TWE AT 7 A !
E FTEATE FEE |

SHRI Y. B. CHAVAN : When I men-
tioned the generality of the problem. I had

no intention of ignoring the special
aspects of the Bengal situation. When
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the hon. Member had raised the general
question of criminal jurisprudence, I had
to make a reference to that. I am very
sorry that my hon. friend did not see the
aim or object of my reply.

As far as preparation for preventive
action is concerned, it can be only this
way; suppose, the police get information or
get intimation about certain preparations
for certain incidents, naturally the police
will have to be in communication with the
principal or the head of the institution or
the Vice-Charcellor and give him that in-
formation, Certainly, one should not merely
wait for that. But actual entry of the police
into the campus, at the present moment,
is to be only onthe request of the Vice-
Chancellor. 1 have been repeatedly saying
that.

In order to be a little more effective in
this matter, some new steps have been
taken such as locating the police near the
campus. But sometimes, that itself serves
as a red rag to the students. When they
see the police, they immediately get worked
up and excited, That also has happened on
many occasions. In fact, in this House,
many hon, Members have criticised even
this step. But looking to the special
conditions obtaining in Bengal, this step has
been taken in consultation with the heads
of the institutions.

The other thing that he said was about
organising other sections of students. 1
think this is also a general approach but
Government cannot and should mot do
that.

SHRI KANWAR LAL GUPTA :If
Government cannot do it, then let the politi-
cal parties do that.

SHR1 Y. B. CHAVAN : Amlina posi-
tion to advise the other polictical parties?
AN. HON. MEMBER : He can.
SHRI Y. B. CHAVAN : If I can, then
I would request them to do that.
5y Srrard ey UF 9% WA ¥
AT F g qA A wavar fE Saw &
favafagrag & o« grow et v
A1 SR frar 5ol oft & =g
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¥ GTH-aT% oA AvENT s o
wAt oft 7 gfre qem ¥ fare ag wal
W E aEdT T3 & oA A
weft ot ¥ @2 forear w5 & meng A
T 7 Afa 1 97 & 1 o forar AfA
Fgrafuad | gfrw § afd wewt
F1 G, T A fredE ArETE
TR I F A 9 @F gfaw
W AN € AW F qum Avear g e
o a® & =iy forer WY ST H
qaATE ot fY, Fav faenfet & wiafafy
Hew, A wfwwrEsi ¥ whafafy
A A I A F q@ F oA -
I ST 4, forerr wearsii § o foen-
A IR 4, T dHT ST vE famy
FEHET TAT F JIF W) F F1 qw
G X a W g fE oar s
& TR wY aE sEE et A
HT |

SHRI Y. B. CHAVAN : As regards
the entry of the police into the campus of
the Jadavpur University or the engineer-
ing college in Howrah, I did not have any
discussion with the Education Minister
here, But in these matters, I do not think
that the police had anything to do with
the students’ unions as such. They had
discussions with the heads of institutions.

ot wAvae fy: mifsgw &+ aw
Fg &, ITEr uHifguyE & a7 T4
g & fowor Heqrit o7 gfem
AT AT T AEHRT FT AL, FAT UG
wEYE | A AT A ogw Wi S g
& fg wora § | gfem 3 aga F fao g,
AR ¥ g F faw ) miwaw &
HTIA HATE AAT ART FY | THRET o4
g WA

SHRI SAMAR GUHA : Muy 1 koow
whether' it is a fact, that the violent
activities have assumed such a dangerous
proportion in West Bengal in the educa-
tional institutions that the Jadavpur

University, the Burdwan University,
ths Vish wabharati, the Kalyani Univer”
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sity, the Sibpur Engineering College and
other colleges have been closed down ?
May T also know whether it is a fact that
the laboratories in many of these institu-
tions like the Presidency College, the Jadav-
pur Engincering College etc. have been used
for making or manufacturing of bombs®
May I also know whether it is a fact that in
the Presidency College, a red flag was
hoisted and it took two days for the
police to pull down that flag

MR. SPEAKER : He should come to
his question now.

SHR1 SAMAR GUHA
coming to the gquestion.

MR. SPEAKER : It is a simple ques-
tion, but it has been complicated by the
hon. Member. The main question is a
general question relating to the entry of
police.

1 am just

But he has brought specific instances
reply to which can only be given by the
Education Minister.  He has to give separate
notice for that. The present question
is being replied tolby the Home Minister.

SHRI SAMAR GUHA : Will Govern-
ment consider providing security to the
students as also the authorities there 7
It is absolutely wrong to say that only the
Naxalite students arc indulging in these
activites; there are other unruly students
and political parties who are cgually
associated with such activities.

AN. HON. MEMBER : There are goon-
das also.

SHRI SAMAR GUHA : The present
position is that a small section of students
are holding the whole educational institu-
tion concerned to ransom. Will Govern-
ment take effective steps to give protection
to the larger cc ity of d
against the destructive activities of the
smaller section 7

SHRI Y, B, CHAVAN : ] have already
answered in reply to Shri K. L. Gupta that
it is certainly necessary to mobilise and
organise every section of students opposed
to this sort of thing . I am sure there must
be a large number of students who do
not like their academic life being disturbed
like this. It is necessary to mobilise the
opinion of such students. But will the
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hon. member expect Government to start
any official agency for this ? That will
not be effective.

SHRI KANWAR LAL GUPTA : Let
Government assure students of such help.

SHRI SAMAR GUHA : A conference
of the representatives of all the students’
unions should be called.

MR. SPEAKER : Next question. Shri
Baburao Patel is absent. WNext question.

SHRI D. N. TIWARY : This question
should be replied to. Otherwise. it creates
a wrong impression.

MR. SPEAKER : He should not ask

me. Let him bring Shri Baburao Patel
from somewherc.

Buses Requmep By D. T. U. to Megr

TrarFc NEEDS

*1508. SHRI HARDYAL
SHRI JAI SINGH

SHRT YAINA DATT SHARMA

DEVGUN:

Will the Minister of SHIPPING AND
TRANSPORT be pleascd to state :

(a) the total strength of the Delhi Trans-
port Undertaking flcet at present ;

(b) the total number of buses required
by the Undertaking to meet the traffic
needs of the capital ; and

(c) the role of the Central Government
in strengthening the Dclhi  Tiansport
Undertaking fleet ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE MINI-
STRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) 1193
buses as on 30th April, 1970

(b) According to the General Manager,
Delhi Transport Undertaking, the tra-
fic needs of the Capital as on 31st March,
1970 would require 1620 buses.

(¢) The Central Govt. advance loans
to the Delhi Transport Undertaking for
purchase of buses. A loan of Rs. 130
lakhs for the purchase of buses was sanct-
ioned for the Undertaking during 1969-
70. A budget provision of Rs. 200 lakhs
has been made for advancing loans for
the D. T. U. during the current year.
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&t g o foeslt 2w A
e § X 3gr o7 ofeEw @
¥ T ¥ AT & fAw §, W
faw =g %1 ofwga ¥ & feg
FEIT AT A g &Y foredardy 8,
forereY fameft Ao form Y € 1 oy 2wT
g Wt agt # qonafaai # ofeEgs
#aT FT G FEEAT @ §, T4
T & gieae Fa1 ¥ fa@w A
FH g A1 gIETC A 7% F fad A
7ed Afawa qART AYER WEgH Fl
¥ Wam wrEm A W A F gl
#t ofeage &1 T qOETK A EAr
# fag g, ¥ a7 faeelt afe-
T7q & o el gw-adfy Foar &
o F0T &y wEe fEwr ar, feE
s feet afaga &1 afe aw
1.80 FTIT 94T A7 ITfET | 3971 g
ga g f& I=0T oA 1968-69
5 {a% eowr@ wwar fzar 1196970
AT 1.80 FOT TYT AT AT
qT, IR A F Ff@TH, qAT 25 W,
1970 %t fegrmar -

MR. SPEAKER :The question should
not have long introduction. You are
giving information, it is not permitted by
the rules. Please ask a question.

M Fow A § W 9%
wEfs magawg fv 1. 80T
wqar, WY fF ade, 19697 faar s
wifen o1, o= & anfa<d faar )
WA FERWE W § | Ag s
@ g oy aw g fr =
FTEFTT A Z1 A FT AT G AT
1968-69 # fa% 60 = sqar fT@
mr T W@t 1,80 FOT T
1969-70 ¥ WwEF I Ifgq o,
A o § " e mn g, fow w8
ez ¥ @ e g, AW &
avfEs ¥ gy 4T 1 § ag AT g
gfs darwl femr mav



19 Oral Answers

WEOR W AT qeer &
gne qF, Hifer FHeaw o |7
TG |

st g Fag - w2t a%  mafafs
I FT oAAF F, A wrE g
FNE T T T AAE IIATE
ag 3%  fw fred M= 6o =" T
femr mn &R oz oEE 1. 60 ATw
FTET ~— 1.30 AT@ ®E7 9% afaw
iy ¥ fau T 30 Arg woaT 49
T # F AT 39 & fav-- fzar
T A q ¥ fAn 2w wwa
T AT E | TR AT TA A A Al
g f& sy 91 a0 faay oy, faed &
W aq uF fFAerzT =T==1r A
I 9T AT 1R T T E,
v f& gat swrar 7 1 emar 38 47,
fow Y a9 & fawT 9 7% 707 gt
FUT T F7 9121 4T | g0 AEd 7
& feosft mfafere ol o4
aHl 1 W’TE'. 2o Flo Jo FI
AT FT =BT A F¥ KT F7 |
AT 3 F fav FavT £, gw vy
AT AR § T & A Ay faan A
e § Warge frar @, @fF 9w 9%
o A9 TLHT A1F A L, 9 TF g,
fou g8 o " 7

st grre q@w oy gfAor &
fedt Wit wgz F warmfwed ziagd
T §, AR 7 Ao F, A7 A2 F A
ot & | faeelt wgree aofeg 7 @6-
wRfe ¥ g TEE T F F A7 E
fe faeelt Y @ Fav 1 qUTw & fAw
5 FUT w94 #1 aFfast 41 9@ ) @
HOH A I G&@ T T FEF X
a7 fre fem

st ywurwr Yoy . o7t A% anfe-
fordfen 2ftew w1 FeT w37 F1 A ¢,
feeeelt w1 @ Eut & gwraen A e
T EwAT | NTTEAE AW AL

MAY &, 1970

Oral Answers 20

8048 F wuT THA g, o fi§ ¥re Ho
Jo 1 T 40F F wrmr wT
R T wafedt 1 am ) ot &
wafadt gaufeeat av 78 € oy awdr
21 9EF 98 W9¥ g7 7 3% w9, (@
I FT AT FIAT |

Y RYg &g © o9 W H ATARY,
ey #1T Zfee o1 A fast sma-
AT § A% I ¥ fafww  sreamt
¥ 39§ IeqEa-agar fEar @

st gwa f@g . AEATD HEE
ATEHIA F aTT H W Aqarer fafaE
o sefegaw TAAEE 1 F7 |

=l HIFg WA . T HAT FEEA
T geTER R AT H auA w2,
Al a7 wTAEFAT F AEH FATZ |

wAW MW ;. SEATEEAr AT
IIET AT FAA AT UF FAIH FFEEAA

g

SHRI M, L. SONDHI : First of all 1
seek your protection.

MR. SPEAKER : I want lo be protect-
ed from you also.

SHR]1 M. L. SONDHI : The Minister
must disclose all the facts and not mislead
this House. In his reply he refers to what
the gencral manager of the DTU has said
There is an cxpert committee report on
the study of the Roud Research Institute
Okhla and that report has been in the poss-
ession of the Government—1 do not know
in which cchelon it is stuck up and that
report makes it clear that the people of
Delhi are suffering; there are long queues
and the entire muddle of transport req-
uires immediate attention. Will he be
prepared to tell us how far the policy of
his Ministry had been guided by this report
of the Road Research Institute 7 1s he
prepared to disclose full facts to the House?

ot geaw fog - & ¥ O3 foe
Tefiege #1 fd a3 q@t | g e
& wifaT & $ro o g0 F FATH FAX
¥ qed & fF o & o w yET
2 (=)
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SHRI M. L. SONDHI : It is an expert
study. You can get any statement out of
the general manager. How can you mis-
lead this House. Mr. Speaker, I invitc you
to come this afternoon to sec what happens
in front of Shastri Bhavan and in what
temper a person will be if he stood in the
queue for one day to catch a bus ?

MR. SPEAKER :1 will come.

SHRT M. L. SONDHI : This is the
reply we get. | guoted a specific report.
You must compel him to give a proper
ANSWer,

MR. SPEAKER :1 can assure you of
that. 1 hope you will keep in mind and
follow my advice.

SHR1 M. L. SONDHI : I am prepared
to come o your Chamber whenever you
invite me.

MR. SPEAKER : You arc thc most
well-behaved person when you are in my
Chamber or outside. Then what happens
to you in this House ? You should
be a little more calm and speak in a lower
tone; that will not any way detract lrom
the importance of the question. If you
speak as you do and also make gesturcs
like this, T am lost and the Minister is lost
and the whole House is lost. With all
your capabilities, if you only exhibit some
composure. you are a gem of a Member.

it gwarw fag s meew
wgeT @7 37 e &7 fors fagr 2
IEM ag A&l @ § v ag few e
FY e § 1 &% 39 fale w17 dar
& 1 &fee F 99 ) 3a £ e A
FEIT | 9 A 1. 30 FE w947 THfeT
fear @ fe v afod == 9@
1 fawelt &1 AWAT § TGS FT IW AT
g 0 & fav o sad ooym F
% faq gnifs aga & qfwea oY,
I a7 & wrf TyEEew afl gm,
N gnavAaIga 0% fAv
=gt faar
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Wo QU ATIC : HEAW AXET,
faeelt #Y giwwe awenr wew § |
78 @Y I § AT 99 w1 0% g
F17r ¢ fF aga a1 ifw anfwee ave
F1EM@T R, AT AT &, WH T gav
3, fma § qrifes gar 7 § wfag
6 e Wy v & R et we g
@ & | ar oHr oftfeafs & oF g
qgq qWA 9FF AT O 94 FrE6E
FT EFAT A¥ qW 47 faeeft ®e F,
f& wmadwz  oTw IfEar sow afEw
waH &1 BT F4 @ifE SR e
W WEA 9% TET AT g6 HIT AL
WY TET FT AR g1 Fh HIC G
FHT AqU FAET G, IFALH
T g A #1E fa= faar &, o
I F AT H U A F1, I 0T
FIAE  HTT FT FIHT FT TS §
a7 §® A9EqT F1 gAAT & faw wr
¥ gAE AEE F 9 E

oft g Tag : 98T 9F &9 I T
AT € [ I9 % WY S o o)
aTataw e fafreee ff &Y g &t
T 7E %7 whar | AT TE) wEy ey
ey sy = ot feam mm & anfe
St fiF wEF & a8 T fFT 97 9% |
vz dve saw faw § Efew daa et
A ag 41 9 ¥ F49, 34T IT F1 9, 7@
$T 8 ¥ F0w < fear mr & W
7 TETHE TG RfEAT & snfeRw g,
TRAAE TERZguE g W e
anfed &, T8 T & 9 & off w
% g F w2 fear o, 01
Fiforr e A Y | qG IF AEAE
wam FafEaT & fog wfear g
& UFAT WEAdd ¥ 150 q9T
W T AT 200 FRY WA AT
@ fmAfrye v gw
TeqEdae ST st |
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st guo gwo WY : H WERT
7 7 fr faeelt Y gigde afaw o
T At § dR gER e /K A
wg g 5 mg st ifew § 9w ¥ W
e § ot v 9w A ggwa €1 a1
Farw frm & g @
g & wiiw &Y 7 § w1 o T i Gran
gl wwifer MR A
i 9ot €, 9w & faw e sawREn
WACE AT ATIAE ? I9 T FI
wd e wE A AT F A
T E IR T q A AR
W o §, dEr T wwer
QE arFrr wr &7 WA A
T EE 7

st g fag : ST o aga didee
S FTay & A G #r o
qﬂ.;{(wq‘“) .........

M. L. SONDHI : The report of the
Road Research Institutc is there. Why
is the Minister misicading the House 7
Sir, 1 sought your protection against his
misleading the House, The report is
there. Please ask him to bring the report
here tomorrow, That report has gives
full details, and he is answering extempore,

~Y geaw fag @ Wyt o feeet &
W2 T ATEE § T W AT g qra
@EE, €o fogo FE W AT T
g, A § 1 @ FAE
¥ O AT A 7@ wFn § R oede
ameqiw faelt § a7 § 7 §
TWHETE FTFTOT CH A G award
fr Hdsr aga DAy, w9 AW foxe
A E, wWH R F@ F o ge
wrw frar S =few |

THE MINISTER OF PARLIAMENT-

ARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU

RAMAILAH) : Sir, I would like to suppie- -

ment the answer, because, a question has
been asked, why there is loss in Delhi and
not in Bombay, 1 am speaking subject to
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correction, and off-hand. My information is
that in Bombay 2lso, if you take the bus
operation ~lone into account, there is a loss,
But it is combined with the operation of
clectric supply by the Corporation, %o,
both of them, together, bulance. That is
how they huave been managing,

About Delhi, I must say it is not as though
the Government of India are unawire
of the requirements of the metropilitan
city. There is no misleading at all. The
main answer itself shows that our require-
ments are 1,620 buses. We have, at the
moment, only 1,193 buses. The point
is this, The enire capitul reguirement
of the transport authority is borne out of
the Government of India loan, Oul of
Rs. 11 crores or 50, Rs, 9 crores odd arc
outstanding. Even interest is not being
paid, If it is a gquestion of wan, the
loan must be repayable. They do no?
cven pay the interest. They do not
want 1o give us even o schedule or
chart of repayment. 1t is found thu o
fare increase would balance the cxpendi-
ture and income. 1 am sorry to sy this,
but I say it with a full sence ol responsibility
—1 belive for political reasons, they do not
want to increased the fine. Evary time
they come to the Government of India
to make up the loss and deficit,  1uis not
that we are not sympathetic v the Delhi
Transport Undertaking or to the Delhi
citizens, but 1 must place the problem
before the House, (Interruptions).

SHRI BALRAJ MADHOK : Ht has
brought in  political considciation. W
must be given a chance to 1cply to that,
He is trying to mislead the House,

MR. SPEAKER : I am un:ble 1o heur
any of you. You are all specking simult-
aneously, 1 #m not’ going to allow it,

S WAT W1 A : HA ATIE AT
¥t g7 fg | ovft wefr wE
Fgr s agr X St w foar mr ag
amg ag fear mr g, e A ad
feam T | g ag & fF faes gag
T § g QW E fE a2
gy AN IR B mAE
W mfr w § ) TG N S
maRE T & | W A el §
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W | A E T amageie o §
o w7 200 7 T EETER @
gr,  (emwww) ffafes
Ffgeto &1 g § a9 L A8
7 § | afafeswr szt g2
Afsro, g &F & srm

MR. SPEAKER : This is not a point of
order. Unfortunately you are all interest-
ed in one side and he is interested in the
other side. You should not ruised a cont-
roversy unnecessirily,

SHRI BAL RAJ MADHOK : This
Government hus  deliberately not given
the money which wus due 1o Delhi for this
purpose, They are creuting an artificial
scarcity of buses in Delhi for political
purpose. 'We charge them with that. They
should have given the money laid down
in the third plan, but they have not given
the money. They are responsible for all
this. (Interruption).

MR. SPEAKER : May Irequest all of
you to sit down 7

SHRI. M.L. SONDHI : There is arcport
by the Road Research Institute which holds
them responsible for this : (Interruptions).

MR. SPEAKER : Will you sit down,
Mr. Sondhi ? 1em not going to tolerate
it any more, This is the final warning.

SHRI M. L. SONDHI : Why don't
they clarify.... (Interruption).

MR. SPEAKER : 1 am bringing it to
ke nutice of the House that the hon, memb-
cris interrupting the proccedings in spite
of my warning him several times. [ will
have to take the extreme step. I you
want to discuss it, you cin have a dis-
cussion some other tirre. (Interruption).

st TTEATC WTER | AEW AERET,
ag &t faeelt ofcagw 1 @9 § o<
IG A "veT 2T & famw aFagt
TEATHT WA @IE, § A "gEw «
ST wgar ¢ fF 9w W ¥ ded
7 A |1q ATq FRAT FY A axan
R & wow g fasea ¥ fag
wr gor feeht ofog #t a
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U F A& fag firdt w9 farwre
0 % forg durc g ?

SHRI KANWAR LAL GUPTA : Haw
can you do it ? It is functioning under an
Act. We would not allow it to be taken
over,

it e Fag : freel 3 #re Fro go
#1 ofeers  srsefir a7 & fog
freelt & e # oF fae Gur foFar
T o1 AfF q¥ W aWT & qTg qg
fasr gew & mr | @0 W faw WY
oty ¥ f Wit agfee wfe
fawdre 0 avft g7 &9 |

MR. SPEAKER: 1 have requested the
House a number of times that we must
gor larther with the number of questions
covered.  Today we have been able to cover
only four. That is not very creditable,
cither to the members or to me. After
twoe o1 three supplementarics, the members
themselves should take note of it and not
get up unless, of course, the question
ts 5o important in which casc two or three
more questions can be allowed. [ am sorry
that we eould not ga heyond for today.

WRITTEN ANSWERS TO QUESTIONS
CoRE Books PROGRAMME

*1501. SHRISRADHAKAR SUPAKAR:
Will the Minister of EDUCATION AND
YOUTH SERVICES be rleased to state:

(a) the progress made so far jn  the
production ¢f books vnder the core books
progromime:  and

(h) the number of books already published
or under preparation under the programme ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, VKR.V,
RAO): The followirg programme of
public*tion has been npproved under the
core books programme so far :

(1) Translation of the 11 volumes of
History and Culture of the Indian People
published by Bharativa Vidya Bhavan
in  Assamvse, Bengali.  Gujarati,  Hindi,
Kannada, Malayalam, Marathi, Oriya,
Punjabi, Tawmil, Telugn and Urdu, The
National Beok Trust which has been en.
trusted with this work is negotfating for
the translation rights with the publishers
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and are also setting up suitable machinery
for taking up translation work,

(b) The National Book Trust has also
been entrusted with the responsibility of
producing textbooks each on Anatomy,
Physiology and Surgery in collaboration
with the respective professiona] associations.
Advisory panel on Anatomy has alrcady
met and assignments have been given out
to various contributors for the textbooks
on Anatomy. Similar action on the pro.
duction of the remaining two books is
also being taken.

DEMAND FOR OPENING A NEW BENCH OF
ALLAHABAD HIGH COURT AT AGRA

#1503, SHRI B.K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a demand has been made by
the Agra Bar Association for opening a
new Bench of the Allahabad High Court
at Agra instead of at  Mcerut; and

(b) if so, the decision taken by Govern-
ment in this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (3) Ycs Sir.

(b) No proposal his been reccived from
the Government of Uttar Pradesh for the
Establishment of a Bench of the Allahabad
High Court at Agra or Meerul or any
other place in the Siate. The question
of the Central Government taking a deci-
sion in the maiter has not therefore arisen.

M.Ps.” VISIT TO VIOLENCE-AFFECTED AREAS
oF WesT BENGAL

+1505. SHRI D. AMAT :
SHRI P.C. ADICHAN :

Will the Minister of HOME AFFAIRS
be pleased to siate :

(a) whether some Members of Parlia-
ment who recently visited the different
violence-affecied areas including Burdwan
in West Bengal, apprised  Government
in mid-April of their first-hand study of
the situation there and, if so, their precise
appraisal;

(b) the num"er of persons killed and
seriously injured in inter-party rivalries and
feuds in West Bengal since the imposition
of the President’s rule there; and
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(c) Government’s reaction thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) No such
report appears to have been reccived from
any team of Members of Parliament.
However, Government have reccived from
time to time, letters from individual Members
of Parliament, expressing their impressions
of the situation in West Bengal or relating
to specific incidents.

(b) The incidence of inter party clashes
after the jssue of the Presidential Procla-
mation in respect of West Bengal has been
jower than that during the period when the
United Front Government was in powcr,

(¢) Suitable action under law has been
initiated in respect of specific incidents and
investigations are being pursued vigorously,
By way of preventive action police pickets
have been established in arcas where troubie
has been apprehended, Systematic searches
have been organised and  considerabie
quantities of urms and amnunition allegedly
in unauthorised possession had  been
recovered,  Action under law has ajso been
initiated ir respect of known bad characiers,

ALLOWANCES DRAWN BY MINISTERS WHO
ATTENDED CONGREss (R} SEssion a3
Bowmaay

*1507. SHR1 BABURAO PATEL: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is @ fact that the Unjen
Ministers who  attended  the  Congress
Session of the ruling party a1 Bombay
drew Rs, 13,335-71 as travelling and daily
allowances for three days;

(b) whether it is also a fact that these
Ministers drew the above amount presum.-
ably for their personal staff that did not
accompany quite a few of them; and

(c) the reasons to justify the use of public
funds for a private purpose as is done in
the above case?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
K. S. RAMASWAMY): (a) and (b). No,
Sir.

(c) A Minister bas to attend 10 official
dutjes even while on tours for non-official
purposes and is, therefore, entitled to take
his personal " stafl with him during such

-
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tours, The travelling allowance of such
staff is not drawn by the Minister but
by the individuals who accompany hjm,

APPOINTMENT OF VRCE-CHANCELLOR OF
VISVA BHARATI UNIVERSITY

*1509. SHRI YASHPAL SINGH: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether the office of the  Vice-
Chancellor of the Visva Bharati University
is vacant since March;

(b) what are the reasons for delay in

the appointment of a Vice-Chancellor:
and

(c) when the post is likely to be filled?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO): (a) The Vice-Chancellor tendered
his resignation in March, 1970, and this
has been accepted by the Visitor, He has
agreed to continue to remain in office till
his successor is appointed,

(b) and (c). Tn terms of the Stajutes of
the University. the Visitor is awaiting re-
commendations of the ‘Karma-Samiti’
(Executive Council) and the ‘Samsad
(Court), for making appointment of the
new Vice-Chincellor,

DisRUPTION IN RIVER TRANSPORT SYSTEM
IN WEST BENGAL

*1510. SHRT D, N. PATODIA: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to staie :

(a) whether Government's attention has
been drawn to the news report in the Econo-
mic Times dated the 13th April, 1970
that due to inter-Unjon rivalries. the river
transport system in West Bengal is in a
bad state and there are frequent disruptions
in services which is affecting the B8.000
workers, trade and transport adwversely;
and

(b) if so, what steps, if any, are being
taken by Government to end such disruption
in river transport servics.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-

IAH): () Yes Sir. The question presumably -

19L8s/70-2
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relates to the lighterage services at the port
of Calcutta, Tt has been reported that
the. lighterage services have been disrupted
from time to time as a result of strikes on
different occasions by the crew, who have
been demunding increasc in wages, grant
of bonus and improvement of working
conditions in accordance with the recommen-
dations of the Central Wage Board for Port
employees and alse due to inter-union
rivalries. The barge owners have expressed
inability to implement the recommenda-
tions on financial grounds,

(b) Tt is undersiood that barge owners
and the crews are trying to arrive at a
settlement. The position is being wotched,

MAXALITE ACTIVITIES IN ANDHRA PRADESH

*1511. SHRI HIMATSINGKA :
SHRI N. K. P. SALVE :

Will the Minister of HOME AFFAIRS
be pleased 1o state

(a) whether Government's ailention has
been drawn to the news in the Hindustan
Times dated the 121h April, 1970 1o the cffect
that five persons in Andhra Pradesh had
received ‘Pay up or Die" noticcs from
Maxalites asking them to pay Rs. 25,000/
cach before Wednesday the 15th April,
1970 or face massacre;

(b) Government's reaclion 1o the serious
law and order situation created by such
activities of Noxalites in Andhra Pradesh;
and

(c) the precise nature of the steps being
taken to tackle the situation cflectively
and to prevent such hostilitics ?

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN): (a) Yes, Sir.

(b) and (¢). The Government of Andhra
Pradesh arc taking vigorous action under
the law to deal with the violent activities
of the extremists. Intclligance measures
have been strengthened  and  intensive
patrols by armed police have been arranged

OFFICIAL LANGUAGE OF -MEGHALAYA
STATE

*(512, SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the newly lormed State of
Mecghalaya has demanded to have English
as the official languzge of the State;
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(b) if 8o, the reaction of Government to?
demand;

(c) whether the State has also demanded
the abolition of the District Council; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir,

(b) Does not arisc.

(c) No, Sir.

(d) Does not arise.

COURSES OF EDUCATION

*1513, SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleascd to state:

(a) whether it is a fact that Government
appointed a Committec under the chairma. .-
ship of Sayed Gulamo-Us-Sayedein 1o
reconsider the courses of the present cduca-
tional set up in the country;

(b) whether it is also a fact that the
Committee made a report which is with the
Government and, if so, whether Govern-
ment would place the samce on the Table
of the House; and

(c) whether Government have taken any
action on this report and, if so, the details
thercof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ): (a) Yes, Sir. A Committee was
appointed under the Chairmanship of
Prof. K. G. Saiyidain to suggest principles
to be adopted in the preparation and assess-
ment of text-books suitable for a sccular
State.

(b) Yes, Sir. The Committee submitted
its report on 11-7-1968. Copics of the
report have also becn supplicd to the Par-
liament Library.

(c) Yes, Sir. Copics of the report were
forwarded to the State Governments and
Union Territorics, The Government  of
India established the National Board of
School Text-Books which held its  first
meeting in April, 1969. 1t recommended
that norms for evaluating text-books should
be evolved by National Council of Educa-
tional Research amd Training and the
States should evaluate their bouks, The
NCERT has published the nor
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crash programmes will be launched in 1970
for the evaluation of school text-books
with particular reference to the following:—

(1) Untouchability

(2) Communalism

(3) Casteism

(4) Linguism

(5) Regionalism

(6) Religious intolerance
The Chief Ministers of States and Union
Territories have been requested by letter
by the Union Education Minister for co-
operation in the Programme. At the
Second Meeting of the National Board
of School Text-books held on 3rd May,
1970, this programme was supported by
State Education Ministers.

The NCERT has produced model text-
books in social studies, and history apggt
from other subjects. A decision has been
taken that NCERT will produce textual
materials,
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FoRelGN GRANTS RECEIVED FOR SOCIAL
SCIENCE AND HUMANITIES RESEARCH
*1515. SHRI SHARDA NAND :
SHRI SURAJ BHAN :

Will the Ministcr of EDUCATION AND
YOUTH SERVICES be pleased 1o statc:

(a) the total Torcign goants recived for
social science and humanities research
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during the last three years subject-wise
and institution-wise;

(b) the names of the donor countries;

(¢) the details of complaints received by
Government for not properly utilising
these grants; and

(d) the steps Government have taken
to ensure that thesc foreign grants are
properly utilised 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAOQ): (a) to (d). The information is being
collected and will be laid on the Table of
the House in due course.

GRrANTS FOR CONSTRUCTION OF YOUTH
HOSTELS IN CHANAKYAPURI, NEW
DELHI AND IN BIHAR
*1516. SHR1 SITARAM KESRI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that a sum of
Rs. 3 lakhs has been sanctioned by Govern-
ment for the construction of a Youth
Hostel in Chanakyapuri, New Delhi;

(b) whether requests for similar grants
have been received from any institution
in Bihar;

(c) if so. whether Government have
considered all the requests received from
different institutions in Bihar; and

(d) the reaction of Government thereto 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) It is proposed to give a grant-in-aid
of Rs. 3 lakhs to the Youth Hosiels Asso-
ciation of India for the construction of
their national headquarters in Ncw Delhi,

(b) No, Sir.

(c) and (d). Do not arise,

PrivY PURSES ENJOYED BY FAMILY MEM
BERS OF EX-RULERS

*1517. SHRI 8. KUNDU: Will th
Minister of HOME AFFAIRS be pleased
to state

(a) whether it is a fact that the privy
purses which were given to the Rulers of
former Indian States were also to be enjoyed
by their family members such as mother,
brother and cousin;
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(b) if so, whether Government arc aware
that in most of the ex-State in Eastern
India, the Rulers have violated this agree-
ments, and whether such complaints have
been received;

(c) what steps Government propose to
take to ensure that family members of the
Rulers also get their due maintenance;

(d) whether Scction 5(ii) ol the Hindu
Succession Act, 1956 and scction 87B
of the Civil Procedure Codc bars Fihe
applicability to the family of the Rulers
ana their heirs: ard

(e) if so, whether Government propose
to remove the restrictions, and, if not,
the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (1) The privy
purse paid to the Ruler of o former Indian
State is intended to cover the cxpenses of
the Ruler and his fumily,

(b) and (c). It is for the Rulers them-
selves to arrange for the maintenance of
such members of their families. ©On
occasions, however Government persuide
the Rulers 1o discharge their obligations
in this regard and olso arrange 10 make
payments directly by deduction from the
privy purse,

(d) Section 5(ii) of Hindu Succession Act,
1956 excludes from the provisions of the
Act an estate which descends to a single
heir by the terms of uny Covenant or agrec-
ment entered into by the Rulers with the
Government of India or by the terms of
any enactment passed before the commen-
cement of the Act. Scction B7B of Civil
Procedure Code does not lay down any
classes of cases where consent should not
be given.

(e) Government have under preparation
legislation 1o amend the relevant Taws
conferring privileges on Rulers of former
Indian States.

PROTECTIVE JACKETS FOR DELHI POLICE-
MEN
*]518. SHRI CHENGALRAYA NAIDU:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Government
are considering to give to the Policemen in
Dethi protective jackets for their defence
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(b) if so, whether these protective jackets
have been used in Uttar Pradesh and have
proved successful;

(c) how far these jackets will protect
the Policemen to face an unruly mob;

(d) whether Government have also sug-
gested 1o other States to provide such
Jjackets to their Policemen; and

(¢) if so, the reaction of the Stale Goevrn-
ments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR
VIDYA CHARAN SHUKLA): (a) On
an experimental basis 300 protective jackets
have been given to the policemen in Delhi.

(b) and (¢), Uutar Pradesh Government
have reported that these jackets have prov-
ed quite useful when the police has to fuce
i rictous mob which indulges in stone
throwing. These jickets protect the irunk
against bricks, luhics cic.

(d) No  Sir.

(e) Does not arise,
GOVERNMENT POLICY ON TRADING IN
ANTIQUES

*|519, SHRI DEVINDAR SINGH
GARCHA
SHRL S, K. TAPURIAH:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to siate:

(a) whether wny representations have been
received from the Arnt dealers of Delhi
for the formulation of a clearly defined
policy on trading in antigues:

(b) if so, the details thereof:

(c) whether Government wrc aware thal
due to lack of specific laws regulating acqui-
sition of antigues and  trading in them,
genuine art dealers have to feece a lot of
huarassment at the hands of the police;

and

(d) if so, the sieps Government propose
to take in this dircction 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) No, Sir.

(6) Does not arise,
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() and (d). There is already a law
governing export of antiquities and Govern-
ment are also considering the amendment
of the existing Antiquities (Export Control)
Act, 1947, As regards possession of or
internal trade in antiquities, there s at
present no restriction except in the  case
of antiquities, which have been stolen or
have been removed from  monuments,
We are not aware of any complaint of
harassment of genuine art dealers by the
police having been received by Government,

AMENDMENT T0 DELHI UNIVERSITY ACT
#1520, SHRI KANWAR LAL GUPTA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o stite:

(a) whether it is @ fact that Government
propose to make amendment in the Delhi
University  Act:

(b) if so, the detuils thtreof:

(c) whether it is also a fect thet the Delhi
University has recommended some changes
in the Act; and

(d) il so, the details thercof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V.
RAO): (a) to (d), The Delhi University
has proposed changes in the Act of the
University so as to give it the power 1o hold
examinations for and grant degrees 10
private  condidites  and  to provide  for
appeintment of more thon one Pro-Vice-
Chancellor.

The proposal relating 10 the admission
of private candidates o the examinations
of the University has been cccepted by the
Government and the Delhi  University
Act will be amended for the purpose as
soon as possible,
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LEGISLATION TO CONTROL OPERATION
oF TRAVEL AGENTS, TourisT GUIDES
aND HoteLs

#1523, SHRI RAM KISHAN GUPTA:
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to statc:

(a) whether there is any proposal under
consideration of Government to bring
forward a legislation to control the operation
of travel agents, tourist guides and hotels
with a view to eradicate exploitation of
foreign tourists; and

(b) if so, the time by which this proposal
will be implemented ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The gquestion is
under examination.

G.D.R. ASSISTANCE FOR INDIA'S EDUCA-
TIONAL PLANS

#1524, SHRI MANIBHAI J. PATEL:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state

(a) whether the Lord Mayor of Berlin
Dr. Herbert Facchner during  his recent
visit to India made an offer to Government
for sending experts from German Demo-
cratic Republic for assisting in India’s
educational plans;

(b) if so, the details thereof and the re-
action of Government thereto;

(c) whether Government have formulated
u scheme for intensive educational projects
to relate school education with economic
development and, if so, the details thereof;

and
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(d) whether Government will lay on the
Table of the House a copy of the report
of the official of the Ministry sent {o the
German Democratic Republic tc study the
system of Education there 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V,
RAQ): (2) and (b). The Lord Mayor of
Berlin Dr, Herbert Facchner made a gener:|
offer of sending cxoerts in the field of
education but  details of the expertise
required huve yet to be worked out.

(c) The Ministry of Education and Youth
Services have not yet finalised the proposed
scheme of Intensive Educational District
Development  Projects. The details  wre
being worked ovut in consuhition with the
State  Govermunents.

(d) A copy of the Report Polytechnicil
Educatior or Wark Expericnee in the Schools
of G.D.R. is placed ¢n the Table of  the
House. [Placed in Library. Sec No. LT.-
3450/70).

BUSES RUN BY STATE AND PRIVATE TRANS-
PORTS IN CALCUTTA

#1525, SHR1I BENI SHANKER
SHARMA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

() the number of buses on the streets
of Calcutta run by the Stiate Transport:

(b) the number of buses run by private
individunls;

(c) the 1etal pumber of  passengers
carried by each sector, separately (ogether
with the total capacity of each sector;

(d) the approximate number of passen-
gers, who cannot get a lift on account of
non-availability of space even on the foot-
boards; and

(¢} how many more buses are required to
be put on the streets of Calcuua to ensure
safe, if not comfortable, journey for all
the intending users and how Government
propose to do it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND  SHIPPING
AND TRANSPORT (SHRIRAGHU
RAMAIAH) : (2) to(e). The information
required is being collected from the Govern-
ment of West Bengal and will be Iaid
on the Table of the Sabha, when received,
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STRIKE BY HIGHER SECONDARY SCHOOL
TeACHERS IN BIRAR

*1526. SHRI BHOGENDRA JHA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o state:

(a) whether Governments have informa-
tion about the strike of Higher Secondary
School teachers in Bihar from the 8th April,
1970 and the strike of above two lakhs
of Primary, Secondary and College teachers
of Bihar from the 28th April, 1970 affecting
the academic career of about forty lakhs
of students: and

(b} if so, the demands of the teachers
in respect of matters for which the Central
Government and University Grants Com-
mission are responsible and the sieps being
taken to mect the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) and (b). The necessary
information is being collected from the
State Government of Bihar and will be Jajd
on the Table of the Sabha as soon as
possible,

Foretgn EXCHANGE EARNED iy Majom
PorTs

*1527. SHRI A. SREEDHARAN : Will
the Minister of SHIPPING AND TRANS-
PORT bc pleased 1o state:

(a) the foreign exchange earned by the
various major ports in the country during
last year, Port-wise;

(b) whether developmental works at
Ports depend mainly upon their export
performances; and

(c) ifso, the details of the exports handjed
by each port ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH)
(8) The value of the goods exp::ted through
the various major ports during 1969-70
is as follows :—
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(Rs. in jakhs)
Cajcutta 431,56
Bombay 316,80
Madras 155,53
Cochin 166,66
Visakhapatnam 53,14
Kandja 2,83
Mormugao 44,90
Paradip 11,23

(b) No, Sir, The formulation of deve-
lopment programmes for ports is deter-
mincd on 2 viariety of considerations with
reference to both import and export re-
quirements,

(c) Duoes not arise,

AR.C., REpoRT ON CENTRE-STATE RE1 A-
TIONS
#1526, SHRT MURASOLI MARAN:
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) whether Government have examin-
ed the report of the Administrative Reforms
Commission on the Centre-State relations;
and

(b) if so, the views of Government there-
on 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The report is under examination,

SATPLLITE FoR NATIONAL WRATHER
CoMMISSION

*1529, SHRI JUGAL MONDAL :
SHRI ARJUN SINGH BHA.-
DORIA:

Will thc Minister of TOURISM AND
CIVIL AVIATION be pleased 1o state:

(ay whether it is a fact that India will
soon have a satellite for National Weather
Commission; and

(b) i so, whether it is also a fact that
weather  experts  will seck to analyse
the existing facilitics in South Asian countries
for communicaling weather news to one
another and suggest improvement ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
(a) Government arc examining various
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agpects of deploying a multi-purpose comm-
unjcation satellite to meet a  variety of
natjonal] needs, Thz use of such a satellite
for communication of meteorological data
is an important part of the towal project,
(b) Yes, Sir. Weather experts have al-
ready analysed the existing facilities in
South Asia and recommended an inteer-
ted long-term plan for meteorological tele-
communications in this region, 1o be im-
plemented during the Fourth Plan period.

CREATION OF NEW POST OF OFFICERS IN
MINISTRIES

*1530, SHRI LOBO PRABHU: Will
the Minister of HOME AFFAIRS be
pleased 10 sae

(a) the number of new posts of Officers
for 1970.71 created by the budget in the
different Ministrics, including their Subor-
dinate offices :

(b) whether it is consistent with the pro-
fessed socialism and of economy that so
many new posts should he created which
are out of proportion with the posis in the
establishiment ; and

(c) whether Government would examine
the new posts created ond (ransfer them to
establishment in which, if necessary, there
could be a selection grade w0 stimulale
good work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Although
provision is made in the budger for new
posts likely to be created during the financia|
year to which the budget relates the posts
are actually created as anid when they are
needed by the administrative Ministries/
Departments under the powers delegated
to them. The Ministry of Home Affnirs
have, therefore, no information as to the
number of posts creted during the current
financial year by the various administrative
Ministries/ Departments,

(b) and (c). The import of the term
“establishment™ is not clear. Various re-
strictions exist in the matter of creation of
posts. Budget provision for posts likely
to be created during the financial
year is made by the Finance Ministry
after necessary  scrutiny and  afrer
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full justification is given by the Ministries/
Departments concerned, The mere fact
that budget provision exists does not mean
that posts are awtomatically created, The
posts are created after a thorough scrutiny
by the Internal Work Study units and by
the Internal Financial Adviser if the posts
are created by the Ministrics/Departments
under the delegated powers, In regard
to posts for which the Ministries/Depart-
ments have no powers to create the posts
the proposals in this regard are examined
thoroughly by the Finance Ministry
on merits before approval is given for the
creatjion of posts,

UNSTARRED QUESTIONS
VisiT BY FOREIGN CULTURAL DELEGATIOMNS
8948, SHRT BABURAO PATEL: Will
the Minister of EDUCATION  AND
YOUTH SERVICES be pleased to state:

(1) the total number of foreign cultural
delegations thar visited India in 1969, the
countries from where they came and the
names of members Jeading the delegations;

{b) the 1otal amount spent by Govern-
ment in entertaining these delegations:
and

(c) the number of performances given by
each delegation and the towns where they
performed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) Particulars
of the five foreign performing delegations
that visited India in 1969 are given below :—

(i) Yugoslavia: Ballet Ensemble of Croa-
tian National Theatre, Zagreb—
by Miss Sonja Kastl.

(i) Indonesia: Balinese Dance and Music
Ensemble—led by Prof. (Dr.) LB.
Mantra, Direcior General of Cul-
ture in the Ministry of Education
and Culture,

(iif) G.D.R.: The Duo Wikarski Sisters,
Mrs. Cordelia Wikarski and Mrs.
Eleonore Wikarski.

(iv) G.D.R. : Ballet and Music Ensemble
—led by Miss Helga Kroger.

(¥) U.S.S.R. : Leningrad Maliy Academic
Theatre of Opera and Ballet—Iled
by Mr. gor Belski.
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(b) Rs. 3,20,518/- approximately.

(c¢) The number of public performances
given and the town where they performed
are as follows :—

(i) Ballet Ensemble of Croatian National
Theatre, Zagreb ( Yugaslavia)
Bombay
Hyderabad
Delhi

(ii) Balinese Dance and Music Ensemble
(Indanesia)
Delhi 2

[ ]

(iiiy The Duo Wikarski Sisters (G.D.R.)
Delhi
Chandigarh
Calcutta ..
Bombay .. .. ..
(iv) Baller and Music Ensemble (G.D.R.)
Delhi
Lucknow
Chandigarh
Bombay

(v) Leningrad Maliy Academic Theatre
of Opera and Baller (U.S.5.R.)

12 19 =

1 13 1 e

Delhi 3
Calcutta 4
Madras 3
Hyderabad 2
Bombay 4

FooD POISONING CASE AT POLICE ACADEMY
AT MoOUNT ABU
8949. SHRT BABURAO PATEL
SHRI GADILINGANA GOWD:

Will the Minister of HOME AFFAIRS
be pleased to state .

(a) whether it is a fact that 48 Police
Officers under training at  the National
Police Academy at Mount Abu were taken
ill on the 31st March 1970 because of food
poisoning, after attending a dinner given
by the Academy;

(b) the number of Officers admitted to
hospital and their present condition;

(c) whether any action has been taken
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(d) whether it is a fact that there is graft
and corruption in the purchase of food-
grains and grocerics particularly adulterated
cooking oils and the Officers in-charge of
purchases are mainly responsible for the
food poisoning ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Eight
officers from different States, attending
Senior Officers Course in the National
Police Academy were invited to an evening
party by one of their colleagues in his resi-
dence on 30th March, 1970. Soon after
attending the party, all the trainees and the
members of their families who also attended
the party were taken ill.

(b) They were adritted to the local hos-
pital immediately and after necessary treat-
ment for food poisoning were discharged
soon after. They are all in normal health
novw,

(¢) The local police seized the cooking
medium  (groundnut oil) from the house
of the officer who gave the party and also
the remaining stock of oil in the shop from
where the oil was purchased by the officer
and samples have been sent for chemical
examination. A cas¢ was registered ufs
272/273 IPC t the shopkeeper Lala
Ratiram Hazarilal of Mt. Abu and it is
still under investigation.

(d) No, Sir. The incident occurred in
the residence of one of the officers attending
the course, not in the Academy.

APPOINTMENT OF A COMMITTEE TO STUDY
CAUSES OF VIOLENCE

8950. SHR1 BABURAO PATEL: Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the total number of political murders
in 1968 and 1969 State-wise, with names
of political parties to which the victims
of murder belonged;

(b) whether any serious study of the causes
of these murders has been made by any
Committee of Experts;

(c) if so, the important findings of the
C ittee:

gainst those responsible for food poi 8
and, if so, their names and, if not, the
reasons therefor; and

(d) if no such study has been made the
reasons therefor; and
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(e) with crime and violence constantly
increasing in all States, whether Govern-
ment would consider the appointment of a
Committee immediately to study the whole
problem and suggest remedies and, il not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Infor-
mation available through Central Agencies
regarding the murders arising out of inter-
clashes and activities of extremists in 1969
was furnished in answer to the Lok Sabha
Starred Question No. 432 dated December 5,
1969. Further, information regarding party
affiliation of the victims the number of
murders in 1968 etc. is being obtained
from State Governments/Union Territory
Administrations.

(b) No, Sir.
(c) Does not arise.

(d) and (¢). Government have no proposal
to appoint such a committee. The cir-
cumstances in respect of each specific inci-
dent required to be investigated according
to law.

DEMAND FOR RESCINDING DEPORTATION
ORDER SERVED ON A ScoTTisH
MISSIONARY.

8951. SHRI YASHPAL SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a Scottish missionary, Mr.
E.O. Shaw, and his family have been asked
to leave India before the 11th May, 1970;

(b) if so, whether the Tamil Nadu
Government have approached the Centre
for reconsideration of the decision; and

(c) the reaction of the Central Govern-
ment thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) uand
(b). Yes, Sir.

(c) Pending further investigation the order
asking Mr. & Mrs. Shaw to leave India
has been stayed.
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MiNisTErs CONTINUING As HEADS OF
SrorT BODIES

8952. SHR] TENNETI YISWANATHAM
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to statc:

(a) whether there is any decision of the
Council of Sports that no Minister
should head any Sports body and whether
there is any Minister of the Government
of India continuing to be the President of
the All-India Lawn Tennis Association;

(b} if so, the rcasons therefore;

(c) whether Government are aware of
the adverse comments from the Members
of the Association regarding this matter;
and

(d) the steps Government propose to
take to implement the decision of the
Council of Sports not to have Ministers as
President of the Sports bodies?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR1 BHAKT
DARSHAN): (a) and (b). The 1962 Session
of All India Sports Congress advised the
National Sports Federations as a general
rule not to ask Ministers to become Presi-
dents of their Organisations. No advice
from the All India Council of Sports has
however, been issued on the subject.
Shri Fakhruddin Ali Ahmed, Minister of
Industrial Development, Internal Trade
and Company Aflairs, continues to be the
President of the All Tndia Lawn Tennis
Association by virtue of his having been
re-elected to that office by the Association
in Apnl, 1970.

(c¢) No adversc comments have come to
the notice of the Government.

(d) The AllIndia Lawn Tennis Association
are aware of the advice of the Sports
Congress and in view their autonomy, they
are free to select their President.

Post oF HoNy. LIBRARY ADVISER
8953, DR. P. MANDAL :
SHRI 5. C. SAMANTA :
SHR1 SARDAR AMIJAD ALl
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:
(a) when the post of Hony. Library Ad-
viser was created;
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(b) the. names and qualifications  of
incumbents of this post so far; and

(c) whether there is any proposal from
Finance Ministry to make either the Director,
Insdoc or Librarian, National Library
as de facta Library Adviser to the Govern-
ment ? .

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) No post of Honorary Library
Adviser to the Government of India has
been created in this Ministry.

(b) Shri B. S. Kesavan, formerly Libra-
rian, National Library, Calcutta, and later
Director, Indian National Scientific Docu-
mentation Centre, New Delhi, was
appointed as Honorary  Adviser for
Libraries in this Ministry with effect from
the 3Ist August, 1964. In addition to his
duties as dircctor, INSDOC. His qualifica-
tions are M.A. (London) in English
literature, and Diploma in  Library
Science (London).

(c) No, Sir. Such a proposal had been
made when a proposal to create a post of
Honorary for Libraries was under consi-
deration. That proposal has since been

dropped.

LUFTHANSA AIRLINES PROPOSAL TO HAVE
ITS OWN V.I.LP. LOUNGE AT PALAM
AIRPORT

8954. SHRI DEVINDER SINGH
GARCHA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the Lufthansa
German Airlines which recently started
handling 707 Airliners from Delhi to Europe
and back propose to have its own lounge
for VIP passengers at the Palam Airport
shortly;

(b) whether Government have sincc re-
received a request for this purpose; and,
if so, the nature of the decision taken by
Government in this regard; and

(c) the details fo the proposals made by
the Lufthansa Airlines for the development
of the lounge and the handling of cargo
facility at the said airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Government are awarc that such a report
has appeared in the press.
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(b) No such proposal has been received
from the airlines.

(c) Does not arise.

WELFARE ASSOCIATION AT SAROJINT NAGAR,
NEw DELHI

8955. SHRI K. LAKKAPPA will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Grant-in-Aid was not sanc-
tioned for 1969-70 to DG Block Welfare
Association, Sarojini Nagar, and yet his
Ministry issued instructions to the President
of the Association to hold general elections
and, if so, the details thereof;

(b) whether the Secretary of the Associa-
tion drew the attention of Government to
the circular issued by the President of the
Association quoting Government’s ‘instruc-
tions’ and sought confirmation of the issue
of said instructions;

(¢) whether, on not recciving any reply,
the Sccretary, on the 25th March, 1970
cancelled the circular issued by the President
of the Association and intimated to Govern-
ment; and

(d) whether it is a fact that accounts
amounting to Rs. 1,500 have been not
rendered to the General Body of the Asso-
ciation by the President and Cashier so far
‘and, if so, the action Government propose
to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) No grant-in-
aid was sanctioned to DG Block, Welfare
Association, Sarojini Nagar for 1969-70
as the accounts of the Association for 1968-69
duly approved by the Genera! Body were
not received. This Ministry had issued
general instructions on 17th April, 1969
to all the secretarics of the Associations
requesting them to submit their accounts
with, list of office bearers for the following
year (1969-70). The Joint Secretary of
this particular Association acknowledged
the receipt of these instructions. No
other specific instructions for holding general
elections were issued to the Association.

(b) The Secretary of the Association with
his letter of 24th March, 1970 forwarded
a copy of the circular dated the 18th March,
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1970, stated to have been issued by the
President of the Association wherein it
was proposed to hold the Annual Election
shortly. The President had made a mention
in this circular of the instructions from the
Home Ministry which obviously referred
to the general instructions issued by this
Ministry as mentioned in reply to (a) above.
Since the letter of the Secretary contained
some allegations the matter was entrusted
to the Area Welfare Officer for inguiry.
Mo reply was therefore sent to the Secretary
pending receipt of the report of the Area
Welfare Officer.

{c) This Ministry have no information
about this.

(d) However, the accounts of the Associu-
tion upto the year 1967-68, duly approved/
adopted by the General Body of the Associu-
tion, were received in this Ministry. The
statements of accounts for the year 1968-69
and 1969-70 duly audited and approved by
the General Body have not been received in
this Ministry so far. The Association
has been asked to furnish the same.

REQUEST FROM STATE GOVERNMENT FOR
GRANT OF LOANS TO OWNERS OF SAILING
VESSELS

8956. SHR1 NARENDRA SINGH MA-
HIDA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

{a) whether it is a fact that the Gujarat
Government have requested for granting
loans 1o the owners of sailing vessels for
purposes of mechanisation of their existing
vessels and for the construction of new
mechanised sailing vessels of approved
modern scientific designs;

(b) if so, the decision that has been taken
by Government in this regard; and

(c) if no decision has been taken. the
reasons for the delay ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY
OF SHIPPING & TRANSPORT (SHRI
1QBAL SINGH): (a) and (b). Yes, Sir.
The Government of Gujarat had referred 19
cases for grant of loans during 1969-70
Out of these, 7 loans relating to cases
which were complete in all respect were
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sanctioned in 1969-70 itself. The Statc
Government has recently forwarded further
particulars in respect of 3 more cases and
loans in respect of these cases are expected
to be sanctioned shortly.

¢¢) Does not arise.

FinancIAL HELP FOR CONSTRUCTION OF
Rest Houses, HoLIDAY HOMES AND REST
Rooms IN GUIARAT

8957. SHR1 NARENDRA SINGH
MAHIDA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state 3

(a) whether the Central Government
have considered the proposal of the Gujarat
Government for partly financing the
construction of Rest Houses, Holiday
Homes and Rest Rooms, in order to make
proper accommodation available to the
tourist;

(b) if so, the details of the proposal;
and

(c) the decision taken thercon 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SING[_{]:
(a) to (c). A statement showing financial
assistance given to the State Government
of Gujarat towards the construction of rest
hoases, etc., is attached.  The State Govern-
ment also submitted proposals for the con§-
truction of tourist aocommodation at Gir
Forest, Veraval and Meodhera. While
action is being taken to provide additional
accommodation at Gir Forest, it has not
been possible to accept the proposals relatmg
to Veraval and Modhera on account of
limited resources and other priorities.

STATEMENT

1. Improvement to the

Resthouse at Sassan. Rs. 82,110/-
2. Low-income Group

Rest house at Por-

bandecr Rs. 33,188/~
3. Holiday Home ot

Chorwad Rs. 50,000/~
4. Cafeteria at Nalsarober  Rs. 25,000/~
5. Canteen-cum-Retiring Rooms

at Lothoal. Rs. 1,40,088/-
6. Tourist Bungalow a2t

Sabarmati Rs. 1,53,530/-
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DaviLorment or WiLD Lire CenTRES
IN GUIARAT

8958. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the steps taken or proposed to be
taken to preserve the Wild Life and to de-
velop Wild Life Centres for tourists in
Gujarat;

(b) whether any co-ordination has been
established between the Wild Life Board
ind the Tourist Department; and

(c) whether the Gujarat Government
are making cfforts for the devclopment
of Wild Life Centres ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) and (c). The Department of Tourism
is laking steps to augment accommodation
and transport facilities in the Gir Sancturay.
This is being donc with the support and
collaboration of the State Government.

(b) Yes, Sir. The Minister of Tourism
is the Chairman of the Indian Board for
Wild Life, and the Director General of
of Tourism is 4 Member.

ExPENDITURE ON BoOMBAY SUSSION OF
A.l.C.C.
#959. SHRI RAM KRISHAN GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the expenditure incurred by Govern-
ment in a connection with the Bombay
Session of the All-India Congress Commitice
held last ycar; and

(b) the nature and details of [acilities
and amenities provided by Government
at the said Session ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA): (a) and
(b). According to information received
from the Government of Maharashtra,
the following facilitics and amenities wcre
provided by the State Government in
accordance with the usual practices
1. Chief Ministers of Residential accom-

other States. modation,  mess,

transport and sec-
urity arrangements.
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Govern- Reception and trans-
ment Ministers port.
(Cabinet Rank).

. Central Ministers Reception only.
for States, Deputy
Ministers  and
Ministers and
Deputy Ministers
of other States.

e

Besides, the Maharashtra Housing Board
had allotted 520 tenaments to accommodate
the Congress representatives. Similarly
three buildings of the Maharashtra Housing
Board at Azad Maidan were also given to
them for use. The provision of such accom-
modation was according to the usual
charges undcr the rules.

InpiaN FOREST SERVICE
R960, SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be

pleased Lo state ¢

{a) whether it is a fact that Government
have started the Indian  Forest Service:

(hy il s, since when and how many
persons have boeen appointed up till now in
it arad in which States they arc working at
}\I'l.'h{.'llll and

() whether there is any such Indian Forest
Scrvice Official in Bihar and, if so, where
and il not. the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI VIDYA CHARAN SHUKLA) :
() Yes, Sir,

(h) and () The Indian Forest Szrvice was
condtituted  with effcet from 1st July, 1966,
A statement showing the total number of
officers  appointed to the various State
cadies of the Indian Forest Service through
different sources of recruitment is laid on
the Table of the House [Placed in lbrary,
See No. LT-3437/70].

SETTING UP 0F A CELL FOR LOUKING INTO
COMPLAINTS AND  GRIEVANCFS  OF
SCHEDULED CASTES AND SCHEDULED

TRIBES
¥961. SHRI V. NARASIMHA RAO :
Will the Minister of HOME AFFAIRS be
pleased to state
(a) whether  Government propose to sct
up cells 1o collect statistical data and look
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into the complaints and gricvances of th
Scheduled Castes and Scheduled Tribes;

(b) if so, when this is likely to be dong;
and

(c) the other specific duties which are
proposed to be assigned to cach such
cell ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) :
(a) to (¢). Ministries/D=partments of the
Government  of India heve already been
asked to set up a cell, to ensure due com-
pliance of the orders providing for reserva-
tions, in services in favour of Scheduled
Castes and Scheduled Tribes. as well  as
prompt disposal of the gricvances «f the
employees of these classes and to scrutinise
and consolidate the Statistical data in res-
pect of all the Departments/offices under
their control. Most of the Ministrics/D purt-
ments have since set up the cells,

DiMAND FOR INCREASE INn  BUDGETARY
GRANT OF UNIVERSITY GRANTS CoM-
MISSION

8962. SHR1 GADILINGANA GOWD :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether ademand for increase in the
budgetary grant for the University Grants
Commission was madc by members of the
Consultative Committee of Parliament atta-
ched Lo his Ministry, and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V.K.R.V.
RAO) : (a) Yes, Sir. One of the memburs of
the Consultative Committec suggested in the
mecting of the Committee held on March
24, 1970 that the allocation for the Uni-
versity Grants Commission should be in-
creased to Rs. 40-00 crores for the year
1970-71.

(b) The allocation for the University
Grants Commission in  the budget for
1970-71 is Rs. 3108 crores.  This means
an increasc of Rs. 6:61 crores over the
grants relcased during the previous year.
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The lecd for a larger allocation to the
Lfnwcrsuy Grants Commission is recog-
nized, Howcver, there are other sectors in
!he field of cducation also which require
ncreased allocations, Due to the financial
cops_trainl-.- placed on the budget of the
Ministry, it is Possible at present 1o
make additional allocationsto the versity
Grants Comnussion.,

AWARD FOR RESEARCH IN iDRUGS  AND
METHODOLOGY  OF  AYURVEDA

5963. SHRT MUHAMMAD SHERIFF :
Will the Minister of sEDUCATION AND
YOUTH SERVICES be pleisad 10 state -

{a} whether it is a fact that the National
Institure of Sciences of India has instituted
a new award for owtstanding work in the
country in any branch of madical science
including rescarch in drugs ard methodo-
logy of Avurveda; and

(b) iV 50, the details thereol 2

THE MINISTER Of STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) :  (a) Ycs, Sir.

(6) The Indian Nation:l Scienc: Ac-
demy (formerly known as the Nation:l
Institute of Sciences of India) has instituted
an awurd consisting of o cash prizz of Rs.
5,000/~ and a bronze medal out of an en-
dowment given by Shri A, K. A-und; in
memorary of his daughter Smt. Akkadevi.
The award, which will be once in five yca-rs
will be made to an eminent scientist for his
outstanding work in India in any branch
of medical scicnees, including drugs and
methodology of Ayurveda, Selection for
the award will be madec by an Advi wry Board
appointed by the Academy for the nurpuse,

o goreee wRTE & ws-
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FACILITIES FOR NrPALESE TRADE AT INDIAN
PorTS

8965. SHRIMATI SUSEELA GOPALAN :
SHRI BHAGABAN DAS :
SHRI UMANATH :
SHRI P. GOPALAN :

Will the Mister of SHIPPING AND
TRANSPORT be pleased 1o slite

(@) whether Governmerd’s attention has
been drawn to the reported statement of Shri
Navaraj Suhaoi. Commeree and Industrics
Minister of Nepal, stating that the Nepalese
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goods at Indian ports did not get proper,
adequate and secure storage facilities ;

(b) if so, the reasons therefor and the
reaction of Government thereto; and

(¢) the value of Nepalese gocds damuged
at Indian ports during 1968-69 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

(b)Y The statement that the WNepalese
goods at Indian ports did not get proper,
adequale and secure storage facilities is not
currect. Calcutia Port is the only port in
India through which practically all Nepalese
transit cargo passes. Nepalesc cargo both
imports and exports, get all the facilities
available at the Calcutta Port or the same
basis as is allowed to other cargo including
cargo belonging to the Government of India.
Landing and/or shipment of Nepalese cargo
take place at all berths at the port and can
be arranged simultancously at different
berths at any one time. In addition, some
special facilitics have also been accorded to
Nepalese cargo.

(¢) No separale record has been main-
tained of MNepalese goods damaged during
1968-69 at Calcutta Port.

wEAiY | fawwsr gl s qv qw
wredtn fawm e ot e

8966. st TwTAATT Wi :
=t AW T
sft TrTR AT
og qATA FY TN K4 fp
(%) =1 78 79 & fr weAE
# faqaw  gart af W o% gufag
widm  faam arew few o fag
1 e g1 TE T,
(@) =T %7 TG & wTOU WY
qar wma & fag wrf o o T 3
T



59  Written Answers

() W sgE AT AR AT
3y safeq & srbai w1 faaer gamasn
fear oy a1 ?

qdEd ¥ wafw  gEIEA
W (o woi fag) (%) ;o @, o
A W W e
dq w7 fgg &Y, s A= A TT
garse & frdas ¥ &9 § fage 4,
fawaq faurasa, Feae 77 4 7,
1970 #1 & fasres sdw & g 21 71 |

(@) #@ifs ag ggear Fow #
g fr o/ gwA TS A0 TE Farar
g1

() taT Ao g & fa g AR
g7 e srfesrfat g fae
T ST W R

ForeiN  DipLomMats Kinlib s
INDiA
#967. SHRI JYOTIRMOY BASU

Will the Minister o HOME AFLAIRS he
pleased to state

(a) how many Torsign diplomats, -
cluding peuple from Coasular Corps. have
been muidered during tie last thrée years in
this country;

(h) how many of them have been rijared
as a result of atacks; and

(¢} the names of diplomats murdered or
injurcd together with the name of the ceuntry
which they come Trom and the place of
occurranee ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (g) 1o (e
The information reesived  from concerned
State:/Union  Territories  (except Maha-
rashtra) is as under ;-
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Nation-  Place
ality of
ogcurrance
Mourder
(1) Mra.  Nadia
Buffuytle French Calcutta
(2) Sheikh Hussain
Bin  Md. Al-
Suleimin Saudi- New Dzlhi
Arabian,
Injured
(1) Mr.  Henry
Beffeyte French  Calcutla
(IMr  Renaud
Beffeyt - French Calcutta
(3)Mrs. P, J,
Fowler . British Calcutta
Information in respect of Maharashtra

is being collected and will be laid on the
Table of the Sabha on reccipt.

AFT ATAE A ¥ JATHE T
I

8968. &t 3JIard arfEwm @ wT
fotr aar qus d=n Hel1 T ST HY
T G

(%) Fmag o= & & T -
HuT HEqT, g, ¥ qg qmr # R
¥fu® AREIAT aeAl AT IAGHT w1
TATEA  THTC ATAT AT+ T &1 AHaT
#;

(@) afe &, a1 v & arn @
Jarfee SF@ # AW feaw
sfama gt T a7 ¥ T ey
# wifia oFEwm FO9 & fAg s
FroaTdr # R 7

fimr aay gaw @y =l (wo Ao
%o aTe o TE) : (F) AR
(@) . ¥ % sEaw FE,
AETH ¥ SHEETE & AwrC avE) aa
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AT ArEaEl § AgER g
I fare FQ & folt o gfwr
faxfos ST %@ afwr oo dA
g T g& TEE & A F TN 12
sifamra ATERYem gt @ A Sy Smar
tfwdaat & o s & gurfasz
F foram smar & 1 A A o A mi
IR SE am o dla & EH &
R &Y 9T ¥ S A ST

ANNUAL CONFERENCE OF ALL INDIA
A  MANAGEMENT ASSOCIATION

®969. SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAILJ. PATEL :

SHRI VALMIKI CHOUDHARY :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(e} whether the All-India Management
Association at its annual conference held
recently made any suggestions to Govern-
ment;

(b) il so, the details thercof; and

{c) the action Government proposc W
take on those suggestions ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.Y.
RAO) : (a) No, Sir.

(b) and (). Do not arise.

ALLocation oF Funps To Derkl Ap-
MINISTRATION

8970. SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :
SHRI JAI SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Executive
Councillor (Finance), Delhi Administration
has urged the Central Government to in-
crease the financial provision for Delhi to
meet the growing needs of the  Union
Territory:

(b) whether it is also a fact that the Dethi
Administration has asked for a provision of
Rs. 106 crores for both Plan and Non-

19L8S/70—3
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plan expenditure during the next financial
year but Government have provided only
Rs. 829 crores; and

(c) if so, the reasons for whittling down
the financial provision when the Union
Territory of Delhl is not in a position to
raise its own resources .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Yes, Slir, in so far as the year 1970-71
is concerned.

(c) The proposals of Delhi Adminis-
tration for a provision of Rs. 106 crores
were examined in the various concerned
Ministries and an amount of Rs. 82 -9 crores
has been provided in the budget, having
regard to the various considerations viz.
economy in non-development expenditure
sectoral ceilings assigned by the Planning
Commission for various Plan Schemes, overall
available resources and the capacity of the
implementing agencles to spend.

Voiong  oF GRIEVANCES BY PERSONS

8971, SHRI N. SHIVAPPA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether a Code of Conduct has been
evolved in regard to the holding of demon-
strations to voice the grievances by any
group of persons in any part of the country
in keeping with democratic set up and welfare
State objectives;

(b) if not, whether Government propose
to make a policy declaration to e followed
by all our countrymen whenever they want
to express their feelings on any matter or &
grievence; and

(c) if so, the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) and (c). Governmeni expect that all
such demonstrations would be peaceful and
would be held in such a manner that there
is no violation of the law.
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UTILISATION OF ADDITIONAL BUDGET POR
NATIONAL DISCIPLINE SCHEME
SANCTIONED IN 1962-63

8972. SHRI S. M. BANERIJEE : Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that an additional
budget of rupees five crores was given for
the expansion. of National Discipline Scheme
in 1962-63 on the recommendation of the
Planning Commission;

(b) whether this sum was utilized for the
proposed expansion of the National Dis-
cipline Scheme; and

(c) the reasons for not spending the
amount on expansion of the National Dis-
cipline Scheme which was accepted as a
necessary top Government Priority Scheme ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) An outlay of appro imately Rs.
6 crores was approved in the Third Plan for
the expansion of the National Discipline
Scheme.

(b) ard (c) A sum of approximately Rs.
3-55 crores were utilized. In 1965 it was
decided to decentralize the National Dis-
cipline Scheme; as such no further ex-
penditure werc incurred on expansion.

foivt  feoifoal &t foen q6@at
afe

8973. &I 3 WwTW W : a7

frwr a9 gww & WAt Uy qE™

Y ¥ w4t fF
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(w) afz g, @\ wowre fm
fawm #1 ¢@ oo & AW o W
fF ¥ wrfey § arfaer 3 F A &
fadeir faenfagt # srafasar ¥ arfe
3w afuw faRelt wn: arfore w a% ?

fnt aov gaw ¥ wwww R
v W&t (st www qwA) ;. (%)
o # oagy & fag s Ay e
fadelt feenfeat & faeit wmr afo
T Y ot &, Fafwrsr @omeii ¥ sfewia
fagul faarfaat ), wrea & sqeqm &
fqg § ¢ FET 4T Fq =|q
& fog st wET § wEqfoar swE
FY ot & 1

(=) st (1) @t T TEed
qEAFAT  FT BEFT T EAFAL
% gfgd &1 avaw 2, oW 1T 9%
wvt  faeflt faenfaat o1 st s
fvafaameat gra fuife Aaw
ferford =t # QU FW & arfEen
faer smar &1

4ff, sAed meTwt & o el
Fr g&ar, ATy frenfany w5t "
# gu w@ & fou swiw g
zafan, Tew gETE e faarfaa) &
fg FreT aErr # AR TG E

APPOINTMENT OF ANOTHER STATES
REORGANISATION COMMISSION

8974, SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Government
propose to appoint a States Reorganisation
Commission recommend some new States
namely Vishal Haryana, Telangana and
Madhya Bharat; and

(b) if so, when and with what instruc-
tions 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

{b) Does not arise.

MEMORANDUM TO PRESIDENT FOR A
CONEERENCE ON  PROROGATION OF
LEGISLATURES

8975. SHRI GADILINGANA GOWD :
SHRI MUHAMMAD SHERIFF :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any memorandum was

bmitted to the Presid to convene i
special conference of Governors, Chief
Ministers and leaders of political parties to
evolve specific guidelines for the Governors
in regard to abrupt prorogation of Legi-
slatures; and

(b) if so, the details thercof and the reac-
tion of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Three Members of Parliament had
submitted a memorandum to the President
recently drawing his “attention to the trend
that has emcrged in the last few years of
reducing the number of sessions of the
Legislatures and the number of their sittings
as also the abrupt adjournments and pro-
rogation of the Legislative Assemblies before
the schedule date of adjournment in order
to suit the convenience of the Government.
It was suggested in the memorandum that
a special conference be convened of the
Governors, Speakers, Chiel Ministers and
leaders of political parties to evolve specific
guidelines for the guidance of the Gov'r-
nors and Speakers in regard to abrupt ad-
journments and  prorogation of Legisla-
tures.

The suggestion is being examined by
Government along with the recommenda-
tions of the Administrative Reforms Com-
mission on the question of formulating gui-
delines for the Governors.
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Discovery oF ArRMs DuUMPS IN JaMmu
AND KASHMIR

8976. SHRI MAYAVAN :
SHRI BAL RAJMADHOK :
SHRIN. R. LASKAR :
SHRI CHENGALRAYA NAIDU :
SHRI DHANDAPANI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government's attention has
been drawn to the news-item in the Statesman
dated the 12th April, 1970 regarding dis-
coveries of arms dumps and ammuntion in
the Jammu and Kashmir State ; and

(b} if so, the action taken by Government
to avoid large scale security threat to the
State in view of this ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Govern-
ment hove seen the news-item reffered 1o,

(b) After the Indo-Pek conflict in 1965,
a4 pumber of rms °nd smmunition dumps
had been recovered in Jammu and Kashmir
State. These were suspected to have been
left behind by Puk infiltrators. There have
been no such recent recoveries to show that
Pakisten hias dumped fresh anrs wnd cmmu-
nition. Government :ire excrcising vigil: nce
to prevent any large scale security threat to
the State |

INADEQUATE  INFORMATION GIVEN BY
Inpian  MisSIONS TO STUDENTS

K977. SHRI DEVINDER  SINGH
GARCHA :
SHRI D. N. PATODIA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be plersed 1o state :

(2) whether Guvernment's #tiention has
been drawn to a Seminer on the problems of
foreign students in India organised by the
Student Information Centre in the month
of M :rch, 1970;

(b) whether it is & fct th't the working
of the Indian Missions abroad came in for
sharp criticism in the Seminar to the effect
th't many Missions abroad provided
in1dequate information 1o the foreign stu-
dents intending to study in Indian Uri-
versities and Colleges;
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(c) if so, whether Government propose to
make 2n enquiry in this regard; end
(d) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V.
RAO) : (a) Yes, Sir.

(b) There was some criticism about the
lack of accurate and up-to-date informa-
tion abroad regarding Indian Institutions of
Higher Education, with the result that
foreign students coming to India were not
adequately briefed before they arrived in
India,

(c) The Government is in touch with the
Missions in regard to the supply of up-to-
date educational information,

(d) Does not arise,

DEVELOPMENT OF HIGH PROTEIN Live-
Stock AND PourTRY FEED BY
CL.RI

8978. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA : ,

SHRI VALMIKI CHOUDHARY :

Will the Minister of EDUCATION AND
YOUTH SERVICFS be pleased to state :

(a) whether the Central Leather Research
Institute hais developed a process to produce
high protein live-stock and poultry-feed
from animil waste and by-products like
blood from slaughter houses ;

(b) if so, the details thereof;
(c) whether the Central Leather Re-

search Institute has elso developed 2nother
process to produce casings from intestines;

(d) whether Government's attention hag
been drawn to the statement of Dr. S.K
Barat, acting Director bf the T, , that
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(d) D1, Barat has in fact stated that
India earns at present ebout Rs, 120-00
lakhs in foreign exchange every vear but
the exports can be considerably increased if
conditions in slaughter houses are improved
and scientific processing of the intestines is
ensured.

STATEMENT

1. Utilisation of animal wastes and
by  products in poultry feed, etr,
Various formulations of chicken feed
incorporating blood meal ¢nd hide mezls
the sole source of anim1] protein in place of
the conventional fish meal were tried at the
Central Lexther Research Institute, Madras,
Poultry rations consisting of (1) 10 per cent
blood meal as the sole znimal protein source,
(2) 5 per cent blood meal and (3) 5 per cent
blood meal plus 2 per cent hide meal
were tried on brooder stock. The per-
formznce of this product was tested on day
old chicks for a period of 2 months against
the standard fish meal besed feed stuff as
the control, The weight gairs in birds in-
dicated that the third ration (No. 3) per-
formed better than the control, The first
ration (No, 1) comparcd well with the third
und the sccond ration (No, 2) was as good
as the control,

The above results arc based on a series
of trials carried out in the Institute’s broo-
der.

According to this method blood 2nd hide
meals are obtained in dry powdered con-
dition fully sterilised and can therefore be
dircctly incorporated into feed formula-
tions.

2. Dry, readysto-we! sausage casings from
animal intestines : The process essentially
separates and recovers through a series of
mechanochemic] treatments the collagenous

osa layer to the exclusion of four

if conditions in slaughter houses could b
improved by scientific processing the pos-
sible foreign cxchange earnings in casing
would be Rs, 120 lakhs; ond

(¢) if so, the details thereof 7
THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (c). Yes, Sir.

(d) and (¢). A Statement is attached.

other non-collagenous layers which altogether
constitute  the entire physical structure of
mammalian intestines, The recovered col-
lagenous layer in the pure form goes in the
making of arimal casings and their derived
products like sausage cesings, a2bsorbable
types of surgical sutures and catguts, sports
guts and musical instrument strings.

The distinguishing feature of this process
lies in the fact that it ensures casings which
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unlike the conventional wet salted product,
are obtained in an absolutely cleam,
dry, ready-to-wet form, These Baished
casings being free of all extrrneous
matters exhibit a characteristic translu-
cency and are capable of being instantly
soaked back to their soft and flaccid con-
dition with all the original loss and bloom.

BOOKS TRANSLATED UNDER JOINT InpO-
SOVIET TRANSLATION PROGRAMME

8980. SHRISRADHAKAR SUPAKAR :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) how muny standard Russian books
have so far becen translated into English
andfor Indian languages under the joint
Indo-Soviet translation programme ; and

{b) the royalty paid to the Russian authors
for the same?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V.
RAO) : (a) Under the Joint Indo-Sovict
Text Books Programme, no translations
into English or Indixn languages, «f Russian
standard works huve been brought out
as yet.

However some 260 Russian standard
books; in English version, have baen received
from the Soviet Government for evzluation
in India for the purpose of bringing out
cheap editions, for use of students in Indian
Universities, out of wkich 125 titles have
been reprinted for use of students in India,

(b) Since no copyright is required for
reprinting andfor trcnslating Russian texts,
the questior of royalty payment does not
arise,

PURCHASE OF MORE BUSES BY DEeLHI
TRANSPORT UNDERTAKING

8981, SHRI GADILINGANA GOWD :
SHRI DEVINDER  SINGH
GARCHA :
SHRI MANIBHAI J. PATEL :
SHRI VALMIKI CHOUDHARY :

Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Delhi Traasport Under-
taking bas decided to purchase some more
buses to meet the demand of public in the
oapital; and
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(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : () Yes.

(b) The Delhi Transport Underteking
has decided to purchase 50 articulated
double deck and 50 . ingle deck conventioral
buses during this year. Order for the
chusis of these buses have already been
placed by the Undertaking.

9w el W wwaw wiefedt &
sreamawt & wfafafudt & mfae won

8982. =Y THTAATT TTeAY @ ¥4AT
fire a1 qas fan wat 73 TR €
T 4 %

(%) 7ar 7g = & fir fafew wmewr
€T § &7 oo &1 saww afafaqt
# sreqrawt & wfafafy mfvs fed omdy
q9;

(@) v og vt a9 ¢ fs ewmr
T & Gwgo Tl #) yavaw ettt
# segrawi & wiafafa wfasr ot
fFd o €;

() afz g, &Y =& W WOV
LA

(7) woere ®r faae sl
& arfusrd ®Y W fFT T S oW
g7

firer @ qaw dn WA W O
wat (st wew awiq): (%) oft T )
1963 ¥ gd FE ¥y T A @,
afdg sv g SEar |

(@) & (w). & afafar, oy &
fer sfafer & wwwrer  #f 2@ wwr
& ¥ v afsa £ ot § 1 sreToNt
& figat =t fafaee grar wm * ot 8,
ot afafa w1 qew, afer g §, o
| €Y a7 Bt o & firfauw g
ot I fgdi o AT *Y o §, Wy ot
efafr sTwr T 8 )



71 Written Answers MAY &, 1970 Written Answers 12
fievery starrera 7 frmlt sfte (¥) d (3) . s ami &
8983. &Y Trrerew faemdt ¢ ::m,m—wa’r * 'm',.i' ﬁﬁ

sit sm Ao fag !,,'fgﬁrimﬁ o
ot e e anfe & sefua s o safeaa agas
st s SwT FT - & a7y fafaw «vfw, sofeq 9T 9%

Fr foe AW gww d g Ag
TaT # T wG

(%) =& w7 I3 warem & frafea
SITHTT 9%, ATF HTATX O AT HTHFH

& wrow fram wdi o7 fEy sorfefes

v & R E

(@) 37 smwrfefawt & am 71 § s
a ¥ fow fam aimm & feedt smm-
fafi i v s sv @ 2 ;

() = 78 A= § 5 9% Hawm
H wawer & faoft it & fedt
srafafe® &7 0w F@r 97 FATET T
2

(w) afz g, N swFT ° f=
ardr ®T awTET T AT H A IThE
9% qtert § WnewH § w7 ww g

(%) sowat & faoft swanfel &
frgm fed ™ feelt sopferfos w1
et w1 & A g e

(%) 7ar @ ot &= & f& feedy
smafafes & o #vE Fw A 7

firary vy guw @ Wt (Tvo Wro Fo
Mo qlo TN ): {ﬂ?) 1

(&) sraftodto Tar 21-12-1956

Y QHo THo AT 19-4-1966

s THo Fo M 1-7-1966

(m) ot (7)ot 7 1 g -
Tt & Pt w9 AT sfrT
agrw (dlo 8o THo THe F FT 1)
“wTqF afafom 9T 31-12-1969 %

AATAT AT AT |

frgen qeuTd gro e @ #
fawelt/ad feeelt & afeme v

8984. Wit TH waeq faenyt :
=t qw A fay
st 3P ST Fgmy

11 e aur gEw &= AA @
FAA F FA FGTF

(%) faeeit qar 7% fgeelt & fEaw
# ffa @ a1 oW 9g @ #
Y g srafaw srhr @ar gl
wifer wnfa & {7+ 8@ 7 o=@
4R

(@) +a1 ACHTT & &g T8 qa
F1 A1 femmar mar & g aferw el
i fer zad®t w1 § B ospifE
st @ar seggfee afen Al
¥ B ST AT ST AL FY GRS
(7) 7 smafea srfen @
sEfa afew St & et o
faiy gfaurg 3 & T X AW
faame w00 aifs 3 o7 ==t & fmnr
T FTOAE; A

(=) afx g, o swarfaa A faumt
s W d !

fren aaT gaw @1 WaTew § O
Wt (st wer @) o (%) *¥fe
AT TFA w7 A G § qAT aererer
T qEw 9T @ & TG |
(&) o gf, ofes opei & firay
Ot oA W adwr wfew W g
AT I AT W W T AR R
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et wfert & fog s et WY v
¥ forg afeems opwt & VT araTooTmT
dwr g g R

() 3= (w). Faw spgfaa ofa
AT agfad anfew anfa & aw=
@ ofiew et A fer & fag
feity afaard wew &3 @ o
wema fege faarode T & )
anfew anfa & a==t wfga qwwe &
=|F AT T A af@rd & Fren
200 sfawTaTer  a==t Y =Sl A
forerr g T F dEET WEW T
¥ fq wim g 9w gu few
aur ofews  wel § wwmmw & fem

T gw ft e woamE |
g

firerr w1 Tre Yy

8985. sit T waey faeml : FT
firatr gt gaw @ WA ofeds qur I
A A WAl & are 7 A F ey §
5 fewvaz, 1969 & samdifen se
T 2874 ¥ IO ¥ wEW A 4
TN F F war fw o

(%) firer &1 ofownr & F
;mtﬁwmﬂwif@

(w) =1 g #1 faax ofeds
qor &Y a OF @=El § aFqar §
smaTe X Efeer gffea & &
fag &9 &is &a1 AT #r wild o
geqr My G &1 § e A
¥ wyfaem e smaifom & arEr

(n) = ffeum = afefede
qler B gATa wF sqar 9@ &
HIGAT #Y qI9H §Y F71 ¢ A Ta® WA
X ¥ e wrafas A @
alrer Wy wO w1 o frare §; W
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(w) afx g, & frw arder & o
afz i, a sad v Fror & 7

fimm aar gw &= Haew § T
wat (oft wew quiw) : (%) foww &
TEIF F1 F% yeary 7@ & |

(@) = 78

() ot 7

() sox adf o | feely ol
frwra fadte & a9 smagw & AR
# gETET F F G FT S g
e

fawda # fafaw & qare avw g
nfifa &1 wfadew

8986. ! Try weq fuardl : v
Tg W HA( I q@H A FU HG
fF:

(%) ¥ swoHtF qET A@RT ¥
FTHTL A 9 g wfaaeT 2 fxa g

(@) 71 @R = fda & fafaw
HaT Ul & gFE § e @fafa &
gfadzs ¥ AR A aEETA§

() warug a= § fr fafas @ar ey
AE grar aar gonelr adE afe
feafeei & arae ot &;

() v aowTe 1 faame g
garaal qer gt § (e
Harq %1 erewt) qfaay aur fawmi
& wuMt & g2 9T safes o,
o gun aur  favafrareg)
¥ IR, qAT TR W) g S
g

(¥) = w0 qar § e =
FORTO IO 9T ST ¥ FEear
w e w7 3R wnget safedt o
woqaT T st §; S
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() =y gwT AT faame FW A FH
TorT S & Ioway & v fafaw
&1, WG TR daraur fafaw
Tt & T 97 wewW  sgfEal
A frgsr T AR

TEwW WA 6 e war (s
ferarercn aw)

(%) ot 72, shaT)

(=) <&, || )

() a7 fagg FE=TLr TUTEA AT
SUTEA qUTT rEE & fra 7 s
g % faurad €

(%) o =&, oA

(¥) ¥R 1 @ T F 9W-
wri 7€ & wWifE T3 wwr AT ames-
g feopoft |rqg 7381 2

(F) s 4@ Soar . g
IUq A€ W F AH F a9 qgt 0
(¥a "@9eF UFH] & AT AAAU
N OFFL) FECHT awfa F faar
frafrar # & fao asm &
foig mewmeTa @t fafear @

U7 HHERHT oI F o Ao
@ ¥ IR @ § qfageAs T
¥ fag el Sow H{Q IAm,
FeeTd IO g@r T &awen
e # ot S AT R wifwr
¥ gfeat war ¢
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e & afe gfea &1 xafe

8987. st T wreq faamdl : w7
TE-FT FA TG TAW B PO FG

(%) 7av T W 29 AL,
1969 ¥ #faw "fggem’ ¥ 0= 3,
R 2 91 3 F O A 99 Tad
g oFAT OF F A g
AT #t W fewmar @ g

(=) afz &, 1 afseei qan gfw=
T AT AT F Wia ywEAT feEm
T I A o wrdEEy w3

() #ar mxaTe 1 frare 3w oAy
# i ¥ a1 g R 0 wfaeEi W
mfaFs @4 TF FA wE A Aaw
At TA 2 e
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CANCELIATION oOF REQUISITIONS  BY
MnasTrIES FOR RECRUITMENT THROUGH
UPSC

R988. SHRIB. K. DASCHOWDHURY :
SHRI 5. K. TAPURIAH :

Will the Minister of HOME AFFAIRS be
pleascd to state :

(a) whether recently some Ministries had
cancelled the requisitions for recruitment
sent to the UPSC after it had initinted
action; and

(b) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b) : During the period 1st April, 1969
to 30th April, 1970 eightcen requisitions
involving 21 posts were cancelled after
the posts were advertised by the Commission
but before interviews were arranged by
them, and nine requsitions involving 9
posts were led after adverti t and
interview.

The detils regarding these posts and the
reasons for the cancellation of the requisi-
tions in those cases are given in statements
I and II laid on the table of the House.
(Placed in Library See No. LT-3438/70)

NEED FOR CREATION OF A UNIFIED TRAFFIC
AND TRANSPORTATION METROPOLITAN
AUTHORITY

8989. SHRI N. SHIVAPPA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that experts from
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Seminar on Traffic and transportation have
suggested that traffic and transportation
planning should be considered as an integral
part of town planning and that there is
need for the creation of a unified traffic
and transporlation metropolitan authority;

(b) whether the seminar also suggested
a wellplanned scheme of traffic education
for the public; and

(c) if so, whether Government have
examined the various suggestions made at
the Seminar and arrived at some con-
clusions?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) (b) Yes.

(¢) The recommendations of the Seminar
primarily concern the State Governments
and Union Administrations and these
have been brought to their notice for ex-
amination and implementation as far as
possible. The recommendation on the
“need for creation of a Unified Traffic and
Transportation metropolitan authority"
was also considered by the Metropolitan
Transport Team (set up by the Planning
Commission) who in their interim report
on Traffic and Transportation Problems
in Metropolitan Cities stressed the same.
It was, however, observed by the team that
a decision on the detailed set up of such
an administrative authority will require
careful study, taking into account the ex-
perience in some of the foregin countries
in regard to the functioning of such agencies.
The Team is yet to make its final recom-
mendation on the subject.

INTERNATIONAL SEMINAR ORGANISED BY
U.N.E.C.O. IN Paris

8990, SHRI N. SHIVAPPA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the details of the international Semi-
par organised by the UN.E.S.C.O. in Parls
in October, 1969, the names of persons
from different countries participatingin
the Seminar; and

(b) the name of the Indian representstives
at the Seminar,
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THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) A Statement is laid on the Table
of the House. (Placed in Libaray. See No.
LT-3439 170)

(b)(1) Shri G. Ramachandran
(2) Shri Romesh Thapar

Shri 8. Chakravarti, Secretary General
of the Indian MNational Commission for
cooperation with Unesco represented the
Commission at the inauguration of the
Seminar, which was also addressed by
Shri Prem N. Kirpal in his capacity as
Vice-President of the Unesco's Executive
Board.

VisiT BY A DELEGATION OF CALCUTTA

Citizens To NEW DELHI IN CONNECTION

WITH LAW AND ORDER SITUATION IN
CALCUTTA

8991. SHRI D. AMAT : Will the Minis-
ter of HOME AFFAIRS be pleased to
state :

(a) whether a delegation of citizens of
Calcutta headed by the Mayor of Calcutta
called on the Ministers of Union Govern-
ment in New D:lhi in mid-April this year
to apprise Government of the latest situa-
tion in Calcutta in particular and West
Bengal in general;

(b) if so, their precise appraisal of the
situation and the precise demands mads
by them; and

(c¢) Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b) In meetings with some Union Minis-
ters during April this year, the Mayor of
Calcutta referred to the various problems
of Calcutta city such as the need for im-
proving the civic amenitics, the need for
financial assistance to the Corporation
of Calcutta, etc.

(¢) The Government are anxious that
thege problems should be tackled urgent-
Iy.
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PANEL ror NesiNATION TO Execumve
CoUNCIL OF NATIONAL LABORATORIES

8992, SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the Council
of Scientific and Industrial Research has
asked the Directors of all National Labora-
tories to send names for pancls to be consi-
dered for nomination to the Executive Coun-
cils of their Laboratories; and

(b) if so, the dstails thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) and (b). The Directors of Na-
tional Laboratories/Institutes have been
requested to suggest a panel ol 15—20
names of eminenct scicentists for nomination
on the Executive Councils of National
Laboratories/Institutes. These proposals
will be taken into consideration while
changes are made in the membership of
the Executive Councils in accordance with
the Bye-laws of the C. 8. I. R.

MobEe oF NoMiNaTION To EXECUTIVE
COUNCILS OF NATIONAL LABORATORIES

8993, SHRIRABIRAY : Willthe Minis-
ter of EDUCATION AND YOUTH
SERVICES be pleascd to state :

(a) whether it is a fact that some criteria
were fixed for nomination to the Executive
Councils of different National Laboratories
in the meeting of the Council of Scientific
and Industrial Research held in May-June
last year;

(b) if so, what were those criteria; and

(c) whether these criteria have been strictly
observed by the authorities concerned?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R.V.
RAO) : (a) and (b). At the meeting of
the Governing Body of the C.S.LR. held
on 14th May, 1969 the Vice-President,
C. S. 1. R. observed that the composition
of Executive Councils may be looked into
from the point of view of age of the members.
The Governing Body authorised the Direc-
tor-General and Vice-President, C. S. I. R.
to look into the lists and take the approval
of the President, C. 8. I. R. for any changes
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that may be considered neccssary in the
membership.

() The membership of the Executive
Council was accordingly discussed by the
D. G. 8. I. R. with the Vice-President,
C. S. I. R. on Bth July, 1969 and it was
felt that no change be made for the present
in the compasition of the Executive Councils
in view of their continuing till the end of
the year or next mecting of the Governing
Body.

FIRING ON PEASANTS BY JOTEDARS IN 24-
PArGANAs DistricT ofF WEST BENGAL

8294, SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased
To state

() whether it is a fact that the Jotedars
fired on the peasants on the 9th April,
1970 in Tatuliabad, Police Station Haroa
in District 24-Parganas of West Bengal
wounding two peasants and, if so, the reasons
for that:

(b) whether it is also a fact that the $.D.O.
did not arrest any of the miscreants belong -
ing to the Jotedar group; and

(c) what action Government have taken
te defend the rights of the peasants of the
area and avoid further clashes between the
Jotedars and Kisans?

- THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) to (c). Facts
are being ascertained.

ExPorts aAND IMPORTS HANDLED BY
INDIAN PoRTs

89%5. SHRI MUHAMMAD SHERIFF :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the
approximate quantity of exports and im-
ports handled by each port in the country
during the year 1969-707

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : A statement is
laid on the Table of the House. [Placed
in library. See No. LT-3440/709)
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Poucy ~ GUIDELINES FOR RELEASE OF

ADVERTISMENTS OF INDIA ToURIsM

DEvVELOPMENT CORPORATION AND De-

PARTMENT OF Tourism
8996. SHRI S. C. SAMANTA :
DR. P. MANDAL :
SHRI SARDAR AMJAD ALI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) The policy guidelines reagarding re-
lease of advertisments of the India Tourism
Development Corporation and the Depart-
ment of Tourism to English language
periodicals;

(b) whether Government will place a
statement on the Table of the House dis-
closing space consumed and cost involved
in issuing advertisments to the following
English news magazines;

(i) Link, (ii) Swarajya, (iii) Now, (iv)
Frontier, (v) Manistream (vi) Blitz, (Vii)
Current, (viii) Citizen and Weeck-end Re-
view, and (ix) Seminar; and

(c) whether Government are aware that
the former 1. T. D. C. Chairman was the
publisher of the Seminar and the present
Minister owns sizeable share in the Company
publishing the news journal Citizen and
Weekend Ruview?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) The advertising campaign of the Depart-
ment of Tourism is primarily intended to
create tourism consciousness in the country,
and the broad policy followed in realsing
advertisements to English periodicals is to
obtain as wide and influential a readership
as possible within the limitation of resources.

The advertisments of the India Tourism
Development Corporation in Englishperiodi-
clas (other than daily newspapers) are
released on the "basis of their connection
with tourism or the travel trade.

(b) A statement is attached.

{c) Yes, Sir. Theformer ITDC Chairman,
Shri Romesh Thapar, is the publisher of
the Seminar. The present Minister
of Tourism and Civil Aviation has some
shares in t.e “Citizen and Weekend Re-
view”. However, the decision to release
advertisements was taken entirely on the
basis of the influential readership this jour-
nal has. The Editor, Shri Pran Chopra,
is & well known journalist and a former
Editor of the “The Statesmen”. '
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STATEMENT
Advertisements Released During 1969-70 by Department of Tourism and India Tourlsm

Development Corporation

to the nine Journals,

Name of publication

A

Depariment of Tourism

India Tourism Deve-

Ly
Space consumed

- ment Corporation
Approx. cost A

Space Approx, o
consumed Cost
Rs, Rs,
1, Link 5 full prges 1,650 -00 Nil Nil
2. Swarajya Nil Nil Mil Nil
3. Now Nil Nil Nil Nil
4. Frontier 5 full pages 1,750 -00 Nil Nil
5. Miinstream 4 full pages 1,000 -00 Nil Nil
6. Blitz 2 full pages & Sinsertions 11,220 -00 Nil il
of 20 cms X A cols,
7. Current 560 cms 4,004 -00 Nil Nil
8. \(\:I::;;e:ngfgieview 23 full puages 10,541 -00 2 full pages  1010-00
9, Seminar Nil Nil Nil Nil

Review Commitree ON  FUTURE
MANAGEMENT OF GANDHI DARSHAN
ExHIBITION

8997. SHRI §. C. SAMANTA :
DR. P. MANDAL :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Prime Minister as the
Chairman of the WNational Committee
for Gandhi Centenary has appointed
any Review Committee to recommend on
the future management of the Gandhi
Darshan Exhibition; and

(b) whether Shri 5. K. Dey, Secretar
of the Gandhi Darshan Exhibition has
presented a detailed note on the subject
to this Review Committee or any other
body of the National Committee for Gandhi
Centenary ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.VY.
RAO) : (a) Yes, Sir.

(® It is understood from the Member
Secretary of the Sub-Committee for Gandhi
Darshan that Shri Dey had circulated a note
in his individual capacity.

MaLPRACTICES IN HIGHER SECONDARY
EXAMINATION 1IN WEST
BENGAL

8998. SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the question papers set for
the Higher Secondary examination "in
West Bengal for 1970 were out and had
been distributed among the examinees
beforehand;

(b) whether such malpractice was the
result of giving contract for printing ques-
tion papers to a person who was politically
associated with the C. P. M. Education
Minister during the United Front rule in
the State;

(c) whether the said printer was illegally
given advance of Rs. 20,000 for printing the
question papers;

(d) whether the said printer had violated
the usual procedure by printing question
papers in West Bengal and then taking them
to Delhi and sending back those question
papers to West Bengal;

(¢) whether a Bengali Weekly Jana Bani
(7, Antony Baganan Lane, Calcutta-9),
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published many relevant facts about mal-
practice regarding the printing of such
question papers in its issue dated the 11th
April, 1970; and

(f) if so, whether Government would
institute an enquiry in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (f). The required
information is being collected from the
Government of West Bengal and will be
Inid on the table of the Sabha as soon
as possible.

MEMoORANDUM BY WEST BENGAL HEAD-
MASTERS' ASS0CIATION

8999. SHRI SAMAR GUHA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

{a) whether it is a fact that the West
Bengal Headmasters® Associztion submitted
a memorandum (o the Governor of the State;

(b) if so, the text of the memorandum;
and

(¢) the steps taken by Government to
enquire into the wgrievances made by the
Association?

THE MINISTER OF STATE IN THL
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN).: (a)to (c). The required in-
formation is being collected  from the
Government of West Bengal and will be
laid on the table of the Sabha as soon as
possible,

OBSERVANCE OF GANDHI CENTENARY IN
EDUCATIONAL INSTITUTIONS IN WEST BENGAL

9000, SHRI SAMAR GUHA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleasd to state:

(a) whether during the period of the united
Front rule in West Bengal, the Department
of Education took necessary steps for
observing the Gandhi Centenary in educa-
tional institutions in West Bengal;

(b) if so, the nature of the programme
chalked out by the Education Department
and the extent to which it was followed;
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(c) whether the Education Minister of
the then U.F. Government participated in
the Gandhi Centenary celebrations; and

(d) the number of educational institu.
tions which observed the Gandhi Cente-
nary celeberation and which failed to do
that and the reason for such lapses?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K. R.V,
RAO): (2) to (d). Information is being
collected and will be laid on the table of
the Housc,

ENGINEERING GRADUATES
PAKISTAN

MIGRATFD 10

9001. SHR1 HARDAYAL DEVGUN:
SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

() the total number of Engineering
Graduates and Post-graduates who came
out of the Aligarh University during the
last three yecars, year-wise ;

(b) the number of those who have migra-
ted to Pakistan; and

{c) the steps taken by Government to
arrest the brair-drain to Pakistan?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V. K, R. V,
RAO) : (2) to (c). The informations is being
collected and will be laid on the Table of
the Sabha as soon as possible,

EXCAVATIONs A AvoDHYA (U.P) aND
PaTALL PUTRA (BIHAR)

9002, SHRI BAL RAJ MADHOK :
will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is & fact that archacologi-
cal excavations have been under-taken
at the old sites of Ayodhya in U.P. and
Patali Putra in Bjhar; and

(b) if so, what has been the out-come
of such excavations and what steps have
been taken to further extend the excavation
work in these historically imporiant parts
of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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YOUTH SERVICES (SHRIMA
JAHANARA JAIPAL SINGH): (a) ani
(b). The Archaeological Survey of India
has not wundertaken any archaeological
excavations either at Ayodhya or Patali-
putra,  The Banaras Hindu University
is conducting excavat.ons at Aycdhya,
District Faizabad.

During the course of digging for laying
sewer lines in the Kankarbagh area of
Patna by the Public Health Engineering
Department of the Government of Bihar,
remains of som: wooden pillars, perhaps
part of the pallisade of ancient Pataliputra
have been brought 1o light, The Survey
proposes to undertake a small scale syste-
matic excavation there in the near Foture,

MARTAND TempLE, KASHMIR

9003, SHRI BAL RAJ MADHOK : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o siate:

(a) whether it is a facy that Martand
Temple in Kashmir Vailley is one of the
finest examples of Indjan art and s the
most im)ortant angient monument in that
Valley;

(b) whether it is also a fact that this
monument has been in a state of utter
neglect since the Independence and even the
road from Mattan to Achhoba] which used
to pass near it has been diverted and it
has been almost shut off from the visitors'
gaze:

(c) whether it is further a fact that if
properly looked after and adverijsed, it
can become 4 great tourist attraction like
Konark Temple of Orissa ; and

(d) if so, whay steps Government propose
to take to improve the up-kecp of this
monument and open up the motorable
approach road to it?

THE MINISTER OF STATE IN THE
"MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKAT
DARSHAN): (a) Yes, Sir. Tt is one of the
most important monuments of the Kash-
mir Valley,

(by No, Sir. It his been the concern of
the Government 1o se¢ that the monument
is majntained propsrly. Repairs have been
carried out from time to ime. The road
leading © the Martand Temple is & link
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road taking off from the Mattan-Achhobal
road. This is a link road and still is in
use but is under repairs,

(c) Yes, Sir.

(d) Large-scale conscrvation programme
has been drawn up to improve the monu-
ment and its surroundings, During the
current financial year, the entire ares,
measuring about seven acres, will be fenced
and suitable plantation done along the
fence-line. Within the fenced area, it is
proposed to lay out a terraced garden,
Before the laying out of the terraced garden,
it was thought necessary 10 check up, if
the surrounding area conirined @ nyv earlier
remains, Accordingly, a trial cvcavation
was done in November, 1969, Some
traces of an anciemt civilization have been
found, Excavation has been resumed in
April, 1970,

The approach road is under repairs and
will be duly moiorable as soon as the work
on hand is completed.,

MEeMoORIALS 10 T a1t Dr. ZAKIR HussaIN

9004, SHRI BAL RAJ MADHOK: Will
the Minister of EDUCATION AND
YOUTH SERVICES bhc pleased 10
state :

(a) whether it is a fact that his Ministry
has decided to set up a number of memorials
to the late Presidemt Dr, Zakir Hussain;
and

(b) if s0, the details thercof and the cost
involved?

THE MINISTER OF EDUCATION
AND YOUTH SERVICFS(DR.V.K.R. V.,
RAO): (3) and (b). The Zakir Hussain
Memorial Committee has made certain
recommendations to perpetuale the memory
of late Dr. Zakir Husain, These recom-
mendations are under consideration of the
Government.

ATTACK ON THE HOUSE OF SHR1 SIDHARTHA
SHANEAR Ray 1IN Carcuira

9005, SHRI G. Y. KRISHNAN: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the house of
Shri Sidhartha Shankar Ray in Bhawanipur,
Calcutta was attacked by a dozen youngmen
on the night of 13th April, 1970;
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(b) if so, the details regarding the damage
caused; and

(c) the cction ttken by Government in
this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (") Accrod-
ing to  information received from the
Goverrment of West Bengal, on April
14, 1970 at about 8-45 A M, some persons
appeared before the residence of  Shri
Siddhartha Sankar Ray in South Calcutta,
4/5 of them were reported to have entered
the house ¢nd hurled one cracker and two
acid bulbs, The cracker did not explode.

(b) The miscreonts damaged the tele-
phone set, seme chttirs and glass panes of
almirahs,

(¢) A cisc was registered and is being
investipated recording to Jaw,  Six persors
have been arrested,
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ATTACKS ON PuBLIC MEETINGS WiTH BomBs
IN CALCUTTA

9007. SHR1 D. N. PATODIA :
SHR1 YASHWANT SINGH
KUSHWAH :
SHR1 RAMESH CHANDRA
VYAS

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that reports of
attacks on public meeting with bombs have
been received from Calcutta and other
places in West Bengal recently as reported
in the Hindustan Times dated the 13h
April, 1970,

(b) if so, what are the detnils of the cases
that have come to light; and
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(c) whether arrests have been made and
whether the culprits have been found to
belong to any political party and, if so, the
details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) to (c). Facts
are being ascertained from the State
Government.

ProressioNal Coursts 1n DeLkt UNIVERSITY

9008. SHRI D. N. PATODIA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether it is a fact that the University
Grants Commission has approved a pro-
posal for the Delhi  University to set up
professional courses;

(b) if so, the details of the courses that
are going to be started; and

(c) when the scheme will be put into
practice?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR. V. K. R. V.
RAO: (a) to (c). The University Grants
Commission has agreed in principle to
the introduction of vocational courses at
the under graduate level. The question of
reconstructing the scheme of studies at
undergraduate level with effect from 1970-71
to provide for, the vocational courses
as optional subjects, the financial impli-
cations and other details of the scheme, are
being worked out by the Delhi University.

PLANS FOR CONSTRUCTION OF
SHIPYARD

9009. SHRI D. N. PATODIA: Will the
Minister of SHIPPING AND TRANS-
TORT be pleased 1o state:

(a) whether the Mitsubishi Heavy Indus-
tries of Japan has urged the Govern-
ment of India to draw up concrete plans for
the construction of the Cochin Shipyard;

CocHiN

(b) whether the company has made it
a condition before spelling out their terms
of cooperation; and

(c) if so, what s CGiovernment's reaction
and by what time the plan will be drawn up ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS ANDIN THE MINISTRY OF
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SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). No, Sir. Based
on the Revised Project Report prepared
by M/s Mitsubishi Heavy Industries Limi-
ted, Japan in March-June, 1969. the
Government of India approved the reviscd
cost estimates of the Project at Rs. 4542
crores in  October, 1969, Preliminary
discussions have been held with the officials
of M/s Mitsubishi Heavy Industries Limi-
ted in January/February 1970 at New Delhi
with a view to concluding an official con-
tract with them covcring their technical
collaboration in the construction of the
Shipyard. Further discussiors in  this
regard are proposed tole held in Tokyo
with M/s  Mitsubishi Heavy Industries
shortly with a view to finalising and
concluding a formal agreement for the
firm's  technical collaboration in the
construction of the Shipyard.

CENTRAL  ASSISTANCE TO WisST  BENGAL
GOVERNMENT FOR  NMAINTAINING LAW AND
Ounr

9010. SHIRI 1. N. PATODIA:
SHRI DEVINDER SINGH
GARCHA:
SHRI MANIBHAI J. PATEL :
SHRI VALMIKI CHOUDHARY:

Will the Minister of HOME AFFAIRS
be plcased to state:

(a) whether the West Bengal Govern-
ment have sought some assistance from the
Central Government for maintaining law
and order in the state;

(b) whether it is also a fact that the
Central Government have assured all
necessary help to the Statc Government:
and

(c) if so, the nature of help sought and
that provided?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA) (a) and (b).
Yes, Sir.

(c) Several units of the Central Reserve
Police force and some contingents of the
Border Security Focrce have been made
available to the West Bengal Government
and are being used by them in various parts
of the State for maintaining law and order.
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SUGORSTIONS OF WORKING QGrour ON
APPOINTMENT OF EXAMINERS

9011. SHRI HIMATSINGKA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the Working group headed

by Professor U. N. Singh has for the first,

time provided rationale for appointment of
examiners; and

(b) if so, the suggestions and observations
made by that Working Group in this regard
and Government’s  reaction thereto?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) and (b). The Delhi University
had appointed a Working Group under
the Chairmanship of Prof. U. N. Singh to
review the present system of appointment
of examiners for the University examina-
tions and make recommcndations on (i)
the criteria appropriate to the appointment
of cxaminers for the various under-graduate,
post-graduate and research degree courses
involving diffcrent degrecs of specializa-
tion in the subjects concerned; (ii) the
procedures which might be followed, from
the academic year 1970-71, to ensurc that
all teachers of the University qualified to be
appointed as cxaminers in each case are
systematically considered for appointment
and the appointments made do not give
legitimate reasons for complaints of dis-
crimination or ncglect; (iii) the composition
and method of constitution of the bodies
which are to suggest and approve of the
names of the examiners to be appointed in
each Department, taking into account the
need to ensure secrecy in regard to the names
of the examiners appointed and maintain
high standards in the conduct of ina-
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10 BxpAND Caracity oOf
KaANDLA PorT

9012. SHRI HIMATSINGKA : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether in view of the increasing
trend of traffic and the envisaged expansion
of industrialization at Kandla, Govern-
ment propose to expand the port capa-
city there; and

ProposaL

(b) the estimated requirements of the
port capacity likely to arise by the end of
the Fourth Five Year Plan and by the end
of 1970’s and thc details of the expansion
programme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). Kandla
Port handled a peak traffic of 2661 lakh
tonnes in 1966-67. The traffic handled in
subscquent ycars is as under:—

1967-68 24-66 lakh tonnes
1968-69 20-00 lakh tonnes
1969-70 . 2109 lakh tonnes

The decrease in traffic is mainly due to fall
in import of foodgrains. The anticipated
traffic for 1973-74 i.e. end of Fourth Five
Year plan, is 26-50 lakh tonnes. Traffic
projections beyond the Fourth Plan period
have not becn made.

A number of development schemes esti-
mated to cost Rs. 945 crores in all are in-
cluded in the Fourth Plan programme of
the port. The morc important of the
schemes arc:—-

Fourth Plan
provision
(Rupees in lakhs)

Name of Scheme

tions; (iv) the composition of the boards
to be appointed to consider/moderate the
examination results and thc nature and
extent of the discretionary powers that
might be allowed to be exercised by them;
and (v) any other rclated matters.

The working Group has submitted its
report, but the same is being treated by the
University as a confidential document at
this stage and is under their consideration.
MI19LSS/70—4

1 2 3

(/) One trailing suction
hopper dredger with
hopper capacity of

2,500 cu. m. .. 400 -00
(ii) One 1,500 H. P. Ship-

ping tug with 24

tons bollard pull. 80-26
(#i) B. G. link from Sarva

Station to port area , . 46 00
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(iv. Construction of fifth
cargo berth including
construction of dia-
phragm wall in front

ofit. .. .. - 100 -05

(v) Modification 1o new
oil jetty . 2500

(vi) Construction of 364
staff quarters - 3418

(vi) One small harbour tug
(200-300 H.P.) 20 -00

(vii{) Construction of a
slipway. . 55-00

OPPOSITION TO LEVY OF SURCHARGE ON
PoRT CHARGES ON EXPORT (CARGOES

9013. SHRI HIMATSINGKA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state:

(a) whether il is a fact that the Bengal
Natiopal Chamber of Commerce and
Industry has strongly opposed the proposal
lately under consideration for levy of a
surcharge of 334 %, on port charges on export
cargoes which was proposed to be levied
with a view to partly covering the deficit
of about Rs. 4 -5 crores in the calcutta Port
Commissioners’ Budget;

(b) the specific grounds of objection
advanced by the Chamber and Govern-
ment's reaction thereto; and

(c) what are the main reasons attributable
for this dificit and the Central Govern-
ments help being given to cover it ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). Yes, the
Bengal National Chamber of Commerce
& Industry has protested against the pro-
posed levy ‘of surcharge saying that the
port charges levied at the Calcutta Port
are generally higher than those levied at
other ports and the imposition of proposed
lewy of surcharge will weaken the competi-
tive position of Indlan Goods in foreign
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markets. All increase in port charges at
Calcutta Port during the past few years
was confined 10 import trade alone and
other services, while export cargo was ex-
cluded. In view of the continuing financial
difficulties of the port; the Port Commis-
sioners intend levying a surcharge of 33} %
on port charges on eaporl cargoes which
will cover partially the deficit. The port
charges constilute a very small fraction
of the total valuc of the commodities
exported and as such the proposed in-
crease in the port charges will not have any
appreciable impact on the total F.O.B.
cost of the commuodities to be cxported.

(¢) The deficits in the Revenue Budgets
of the Port for 1969-70 and 1970-71 are
due mainly to falling traffic increase in
expenditure on account of rise in prices,
enhancement of the dearness allowance to
absorb the risc in cost of living, implementa-
tion of Wage Board's recommendations
and mounting debt charges for servicing the
rupec and foreign exchange loans taken to
finance development schemes. The Central
Government has already agreed to help
the Port Commissioners -by contributing
50%, ol the expenditure incurred by the
Port in conncction with river dredging and
river maintcnance for a period of four
years from 1968-69.

DECORATION OF AIRPORTS WITH INDIAN
HaKD-MADE CARPETS

9014. SHRI MANGALATHUMADAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Inter-
national airports like Calcutta and Bombay,
have been decorated with attractive hand-
made carpets to atiract the tourists ; and

(b) if not, the steps tauken to display
such  attractive Indian products at the
airports to win the first opinion of foreign
tourists to TIndia?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The carpets in our lnlerna-
tional airport lounges are made in India.
Attractive murals, paintings by Indian
artists wood carvings etc. are displayed.
In addition, a wide variety of Indian handi-
crafts are available at the sales counters.
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¥ gwr ¥ w7 off § ot quTeR awr
qw qr @@ Wyl

PURCHASE OF AIRCRAFT FROM ABROAD

9016. SHRI ABDUL GHANI DAR: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number and countries from which
aircraft were purchased in the years 1967,
1968, 1969 and 1970 (so far) for the LA.C.
and Air- India with their value; and

(b) the number of aircraft manufactured
in our own factories during the same period,
year-wise.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A statement giving
the requisite information is attached,

STATEMENT
Name of the corpora- Year Type and no, of aircraft Country of Cost
tion purchased manufacture  (Rs, in
crores)
Air- India 1967 Boging 707-42 I US.A. 733
1968 Do, 1 USA, 7-26
Indian Airlines 1967 Caravelle 1 France 2462
F-27 400 Series 2 Holland 1%
(Combi planes)
Second-hand Viscounts 2 UK. 0-30
(purchased from the LA.F.)
HS-748 2 India 1-80
1968 HS-748 4 India 3-89
1969 HS-748 6 India 5-38
1970 HS-748 2 India 1-80

PoLicE s A CENTRAL SuBrecT
9017. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Government
propose to appoint a Commission to enquire
whether the subject *Police’ should be under
the Central with the same regulations and
restrictions, so that Police may be the second
military force to maintain peace and law
and order in the country and also help in
border defence; and

(b) if so, the delails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) Does not arise.

New AIRSTRIPS BUILT AND NEW AIR ROUTES
INTRODUCED

9018. SHRI ABDUL GHANI DAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the number of new airstrips built and new
air routes introduced during the last three
years, year-wise?
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THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) :

During the last three years, airstrips have
been constructed only at Jogbani (North
Bihar) and Hassan (Mysore).

A slatement showing the air-routes
introduced during the last three years is
laid on the Table of the House. [Placed in
Library. See No. LT-3441/70]
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SPECIAL ATTRACTIONS ForR Fomrmion
TourisTs IN DELHI

9027. SHRI SHARDA NAND:
SHRI KANWAR LAL GUPTA:
SHRI SURAJ BHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to statc :

(a) whether it is a fact that the most
vigited city in India by foreign tourists is
Delhi: and

(b} if so, what are the special attractions
in Delhi on account of which foreign
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tourists come herc and what steps Govern-
ment propose to take to further provide
more attraciion in Delhi?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
{a) Yes, Sir, according to a recent sample
survey, 60%; of foreign tourists visit Delhi.

(b) Delhi draws a large number of
tourists by virtue of being the country's
Capital city. Climatic conditions from
October to March represent ideal holiday
weather. Apart from this, Delhi is the
heart of a major tourist region—{from which
tourists can branch out to Agra, Varanasi,
Khajuraho, Jaipur and Udaipur and North-
West to Kashmir, the Kulu Valley and other
places. It is well connected by ajr and
rail with other parts of the country and has
the advantage of a number of good hotels.
The Natjona] Museum and monuments
such as Red Fort, the Kutab Minar, Purana
Qilla etc., are of great historical and artistic
interest,

A 'Project Delhi® Committee has been set
up under the Chairmanship of the Chief
Executive Councillor, Delhi, for the beauti-
fication of varjous places of tourist interest,
The Committec has recently suggested a
number of improvemems at Purana Qila
and Haue Khas,

AD HoC GRANTS TO VOLUNTARY ORGANIsA-
TIONS FOR DOING NATIONAL INTEGRATION
Work

9028, SHRI M. A, KHAN: Will the
Minister of HOME AFFAIRS be pjeased
10 state :

{a) the names of the voluntary
organisations to whom ad-hoc grants have
ajready been sanctioned under the scheme
of giving ad-hoc grants to voluntary organi-
sations for doing WNational [ntegration
work; and

(b) the names of the Voluntary organijsa.
tions which are likely to get ad-hoc granis
under the above mentioned scheme during
the current years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRS (SHR1
VIDYA CHARAN SHUKELA): (a) A
list indicating the names of the vojuntary
organjsations/institutions 10 whom ad-hoc
grants have been sanctioned during 1969.70
is |aid on the tablc of the House,

MAY 8, 1970
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(b) Applications for grants are consi.
dered on mcrits and in accordance with
prescribed terms and conditions a2nd no
prior list of organisations to whom grants
may be given i= maintained,

STATEMENT

List of Voluntary Organjsations/Institutions
1o whom ad-hoc grants were given during
1969.70 for activities in the context of
national jntegration

51. Mo, Name and Address

1. Council for Promotion of Communal
Harmony, 131 Palam  Avenue,
Calcutta-19,

2. Sampradayikta  Virodhi Committee,
15.B Wasan Marg, New Delhi-5,

3. Anjuman  Sajr-e-Gul Faroshan, 72
Janpath, New Delhi,
4. Pusa Natjonal Integration Samiti,

Indian Agricultura] Research Institute,
New Defhi,

5. Secular Democratic Forum, 142,
Azad Sguare, Allahabad.1.

6. All India Women's Conference, 6,
Bhagwan Das Road, New Delhi-1.

7. India International Centre, 40, Lodi
Estate, MNew Delhi-3.

8. Gandhian Institute of Studies, Varanasi,

9. University of Rajasthan, Jaipur,

10. Centre for the Study of Developing
Societies, 19 Rajpur Road, Delhi 6,

DEVELOPMENT OF MiNoR PoRTS IN Opissa

9029, SHRI1 S, KUNDU: Will the
Minister of SHIPPING AND TRANS.
PORT be pleased to state:

(a) whether Government have decided to
develop any minor ports in Orissa during
the Fourth Five Year Plan;

(b) if so, the number and names of such
ports and the money to be spent for it;

{c) whether it has since been decided to
develop Chendbali in Orissa as a minor
port during the Fourth Plan Period; and

(dy if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
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(SHRI TQBAL STNGH): (8) to (d). The
executive responsibility for the development
of ports other than major ports vests in
the State Governments concerned, The
Government of India render technical
assistance wherever asked for or considered
necessary  for the development of these
ports and ajso advance long term loans
for the execution of specified schemes,
known as Centrally Sponsored Schemes
for the development of these ports,

A Committee, to selcct one cut of the
two ports of Gopalpur and Chandbali to
be developed under the Centrally Sponsored
Programme during the Fourth Plan period
was appointed in May, 1969, The Com-
mittee's report has been received only very
recently and a decision regarding the port
to be developed under the Centrally Spon-
sored Programme during the Fourth Plan
period will be taken after the repory has
been  examined,

COMMUNAL DISTURBANCES

9030. SHRI CHENGALRAYA NAIDU:
SHRI DHANDAPANI:
SHRI MAYAVAN :
SHRI N. R. LASKAR :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that during the
month  of April, there had been again
communa| disturbances in Indore and ajso
in certain parts of U.P.;

(b) if so, what were the reasons for these
disturbances;

(c) whether these were manipulated by
foreign countries, particularly by Pakistan,
in view of its recent anti-Indjan activities
throughout the country; and

(d) if so. what steps are being taken in
time so that the foreign element which is
active at present may not create communa)
disturbances throughout the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a) to (d). Facts
are being ascertained from the State
Governments,
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GraANT Of LoAns T0 DELHT MUNICIPAL
CoRPORATION

9031. SHRI CHENGALRAYA NAIDU:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Government
have Jaid down conditions for the grant of
loans to the Delhi Municipal Corporation
and its three statutory Undertakings;

(b) whether it is also a fact that his
Ministry has told the Civic body that it
will have to execute a bond for Joans sanc.
tioned by the Government, under the
Financial rules;

(c) if so, the reasons for Jaying such
conditions; and

(d) the reasons why such conditions were
not laid earlier?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) to
(d). In accordance with the provisions of the
General Financial Rules, an agreement
specifying 21l the terms and conditions in
respect of a loan sanctioned by the Central
Government s required 1o be executed by
parties other than State Governments and
wholly  Government owned companies
before they can draw the loan, Apart
from this, the provisions of the Delhi
Municipal Corporation Act, 1957, were on
examination found to be inadequate to
safeguard interests of Government which
sanction loan to the Corporation, Ac-
cordingly, Delhi Munijcipal Corporation
was directed by the Government to execute
a formal agreement before a loan is
sanctioned,

UNREPORTED CAsks OF CRIME

9032, SHRI CHENGALRAYA NAIDU:
SHRI DHANDAPANI:
SHRI MAYAVAN :
SHRI N. R, LASKAR :

Will the Minister of HOME AFFAIRS
be pleased 1o state:

(2) whether it is a fact that four experts
have stressed the need for an immediate
solution of the problem posed by the large
number of cases of crime that went unre-
ported in both urban and rural areas, while
participating in a discussion on ‘“new



LIl Written Answers

out-lock on the crime problems™ at the
India International Centre recentlv:

(b) if s0, whether any suggestions have
been put forward by them to Government
for implementation; and

(c) what were the conclusions zrrived at
in the seminar and how far they will help
Government in solving the problem of
crimes in both urban and rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (8) to (c).
The prohlem of unreported crime was one
of the matters discussed in a pane] discussion
on “*New outlook on Crime Problems"”
organised by the India Internationa] Centre,
New Declhi, on 8th April, 1970, It was
pointed out during the discussion that the
problem of unreported crime was common
to 2]l countries where varying degrees of
hidden or unreported criminality existed.
It was also expressed that increasing facili-
ties for crime reporting and further improve-
ments in communicition system and growing
confidence in the police will encourage better

- reporting of crime, The pane] also felt
that this problem should be a subject of
careful and continuous study as there
could be no immediate solution for it,
Though no specific suggestions were
made in this connection, this is a matter
which is constantly engaging the attention
of Government.

REVIEW OF ORDERS ISSUED BY WeST BENGAL
HoMe MiNisTeR Durmng Tue Unrrep
FRONT RULE

SHRI CHENGALRAYA NAIDU:
SHRI R. K. BIRLAy

SHRI DHANDAPANI:

SHRI MAYAVAN:

SHRI N.R. LASKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that all the orders
issued by the Home Minister of West Bengal
during the United Front Miristry have
been reviewed during the President's
rule in that State:

(b) if so, how many orders have since
been  reviewed and how many not yet
reviewed ;

9033,
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(c) whether all those orders’ which had
created differences between the then Chicf
Minister and Hor+< Minjster have been
reviewed; and

(d) if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (2) to (d).
Information from the State Government is

awaited and shall be |aid on the tabic of the
House,
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NATIONAL CAMPING SITES
9037. SHRI DEVINDER SINGH
GARCHA :

SHRI MANIBHAI J. PATEL :

Will the Minister of EDUCATION AND
YOUTH SERVICES be plcased 1o statc:

(a) whether Government's attention has
been drawn to a scheme to set up National
Campirg sites to be developed by the Indian
Camping Association which was formed
recently to promote camping in the country;

(b) if so, the details thereof;

(c) the sites chosen for the camps to be
set up and the types of camps to be sct up;
and

(d) the names of the States which have
agreed to lend cooperation in this project ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr.
V.K.R. V. RAO) : (a) No, Sir.

(b) to (d). Duoes not arise.

PropucTion ofF Titamium DioxIDE

9038. SHRI MANIBHAI J. PATEL:

SHRI DEVINDER SINGH
GARCHA :

SHRI VALMIKI CHOUDHARY:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleasea to state:

(a) whether Government are aware of
the research done by the Research workers
of the Banaras Hindu University who
claimed to have developed a new technique
for producing Titanium dioxide from il-
menite, which is widely used in aircrafts
and other defence industries:

(b) if so, whether Government have
collected the details thereof and, if so,
the nature thereof; and

(c) which are the States where ilmenite is
found and the quantitics found ?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (Dr. V.K.RV.
RAO): (a) to (¢). The information is
being collccted from the relevant organisa-
tions and will be laid on the Table of the
Sabha as early as possible.
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INTER-CHANGS OF JoBs seTWEEN CIVIL AND
EXECUTIVE IN BUSINESS SERVANTS
9043, SHRI R. K. AMIN: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Goverament are aware that a
progeamme providing for inter-change of
jobs between the higher civil servants in
Government and the executive in business
for two years has been initiated by the UK.
Government

(b) whether there is a need of similar
programme in India; and

(c) If so, the steps Government propose
to take for such programme in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) yes,
Sir.

(b) and (c). No such proposal is under
consideration.

ScrencE EDUCATION IN SCHOOLS

9044. SHRI R. K. BIRLA. :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleascd to state:

(a) whether there is a demand for intro-
ducing science-oriented education in schools
to popularise science teaching;

(b) whether there is any proposal under
the consideration of Government to in-
troduce the schome

(c) if so, the details thereof; and

(d) what facilities are being given at
present to the States for science teaching ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d): Realising the
importance of teaching science in the con-
text of the rapid development of the country;
the Govermment of India have taken
several steps.

(i) A crash programme was undertaken
during the Third Plan under which assis-
tance of R:. 6-78 crores was given to the
States for strenghening science laboratories
of secondary schools and for in-service
training of science teachers.
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(ii) Science units and State institutes of
sclence education have been set up in several
states with Central assistance.

(iii) To strengthen science teaching at the
school level throughout the country, the
Government of India signed an egreement
with UNICEF and UNESCO to launch a
project which enviseges, inter alia, develop-
ment of new syllabi for various classes;
training programmes for teachers; develop-
ment of new instructional materials including
text-bouks, laboratory manuals, teachers’
guide-books; training of tcacher educators;
and supply of science equipment to selected
institutions. To start with, a Pilot project
is being introduced throughout the country
in 1970, Under this Project, the first
consignment of scientific equipment for
79 key teacher training institutions has al-
ready arrived in the country and is being
distributed. New text books, teachers guides
and science teaching kits are being supplied
to about 1,000 primary schools to assess
the new instructional materials. After this
trial it is hoped to extend the new syllabus,
text books etc. to all the schools under the
control of S:ates Union Territories,
RESUMPTION OF PASSENGER SHIPPING SER-
VICE BETWEEN BOMBAY AND MANGALORE

9045. SHRI MANIBHAI J. PATEL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have explored
the possibility of an early resumption of the
passenger Shipping service between Bombay
and Mangalore, which was discontinued last
May;

(b) if so, the details thereof and, if not,
the reasons therefor;

(c) whether according to the exploratory
report of the Shipping Corporation it
envisages a loss of Rs. 1446 lakhs annually;
and the details of other points enumcrated
in the Report of the Shipping Corporation

in this regard;

(d) whether it is also under consideration
of Government to hive direct passonger
service between Goa, Daman and Diu; and

(e) il s0, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) te (¢): At the
instance  of Governmen’, the Shippng
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Corporation of India have examined the
feasibility of resuming ths Bombay/Manga-
lore shipping service. It was, however,
found that the service is not economical due
to dwindling traffic, limited availability of
cargo and competition from road traffic. It
has been estimated that the service will
result in an annual loss of Rs. 14-46 lakhs,
The Corporation have, however, been asked
to examine the matter further in consul-
tation with certain M.Ps. from Maharash-
tra who have shown interest in the matter,

(d) and (e). The question was con-
sidered but it was not found to be an cco-
nomic proposition as the traffic potential
is very little.

SAMPLE SURVEY CARRIED OUT BY INDIAN
InstrTUTE OF PuBLIc OPINION ON TOURISM
IN InDIA

9046. SHRI MANIBHAI J. PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Governments' attention  has
been drawn to a sample survey carried out
by the Indian Institute of Public Opinion
on behall of the D:partment of Tourism;

(b) whether Government
ceived its report; and

have since re-

(c) if so, the sulient features thereof 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.KARAN
SINGH): (a)and (b). Yus, Sir.

(c) A statement is laid on the Table of the
House. [Placed in Library. See Mu. LT-
3945/70)

SANSKRIT SCHOLARS TN INDIA AND IN
ForeiaN COUNTRIES

9047, SHRI SHIVA CHANDRA JHA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be plcascd to staie:

(&) whether it is a fact that there are more
Sanskrit scholars, writers and fluent speakers
in Sanskrit, in foreign countries than in
India;

(b) if 'so, the reasons therefor und the
details thereof; ard

(c) if the reply to part (a) above be in the
negative, the total number of fluent speakers
in Sanskrit, authors of Sanskrit books,
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and Sanskrit scholars in general in India
vis~a-vis foreign countries 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH  SERVICES (SHRI BHAKT
DARSHAN) (a) to (c). Obviously,
the largest concentration of Sanskrit
scholars, writers 2nd fluent speakers in
Sznskrit is in India, The Ministry of
Educ:tion and Youth Services have, how-
ever, no information about the comparative
statistics of Sanskrit scholars, writers and,
fluent speukers in Sanskrit in India and
abroad,

FINANCIAL ATD TO HINDI WRITER
PHANESHWAR NATH RENuU

9048. SHRI SHIVA CHANDRA JHA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be plensed to state:

(1) whether it is a fact that the Hindi
writer Phineshwar Nath Renu, who has been
recently given Padmushri, is suffering from
serious illness at Patna;

(b) whether the Central Govennment are
giving any finaneial help for him medical
treatment; and

(c) if so, the detuils thereof and, if not, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
Government have no information,  Shri
Ph.neshwar Nath Renu, bowever, attended
the investitute ceremony held on 21-4-1970
to reccive Padmashri Award,

(b) and (c). No rcquest for financial
assistance has becn received from Shri
Phuneshwar Nath Renu,

HsToRICAL FINDS 1N INDIA

9049, SHRI SHIVA CHANDRA JHA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleused to state:

(a) whether some ancient historical finds
have been found in various parts in India
within the last six months; and

(b) if so, the details thereof, state-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (2) Yes, Sir. During the
last six months, the Archacological Survey of
India conducted excavations at (i) Purnana
Qila, Delhi; (ii) Malvan, District Surat
(Gujarat); (iii) Pauni, District Bhandara
(Maharashtra); (iv) Kashipur, District
Nainital  (Uttar Pradesh and (v) Theur,
District Poona (Maharashira).

(b) Necessary details are given below:—

At PAUNI, Two stupas belonging to
the Theraveda Buddhism were broug!
to light. The discovery of Architectural
fragments and sculptured f[riczes have
added fresh dimensions to cur knowledge
of early Buddhist art,

At THEUR. Remains of a Chalcolithic
scttlement showing houses enclosed by a
circular-ring of stones, 32 m, in diam, were

exposed,

At MALVAN, Two periods of cultural
occupation were revealed, of which the
earlier was essentially late to post Harappan,
This occupation was found to be enclosed
by a ditch, The latter period of occupation
belonged to the early medieval times,

At KASHIPUR. Plinth of a late Gupta
period temple-complex containing mould-
ings with niches of chaitya-window pattern
were exposed,

In PURANA QILA. Excavation pro-
gressed only to the Mauryan levels, showing
a sequence through Sunga, Kushan, Gupta,
Late Gupta,Rajput Sultanate to the Mughal
period. Datable objects obtained from the
excavation include coins, seals and sealing
terracotta figurines, Chinese Porcelain, Chi-
nese Celadon and Northern Black Polished
Ware.

TROUBLE IN JAGATDAL, WEST BENGAL
DURING Puia FestiviTies

9050. SHRJ BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the Intelli-
gonce Department of the State Government
of West Bengal bad given prior information
to the authorities that some Pakistani agents
were meetng sccreth to foment trouble
during the Puja festivities in lasf'pear in
19L88/70—5
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Jagatdal and other surrounding areas in the
District of 24-Parganas in West Bengnl,
and

(b) if so, the reason why no preventive
action was taken by the Staie Police in time
by arresting the trouble seekers ?

THE DEPUTY MINISTER IN THL
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) :(a) and
(b). Facts are being ascertained from the
State Government,

freeit sroverm & iy v & qRvefeat

9051. ot Wiy SWw : #7 fen
oy quw Jwy Aol faesdt swmEA &
fre fawmr & qEmfaat & 1T F 10
aqF, 1970 & FATATFT WW GEAT
5943 ¥ IUT ¥ gqq § Ig qAA A7
F0 wGr fE

(%) 71 7 @9 geafua afu-
Frfea) & yiferg srAaTdy nafag w7 7
T #;

(@) afz g, a1 seF1 wzarw
= o/ ;W

(m) afg &l aY za s & wem-
fa® faeea 0 & T FRE 7

fimer wa quw da HATT W T
woit (st wew @iw) ¢ (%) & (W) .
feweft womem & gfaq frar @ fe 971n
Fua faai® 4 FAwwL, 1969 AT 22
FAAE, 1970 & q@i F S g7 AT
oY et % I g AT I A TEL
WS & | T AEA] F gEAAT @ &
a7 &1 fawslt swrE aro soet FRat
Fr AT 1
RECRUITMENT OF STAFF IN INDIAN CoUnciL

of SocuaL Scence REeSEARCH

9052, SHRI MOLAHU PRASHAD:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to stnie:

(a) whether it is a fact that a viva vocce
test was held on the Sth February, 1970 fot
the reserved post of the Document:tion



127 Written Answers

Officer und Senior Documentation Assis-
tant (Pay Scalc Rs. 400-950) in the Indiun
Council of Social Sciences and Reseurch;
and

(b) il so, the names, designations,
addresses, departments and  qualifications
of the candidates who appeared for the said
test and those who qualified the test as well
us those who were appointed ?

THE MINISTER OF;EDUCATION AND

YOUTH SERVICES (DR. V.K.R\V.
RAO): (a) A viva voce test for filling two
posts of Documentation Officer (Pay Scale
Rs. 400-950) and three posts of Senior
Documentation  Assistant  (scale Rs, 325-
575) in the office of Indian Council of
Social Science Research wus held on Sth
February, 1970; no poest was specifically dee-
lared as “reserved.™

(b) A Statement giving the requisite in-
formation is luid on the Tabie of the Houses.
[Placed in Library. See No, LT—3446/70]

faeelt & adenslt & aww fagmiuad
FITT TEEETET 9T HTHAW

9053, »it Wigw warg) o 377 fown
A40 TA® AW w1 AT FAH AT FAOT
T4 fx

(%) Farag @71+ 2 f= foeqr fagmrag,
freeft gwmw #1T IsaT  wnafasw
forerr 12, faesit, =ww: snzEt Twy
wrredl FeT AT TEHIEIT qIETRAH]
Y qrenn Y

(@) %1 gz o1 77 & fr w7 faar-
fagi &1 qreAT § A7 FIH T OFT
Tt # AG ¥ q@yEl £ A7 " WL
TAX qF K7 gHFT X A

() afz &, At w@ywwi F Higw
1 i ¥ fag wfq 3% % fA7 4 w93
FT AT ZA F wEed 7 3] @0,
qlrer agfa F g wR 11 F1E wEAny
g

fmn aar gaw qa s § T

At (ot v i) (7)) I
wreafas fmr 3% frafag st st

MAY 8, 1970

Written Answers 138
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&t @ F fau qor fafes saeh §
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F aqr Freor § 7

fimt aray g & warew | T
st (st e ) (%) A,

() wea /g0 g0 |

() afr oy faeefy worem & O
AT qTF FT qefreT A AT G E )

ROTATIONAL @ RANSFER OF ASSISTANIS

9056, SHRI TENNETI VISWA-
NATHAM : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his Ministry have issucd
any orders for rotational transfer of Assis-
tants in a Ministry of the Government of
India after they have worked on a particular
seat for more than two 1o threc years or
503

(b) if so, whether a copy of the same will
be laid on the Table; v
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" (c) if reply to part (a) ubove be in the
negative, the reasons for not issuing such
administrative instructions to ensure healthy
administrations and  ecradicate  vested
interests and other malpractices;

(d) whether be is awarc that the same
Assistant is dealing with the Indian Statis~
tical Service matters in his Ministry for the
last many years; and

(e} if so, the reasons for not ordering
rotational transfer of such personnel in his
own Ministry 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b): Onc of the conclusivns reached ar a
mecting of O & M Officers of  different
Ministeries on 30th August, 1957, was that
Assistants and dealing hands in the Secrc-
tariat should be shified from their sections
or at least from their seats once in three
years so that the persons in various grades
acquire as varied and wide itn experience of
their duties as possible, This, along with
other such conclusions, was circulated to
oIl Ministries and attached offices, through
the then Directon, O & M's demi-Official
letter No, 11/3/57-0 & M, dated the 6th
September, 1957—u copy of which is laid
on the Table of the House. [Placed in
Library. See No. LT—3447/70]

(c) Does nol arise,

(d) There is morc than one person deals
ing with matters relating to the Indian
Statistical Service, Onc¢ of them has been
dealing with these matiers since August,
1965,

(e) The need for rotation of staff is kept
in view and subject to administrative exi-
gencies, such transfers are made to the
extent possible.

STAGNATION IN StcTion OrFICERS' GRADE
oF CENTRAL SECRLTARIAT SERVICE

9057. SHR1 RAGHUVIR SINGH
SHASTRI : Will the Mimster of HOME
AFFAIRS be pleased to state:

(a) the tolal number of permancnt Sec-
tion Officers in the Central Secretariat Ser-
vice as on the 31st March 1970;

(h) the number of Section Officers who

are drawing maximum of their pay and have
not yet been promoted as Under Secretany
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(c) the number of years of service afier
a Scction Officer begins to draw the maxi-
mum of the pay scale; and

{d) the steps Government propose Lo
take to remove stagnation among the Scc-
tion Officers’ grade ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The requisite information is
being collected and will be laid on the Table
of the Housc as carly as possible.

The scale of pay of Section Officers is
Rs.  350-25-500-30-590-EB-30-800-EB-30-

B30-35-900. A direct recruit  Section
Officer appointed through LAS. etc.
Combined Competitive  Examination,

reaches the maximum of the pay scale after
putting in 19 years of service in that
grade and a promotee Section Officer reaches
that stage after putting in 17 years of service
in that grade if he starts with a minimum
pay of Rs. 400/- as admissible 10 promotces
under the rules.

(d) The next higher grade in the direct
line of promotion of Scction Officers of the
Central Secretariat Service, is Grade I of
the Service (Under Secretary's Grade).
There is no quota fixed for Section Officers
of the C.S.S. for promotion to the Grade
of Under Secretary, as the posts of Under
Secretary are filled from various Services
including the Central Secretarial Service.
On  1-4-1970, out of a total of 613 posts
of Under Secretary and equivalent in the
Central Secretariat 435 posts were held by
officers of the C.S.S.

During recent years an increasing number
of Section Officers have been promoted as
Under Secretaries as is evident from the
following figures :

1965 . . . 35
1966 . . . 45
1967 . . . 45
1968 . . . 55
1969 . . . 67

In addition, a number of them are able 10
officiate as Under Secretary or against
equivalem posts in chain of shori-term
vacancies. Thus whatever is possible to
improve the promotion prospects of Sec-
tion Officers is already being done.
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CONFERENCE OF STATE ROAD TRANSPORT
UNDERTAKINGS

9058. SHRI VALMIKI CHOUDHARY:

SHRI  DEVINDER  SINGH
GARCHA:
SHRI MANIBHAI J. PATEL:

Will the Minister of SHIPPING AND
TRANSPORT be pleased Lo state:

(a) whether it is a fact that a conference of
the State Road Transport Undertakings
was held at Jaipur recently;

(b} il so, the main problems discussed
therein;

(c) whether the conference recommended
the participation of the Life Insurance
Corporation in the share capital of the
State Roadways Corporations;

(d) if so, the reaction of Government
thereto; and

(e) what other recommendations were
made at the said conference ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) Yes.

(b) to (¢) : The Conference of the State
Road Transport Undertakings was convened
at Jaipur by the Association of State Road

Transport  Undertakings. The Govern-
ment of the Conference.
UNPLANNED  SPINDING  ©ON  CULTURAL

ACTIVITIES

9059. SHRI VALMIKI CHOUDHARY::

SHRI DEVINDER SINGH
GARCHA:

SHRI MANIBHAI J. PATEL:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that according to
Shri Aburi Rama Krishna Rao, a well-
known Telugu Dramatist, there was too
much of unplanned spending on the
socalled cultural and puublicity at the State
level;

(b) if so, the reaction of Government
thereto; ’

(c) whether Government are considering
for making the henefit of training available
at the National School of Drama to the
community as a whole; and
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(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
Yes, Sir. Shri Aburi Rama Krishna Rao
had made such a statement at the con-
vocation of the National School of Drama.

(b) This comes within the purview of the
State Governments as the statement refers
to spending by State Governments.

(¢) and (d). The training facilities avail-
able at the Mational School of Drama are
already being made use of by the communily
as a whole, as is evident from the region-
wise break-up of the students at the School
given below :

Maharashira
Andhra Pradesh
Mysore

Tamil Nadu
Haryana .
Jammu & Kashmir .
Punjab

Uttar Pradesh

Delhi

West Bengal
Himachal Pradesh

— e mE k= L3 e B b e

FuNcTIoNns OF CENTRAL ROAD TRANS-
PORT CORPORATION

9060. SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT SHARMA:
SHRI JAT SINGH: )

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the enlire
investment in the Central Road Transport
Corporation amounting 10 Rs. 3401 lakhs
paid-up and Rs. 1-24 lakhs in the shape
of reserves and surpluses had been prac-
tically consumed during the last three years;

(b) whether it is also a fact that this
Ministry has not been able to put the Cor-
poration on a commercially sound footing
since its inception;

(c) if so, whether Government propose
to wind up the Corporation; and

(d) if not, whether Government propose
to institute an enquiry into the matter
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cither by the Ministry or under the pro-
visions of the Company Law?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The issued and
subscribed capital of the Central Road
Transport  Corporation Limited as on
31-3-1970 was Rs. 9658 lakhs. The losses
suffered by the Corporation till 31-3-1969
amounied to Rs. 5503 lakhs. The accounts
for the year 1969-70 have not yet been
audited.

(b) Nao.

(c) and (d) . The Committee on Public
Undertakings in its 62nd Report, 1969-70
has made certain observations in regard to
the functioning of the Central Road
Transport Corporation Ltd, one of
which is that the Corporation may be
wound up and an enquiry be instituted into
its working either by the Ministry or under
the provisions of the Company Law. The
Report is under examination,

ot Wit Trd¥ & feam it

frrafien & forg it ot omrertt

9061. st TwTwaTe Wt @ W
Tg-w1q Wl ag qaTy F¥ FO K i

(%) 77 7g &= g fir fg=dy ot
g 7 feqm ¥ AR & Frateat
¥ et agr Sy Aofy & amen o€t
qr fagfen & fog ofteft ot omawrdr
et of arframd aaw aveft &

(@) a1 g o "= ¢ f& A=
oft & o2 T R ¥ o Sy saef
& wwfai w1 fawnfig odemei
& fod wvd o7 ¥ i # P o
§ ok gAwT g Sl & AT
arfrard grm &

() afz &, @ w=T A AR A
fgelt &1 3T T B W B A7

(w) w7 ag 97 o Wl £
o § wrew T 8 forrey sfan
¥t wrwrd dife & 7



135  Written Answers
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GranT OF Houst RENT ALLOWANCE AND
CHILDREN EDUCATION ALLOWANCE TO
EmMPLOYEFS OF NEFA ADMINISTRATION

9062. SHRI TRIDIB KUMAR
CHAUDHARY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the House
Rent Allowance of all the Class 1T Class
111 ana Class 1V employees of the NEFA
Administration, posted at Shillong and the
Children’s  Education  Allowenee of the
NEFA employees which they had been gett-
ing since inception of NEFA has suddenly
been stopped causing considerable agitation
and resentment amongst the said employees;

(b) if so, the reasons therefor; and

(c) whether Government  have received
any representation from the NEFA  Ad-
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ministration Employees Association in this
regard and, if so, their reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(c). The pay and allowances of NEFA
employees are based on those obtaining in
the neighbouring State of Assam. Tt was
found that House Rent Allowance is not
admissible to the Assam Government
employees stationed at Shillong and had been
allowed 10 NEFA employees by mistake.
As there was no justification for the grant
of this allowance to the NEFA employees,
this allowance was withdrawn in 1968,
The Children’s Education Allowance is also
not admissible to the Assam Government
employees but had erroneously been allowed
by NEFA Administration to their emplo-
yees and was, therefore, disallowed. The
withdrawal of these allowances has not
been liked by the employees whoe have made
represemations through the NEFA Em-
ployees Association for the restoration of
these allowances. 1t has, however, not
been found possible to  agrec 10 the
request. It has since been decided to allow
central scales of pay to NEFA cmployees
with cffect from 6th March, 1970 and with
the implementation of this decision the
NEFA employecs who come over to Cen-
tral Scales would get the allowances as
admissible to Central Government em-
ployees at Shillong.

DILAPIDATED CONDITION OF CHANDRA
MouLeswAR TEMPLE AT UNKAL, DisTRICT
DHARWAR (MYSORE)

9063. SHRI 5. A. AGADI :  Will the
Minister of EDUCATION AND YOUTH
SERVICES be picased to state:

(a) whether the ncws item appearing a
Samyukta Karnatak a promingnt Kannada
Daily published from Hubli, dated the 10th
April 1970 regarding dilapidated condition
of protected important monument Chandra
Mouleswar Temple at Unkal near Hubli
in Dharwar District of Mysore State has
come to the notice of Government;

(b)if so, what action is being taken;

(c) whether it is a fact that no Officer of
the concerned department has ever visjted
the monument within the last tan years;
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(d) whether any diary is maintained of
periodical visits to this monument by the
concerned officers: and

(e) if so, on what dates the concerned
Officers  visited and inspected the said
monument within the last five ycars ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN): (a) Yes, Sir. But the monu-
ment is in a fairly good condition,

(b) Some minor repairs are nceded and
they will be attended to soon,

(c) No, Sir. The concerned  officer
namely the Conservation Assistant of the
area has visited the monument several
times.

(d) Proper record is kept of each visit
10 a monument,

(¢) During 1969, it was inspected on 5th
July, 1969 and 9th December, 1969, The
dates of other visits arc not readily avail-
able.
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Fou o Dirmt Zoo Womkers' COLONY

9066. SHRI VALMIKI CHOUDHARY:
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(2) whether 60 Jhuggis were gutted and
five hcads of cattle were killed in a fire
which broke out on the 15th April, 1970 in
D.lhi Zoo Workers” Colony near Purana
Quila;

(b) If s0, the details thereof;

{c) the number of persons rendered home-
less by this fire:

(4) whether Government have given any
assistance to these person: and

(e} if so, the amount thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). Fifty ninc Jhuggis, behind D:lhi
Zoo were destroyed in a Fire on April 16,
1970. No human lifc was lost. One
buffalo, two goats and three culves were,
however, burnt alive in the accident, The
cstimated loss on account of the fire is
between Rs. 60,000 to 90,000, There was
no damage to Government property.
Families of 66 employees of the Zoological
Park living in these Jhuggis suffered heavily.

(d) and (e). Fire victims were imme-
diately provided reliel by supplying ration
and clothing on  humanitarian  basis.
Rs. 5900 was sanctioned immediately by the
Government of India in the Ministry of
Food and Agriculture, CD & C for distri-
bution amongst the fire victims. A sum
of Rs. 5000 was also distributed amongst
them from the Prime Minister’s disgretionary
Fund.

EnGINtER  REsPONSIBLL  rOR D 9IGNING
HANGARS AT PaLam AND Santa CRL7
AIRPORTS

9067, SHR1 LOBO PRABHU: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the same
Engineer designed the Palam and Santa
Crux Hengars which had serious accidents
and whether any action has been taken
against him;
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(b) whether computerisation has been
considered for three dimensional structures
and if not, what will be the additional cost
involved in setting up computers; and

(c) since accidents can arise from adul-
teration of cement, what checks exist 1o
prevent this at different stages, and should
they not be strengthened ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Nu, Sir. Air-India are con-
sidering the action to be token against the
engineers concerned,

(b) Air India has consulted some firms
of engineers in this regard and have been
advised that computerisation is not necessary
for such structures,

(¢) Air-India have alrcady luid down u
procedurc whereby sample concrete cubes
are fested in an approved laboratory, and
if the concrete mixture is found to be defec-
tive the work involving the defective con-
crete mixture is redone.

Ust or Text BooKs IN  ExaMinNaTIONS

9068. SHRI LOBO PRABHU: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to stute:

(a) whether in view of the growing prac-
tice of copying at examinations, any con-
sideration has been given to the Punjab
Government's order that text-books may be
brought to examinations;

(b) whether his Ministry would have a
conference with the State Governments for
generalising the change: ana

(c) what is the information available of
similar practices in other countries and of
their results ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR1 BHAKT DAR-
SHAN): (a) We have consulted the
Punjab Government and they have
informed us that they have not yet taken a
decision to allow the examinees the use of
text-books in the cxamination halls. Re-
poris appearing in the press in this con-
nection were therefore, not correct.

(b) Dixs pot arise. The subject of
examination reform is however being exa-
mined in consultation with the National
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Council of Bducational Research and
Training, the University Grants Commis-
sion and the Stute Governmems,

(c) ‘Open Book Examinations’  have
been introduced in some countries, like the
United States, for a few selected exami-
pations, where the aim is to test the exa-
minee's ability for interpretation of data,
application of knowledge, critical thinking,
etc. The results of the experiments in their
limited field are reported 1o have been satis-
fuctory. Such open bouk examinations are
also held for some departmental exami-
nations of the State Governments in this
country.

PAYMENT OF HOUSE RENT ALLOWANCE 10
Civit  EMPLOYEES AT GAUMHATI AIRPCR1

9069. SHRI DHIRESWAR KALITA:
Will the Minister of TOURISM & CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that house rent
allowance is not being paid to the civil
employees at Gauhati Airport;

(b) if so, for how long it has not been
paid and the reasons for with-holding it;

(¢) whether it is also a fact thut the em-
ployees belonging to the Central Govern-
ment such as M.E.S. and Air Force working
at Gauhati Airport are paid house rent
allowance; and

(d) if so, the steps Government propose
to take to give relief to the civil employees
at Gauhati Airport 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (Di. KARAN
SINGH): (a) and (b). Yes, Sir. The em-
ployees of the Civil Aviation D:partment
at Gauhati Airport are not entitled to this
allowance under the ganeral orders of the
Ministry of Finance.

(c) Certain categories of Indian Air Force
perscrnel permitted to live out with their
fumilies doe to non-availability of free
accommodation arc paid house rent allow-
ance. Information regarding M.E.S. em-
ployees is, however, not available.

(d) As the Government orders on the sub-
ject are of gencral applicability , no special
steps are proposed to be taken in as far as
employees of the Civil Aviation are con-
cerned.
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ADMISSION To CENTRAL ScHooLs, DELHI

9070. SHRI P. R. THAKUR: Will the
Mirister of EDUCATION AND YOUTH
SERVICES be pleascd to state:

(a) whether any complaints have been re-
ceived about the various anomalics and irre-
gularities in the matter of admissicn of
students in the Central School Units in
D:lhi/New D:lhi;

(b) if sc, the nature thercof: and

(c) whether a statement containing fall
details of the names, their professions
and D:partments of the parents whose
wards have been admitted in differem
classes of the Central School Units in Dzlhi!
New Delhi during the Jast three years will be
laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a)and (b). Yes, Sir. Some
complaints have been received. They are
generally of the following nature: -

(i) Admission tests were of a siondard

higher than the prescribed syllabus,

(i) Alleged impersonation at admission

tests,

(iii) Children of employees of Defence
Services with lower marks getting ad.-
mission jn preference o others with
higher marks,

(iv) Children of employees of External
Affairs Ministry not getting admission
on return to Indja,

(€) Yes, Sir; the required information for
only the latest year j.e. 1969-70 is being com-
piled and will be placed on the Table of the
Sabha as soon as possible,

PuBLIC SCHOOLS

9071. SHRI P. R, THAKUR: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased 10 refer to the reply
given to Unstarred Question No, 2733 on
the 29th. November, 1968 regarding Public
Schools and state:

" (a) whether any attempt has since been
made to collect the requisite information
regarding the Public Schools in the country;

(b) if so, the details of the informatjon
collected; and
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(c) if not, whether necessary arrangements
would be made now to collect the full in-
formation and Jay it on the Table of the
House ar an carly dme ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (1) to (). It is not
nossible 10 collect the required information
because the terms, “‘Independent Public
School", *"Pattern of Public School system®
and *“‘Public schoo] patiern of Education®
cannot be defined in a manner which makes
the collection and complication of the re-
levant stetisties feasible,

C.BIL [~Qummy INTO A MURDER CAsr N
WEST DELHI
VASUDEVAN NAIR:
BALRAJ MADHOK

Will  the Minister of HOME AFFAIRS
be pleased to state:

9072. SHRI
SHRI

(a) whether he received a representation
from the parents of Sadanand who is alleged
to have been murdered in Tilak Magar,
West Delhi on the 21st February, 1970,
requesting for a C.B.I. cnguiry into the
case;

(b) if s0, the steps taken to expedite the
engujry about this case; and

(c) whether it is a fact that Government
are receiving increasing number of com-
plaints from the citizens of Delhi regarding
the failure of the Dethi Police in meeting the
growth of crimes in the arca ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
{a) Yes, Sir,

(b) In this connection two cases (i) us
3¢€4 TIPC at P. S. Moti Nagar and (ii) u/s
302 IPC at P, S, Tilak Nagar have becn
registered and  arc being  vigorously
investigated with the assistance of Crime
Branch of Delhi Police, Besides interroga.
ting 6 suspects thoroughly and wverifving
other clues given by the complainant and
his relations, enquiries have also been made
from a large number of other persons
including friends of the deceased business
associates and bad characters of the locality.
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- {c) Some genera] complaints of lack of
action on the part of Police were received
and they have been sent to Delhi Adminis-
tration for taking action to ensure that
Police exercises proper vigilance,

Trawnsrer or TempLe oF Gancal Konpa
Cuozuaruvram, Tami, Nabu

9073, SHRI MURASOLlI MARAN:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleascd to state:

(a) whether any proposal has  been
received from the Government of Tamil
Madu for the transfer of 1. mple at Gangai
Konda Chozhapuram; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR1I BHAKT
DARSHAN) : (a) No specific request for
the transfer of this particular temple  has
been made 1o the Archacological Survey
of India.

(b) Docs not arise.

AGE anD Free CONCESSION To DispLackD
Persons FroM CEYLON AND BURMA FOR
UPSC EXAMINATION

9074. SHRI MURASOLI MARAN
Will the Minister of HOME AFFAIRS
be pleased to state @

{a) whether age and [ee concessions are
extended to the displaced persons from
Ceylon and Burma in respect of the
U.P.5.C. examinations;

(b) whether there is uny difference in the
concession between the displaced persons
from these countrics and the displaced
persons from Pakistan; and

{c) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Certain age and fev concessions are admis-
sible to repatriates from Burma and Ceylon
who have migrated to India on or after
1st June 1963 and 1-11-64 respectively, in
respect of examination coducted by the
UPSC, other than examinations for entry
into Defence Services. These concessions
are for the present admissible up to
29-2-1972.
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The same age and fee concessions are
admissible also to displaced persons from
East Pakistan who migrated 10 India on or
after  1-1-1964. These concessions  are
for the present admissible to such persons
up to 31-12-1971. )

No age or fee concessions in respect of
UPSC examinations are at present admis-
sible to displaced persons from West
Pakistan or to displaced persons from East
Pakistan who migrated 1o India before
1-1-1964. This category of persons werc
allowed the concessions for a considerable
period and further extension of these con-
cession was not considered neccssary.

FinaNciaL  AssiISTANCE TO TaMiL Napu
FOR CENTRAL PoiicE HOUSING SCHEMF

9075. SHR1 MURASOLI MARAN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the financial assistance asked for by
the Government of Tamil Nadu under the
Central Police Housing Schieme so far;

(b) the total amount provided by the
Centrul Government of Tamil Nadu for
th: purpose under this scheme; and

{c) the total amount provided to the other
States in this regard, State-wise ? '

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) The
information is being collccted and will
be laid on the Table of the Sabha.

(b) and (¢). A statement showing the total
amount provided by Central Government
to varipus States under Police Housing
Scheme up to 1969-70 is attach d.

Statement

Sl Name of State Total
No. amount
provided
(in lakhs)

Rs.
1 Andhra Pradesh 32122
2 Assam 9395
3 Bihar 18475
4 Gujarat 161 97
5 Haryana 12-50
6 Jammu & Kashmir 14923
T Kerala 151 91
8 Madhya Pradesh 35895
9 Maharashira 403 92
10 Mysore 23694
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1 2 k]
Rs.

11 Nagaland 400
12 Orissa 20076
13 Punjab 164 57
14 Rajasthan 21240
15 Tamil Nadu 364 82
16 Uttar Pradesh 29238
17 West Bengal 45483

ToTAL 3769 10

U.G.C. GraNTs TO UNIVERSITIES IN WEST
BENGAL anD U.P.

9076. SHRI JUGAL MONDAL :
SHRI ARJUN SINGH BHA-
DORIA:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the amount of financial aid given and
proposed to be given to the various Uni-
versities in West Bengal and Uttar Pradesh
by the University Grants Commission in
1969-70, separately; and

(b) whether this will enable those univer-

sities to improve the wages of the Uni-
versity teachers 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) The following grants have been
sanctioned by the University Grants Com-
mission in 1969-70 :—

West Bengal
Rs.’
1. Burdwan University 10,73,592
2. Calcutta University 23,49,529
3. Jadavpur University 39,07,965
4, Kalyani University 6,56,012
5. North Bengal University 1,69,907
6. Rabindra Bharati 1,57,562
7. Vishwa Bharati 68,33,954
(includes
Rs. 54,00,000
as maintenance
grant)
Uttar Pradesh
1. Agra University 4,03,182

2. Aligarh Muslim University 2,58,42,338
(includes

Rs. 1,97,50,000

as maintenance

grant)
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3. Allahabad University 16,44,228
4. Banaras Hindu University 3,60,24,530
(includes

Rs. 2,59,75,000

as maintenance

grant)
5. Gorakhpur University 7,18,774
6. Kanpur University 1,09,100
7. Lucknow University 7,52,927
8. Meerut University 9,97,209
9. Roorkce University 30,48,644
10, U.P. Agricultural University 3,600

11. Varanaseya Sanskrit Univer- 2,93,630
sity.

(b) In the case of Central Universities,
the maintenance grants paid by the Uni-
versity Grants Commissien include pro-
vision for revised salary scales. For the
State Universities, however, the revised
salary scales (1966—71) of the teachers are
being implemented with assistance (80%; of
the additional expendituree involved) given
the Ministry of Education and Youth
Services to the respective State Governments,

COMPENSATION TOR Loss Or PROPERTY
DURING DEMONSTRATION IN CONNECTION
wiITH BaN oN Cow SLAUGHTER

9077. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the steps that have been taken by
Government to give compensation for the
loss of property and other things suffered
during the massive demonstration which
took place in front of the Parliament House
in 1966 in connection with the ban on cOW
slaughter; and

{h) if no, step have becn  taken in the
mAttzr; the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) As
already stated in reply to Starred Question
No. 759 on 28th March, 1969, in this house.
Government have paid an amount of Rs.
2,15,170/- as ex-gratia financial assistance
to the Government employees whose vehi-
cles were damaged in the disturbances near
Parliament House on November 7, 1966,

(b) Does not arise.
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InvesTiGaTION BY C.B.I. oF CorrupTion
Cases

9078. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of HOME
AFFAIRS be pleased to state :

(2) the (otal number of cases against
public servants involving corruption, cri-
minal misconduci, cheating, criminal breach
of trust and medical reimbursement frauds,
scparately, which had been brought 10 the
notice of the Central Burcau of Investi-
gation by the Departmenta) Vigilance Officers
and other sources during the calender year,
1969 as compared to 1968; and

(b) the details of action taken by the
Central Burcau of Investigation in regard
thereto and the results of the action taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1

VAISAKHA 18, 1892 (54KA)

Written Answers 150
VIDYA CHARAN SHUKLA) : (a) 1,671
cases of corruption, criminal misconduct,
cheating, criminal breach of trust and
medical reimbursement frauds were brought
to the notice of Centra] Buregu of In.
vestigation during the year 1969 as agajnst
1,484 in 1968, In this connection a state-
ment showing the number of such cases in
each category is attached ayf ANNEXURF 1,

(b) Of the 1,671 cuses, 137 were sent up
for trial, 799 were reported for deparimental
action, 67 were dropped or otherwise dis-
posed of and 668 cases are under enquiry/
investigation, Of the 137 cases of 1969
sent up for trial, 20 have so far ended in
conviction, Of the cases reported for
departmental action, 24 cases have so far
ended in departmemal punishment and 3
in exoneration, The number of such cases
in each category has been shown jn
Annexure I,

ANNEXURE (1)

*Statement of cases taken up hy the C.B.I. during 1969 as compared 1o 1968 in respect
of cases failing under the specified Categories and the Result
of the action taken by them.

E;rruption -('riminal Cheating Criminal  Medical re-
Misconduct breach of  imburse-
trust ment frauds
1969 1968 1969 1968 1969 1968 1969 1968 1969 1968
*1. No. of cases 134 128 712 483 329 396 379 329 117 148
against public ser-
vants  brought 10
the notice of the
C.B. L
2. Sent up for
trial. 29 17 10 49 40 9 S8 107 — 25
(i) ended in con-
viction so far, 7 3 —_ 10 5 19 8 35 — 5
(ii) acquittal/
discharge so
far. - - = = = I - - - =
3. Reported for
mental
m 69 104 397 399 132 273 163 193 38 103
(i) ended in
punishment, S0
far. 1 9 14 75 2 50 4 30 3 8
(ii) endedmin exo-
neration, so far. — 3 3 —_ 3 — 2 - 6
4. Dropped. — ] 19 16 ¥ 16 5 5 2 9
5. Otherwise dis-
posed of. 4 1 9 9 5 14 2 9 13 8
6. Pending. 32 — N 10 144 3 15 15 c4 3

*Figures are for the calender years.

4The details of action taken are given as on 30th  April, 1970.
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WING oF CaLcuTm MUusSEuM OCCUFPIED
rY CiviL DEFENCE DEPARTMEM]

9097. SHRIMATI SUSHILA ROHATGI:
Will the Minister of EDUCATION AND
YOUTH SERVICES be plcased to state :

(2) whether it is a fact that a Wing of the
Museum at Calcutta has been occupied by
the Civil Defence Depariment since the
Chinese aggression;

(b) whether it affects the expansion and
efficiency of the Museum; and

(c) what measures Government propose
to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) and (b),
Yes, Madam.

(c) The Board «f Trustees, Indian
Museum Caleutta which is an autonomous
statutory body set up under the provisions
of the Indian Museum Act, 1910 is already
seized of the matter, The Chairman of the
Board (Governor of West Bengal is the
Chairman) has taken up the guestion of
release of space occupied by the Civil
Defence Department in the buildings of the
Indian Museum with the Government of
West Bengal.

ENTRY OF POLICE IN A SCHoolL IN 24-
PARGANAS DisTricT OoF WEsT BENGAL

9080, SHRF K. HALDER :
SHRIJYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS
be pleased to siate @

(a) whether the Police officials with a
large number of armed police cntered the
Shirakol Y. N. Bidyamandir, 24.Parganas,
West Bengal recently without the permis-
sion of the Acting Headmaster and seized
all official records in connivance with the
Secretary of the school;

(b) whether a Deputy Magistrate of
Diamond Harbour Sub-Division issued the
seizure order;

(c) whether this Deputy Magistrate wrote
a letter requesting the Acting Headmaster
to increase the age of his brother by one
year, who is a student of this school;

(d) whether this order of seizure by the
Deputy Magistrate was issued as the Acting
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Headmaster did not comply with his
request: and

{¢) if so, what sieps have been taken in
this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) Accord-
ing to information received from State
Government the Police had entered the
school on the strength of a search order
issued by the Court of the Sub.divisional
Magistrate, Diamond Harbour,

(b) Yes, Sir. The Deputy Magistrate is
Magistrate T class who took up the gencral
file in the absence of the Sub-divisional
Officer on 9-4-1970,

(c) Yes, Sir. The letter was written in
the month of January 1970,

(dy No, Sir, The order was a regular
Court Order on 4 complaint having been
filed before the Court,

{e) Does not arise,

SHIRAKOL Y. N, VIDya MarbDig
24-PARGANAS, WEST BENGAT
5081, SHRI K, HALDER :
SHRIJYOTIRMOY BASU :
Will the Minister of EDUCATION
AND YOUTH SERVICES he pleased 10
state :

() whether it is a fact thay all official
records including pass-book, daily atten-
dance register, seals etc. of the Shirakol
Y. N. Vidyamandir of 24.Parganas, West
Bengal have been seized by the police from
the custody of the acting Headmaster of
the School:

(b) whether the Secretary of the School
is trying to close the School so that he may
not he charged with others for misusing the
School fund and manipulating the records;
and

(c) if so, the steps Government propose

to 1ake so that siudents may not suffer ?
’

THE MINISTER. OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). The required
information is being collecied from the

. Government of West Bengal and will be

1aid on the table of the Sabha as soon as
possible,
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(c) The State Government is being
requested to ensure that the Education
of the students of that school does nct
suffer.

aferan & fawz a=al md | wwal

9082. =t wfasr wawE : F 0%-
w4 FHT Ig AT AT FIT FAA

(%) 71 ag 74 £ f5 afer & fawz
FEET MEN F T FY G2AT F HAEEY
FFT qeai #7 (g f/ar mr &

(@) 71 7g ot 79 £ f& =M
OHT &7 FLEETET & FTem fEar or;
H

(w) afz zi, a1 faafast & &
w3 fegi &1 T 71 fao & Fa1 FraarE
F o T F W AT T I A A
AT &1 FAET FT HATATT FA AF
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TE-F Raew | (W war (s
faararcn et : (F) ST, A

(m) ot 7Y, = 1| T T
gra Sfaa gt & smare frowre e
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(w) =7 9z ot aw & 5 fvemr
fa3meg g SIFIETC ®T adrEEr

(n) afe &, a1 za% =T
# faim =7 & Tq'ﬁ:fsrﬁrrt-raﬁm
¥ g & qY & fF awr 9%
a‘lﬂﬁtﬂﬂﬁr&ﬂ%%ﬁﬁlﬁhm
afe sfas 3o ¢ 7

fimen aar gaw ¥ar wWatww § wow
daY (shwwa awa) 0 (F) & (7).
wifera gaaT foeelt wwmee & oafaa
FT AT @Y 2 AT T97 Wer @97 92 qX
g €Y ATE |

faesit & ==l w7 aragaw

9084. st ATFIT AN AW : AT
ng-wTd gAr AE FAA FTOFA w6
fw -

(%) mTadwagid, F9arE, THGTAT
7 e a==t &7 sqgeor gam;

(@) 377 & foaw o= @ a9
o m §; six

(n) G wzamet 1 T & fodr
7 FEaEr #r 0f F 7

TEHTE WA | e wat  (sfY
faorarn ) : (F) ™ @7 et
FTRM wuga fFd ™ F==1 € adA
deg1 feT qF I g —

1967 1968 1969

212 220 254

(@) =7 agga a==i & @,
fam=r qar avmar M &, fw wE
& .__

1967 1968 1969

191 192 226
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(7) & wmEt & e & giew
# wgEar 3 g W F AL
¥ foe s war femr T & @A
i ¥ gxa s w0 F AgA SR
R AT @I § | v gfew -
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FHaifel #t &7 fer ) &
aqr Fraw & rfawrfal & g @
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wE &) @ i feel @ ¥ g/
TH @A F g g a1 & g
qfew  Wirer e wraErd s OE
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21 wqafagl &1 AmwEE F e
e & fo W PRR O 9T I
foeg fafe & s wigdus-ges
Y T & AT R

HoLpING oF TeST FOR ADMISSION TO SIXTH
& NINTH Crasses IN DELHI

9085, SHRI LOBO PRABHU : Wwill
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether his attention has been drawn
to a report in the Times of India dated the
22nd April, 1970;

(b) the authority under which the Delhi
Administration has informed private schools
that their grants will be stopped if they
insist on examination for admissions to
classes Sixth and Ninth;

(c) how many of these private schools
helong to minorities, and are protected by
Article 30 in respect of educational instj.
tutions of their chaice:
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(d) whether the decision of the Delhj
Administration to open three new schools
for talented students, admitted on the basis
of merit is inconsistent with the decision
to abolish admission tests for other schools,
which are also on the basis of merit; and

(e) whether his Minjstry would favour
orders that admission to all schools shoujd
be on the basis of merit, singce the number
of applicants for admission exceeds the
capacity of the schools 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) to (c). The requisite information
is being collected from the authorities
concerned and will be lajd on the Table of
the Sabha as soon as possible,

POLICEMEN POSTED AT PATEL CHOWK, NEw
DELHI DURING S.5.P, DEMONSTRATION ON
6-4-1970

9086. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Police-
men posted for duty at Pate] Chowk, New
Dethi on the 6th April, 1970 on the occasion
of the SS.P, demonstration were drawn
from the various States;

(b) if so, the details thereof; and

(c) what was the tolal number of Police-
men of the Delhi Police and of the different
States posted on duty in the city in connec-
tion with the S.S.P. demonstration on the
sajd date ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :(a) and
(b). According to information received from
the Delhi Administration, 1 Upper Subor-
dinate, 3 Head Constables and 30 Cons.
tables of U.P.P,A.C., which was already
stationed in Delhi, were detailed for duty
at Pate]l Chowk on April 6, 1970, There
was no force drawn from any other State
on duty,

(c) Only the Delhi Police and the
U.P.P.A.C., were posted in Delhi on April
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6, 1970 in connection with S.S.P. demons-
tration and their strength was as follows :—

VAISAKHA 18, 1892 (S4KA)

Delhi Police
Super- Gazet- Ins- Upper Head Cons-
inten- ted pec- sub- Cons- tables
dents Offi- tors ordi- tables
of cers nates
Police

6 10 34 96 188 1569
U.P., P.A.C.

— — 2 7 22 220

PLAN TO INCLUDE GANGA AND GHAGRA
FOR COMMERCIAL WATER TRANSPORT

9087. SHRI RAJ DEO SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether Government are prepared to
include the Ganga and Ghagra (Sarju)
rivers for formulating plan for commercial
water transport in the country;

(b) whether any survey has made pre-

viously with a view to ascertain whether

' these two big rivers can be commercially

exploited upto Allahabad and Ayodhya ;
and

(¢) if so, the result of survey ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (¢). As far as the
Ganga in Bihar is concerned, the
possibilities of running commerical river
services have been examined by the Inland
Water Transport Committec set up by the
Government of India. The Committee have
reccommended the running of a service on
the Ganga between Buxar and Farakka.
The recommendation is being examined
in consultation with the State Government
of Bihar. As regards the running of com-
mercial river service upto Allahabad, a
study of traffic potential of this stretch of
the river is being conducted. The question
of running river services on the Ghagra can
be considered only after the receipt of the
recommendations of the 1L.W.T. Commi-
ttee in respect of Uttar Pradesh.
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STAFF OF PUNJAB AND HARYANA
PosTED IN DEtHI JAIL

9088. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that certain staff
of the Punjab and Haryana States has been
posted in the Delhi Jail on deputation since
Ist August, 1966;

(b) whether the deputation allowance is
being given to the Assistant Superintendents
and clerks while the Deputy Superintendents
and Warden Guards are being paid only
according to their respective pay scales;

(c) whether the revised pay scale are not
being given to the concerned staff; and

(d) if so, the reasons for discrimination
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) to (d). The pay scales of the posts of
Assistants Superintendents and clerks were
revised so as to be identical with the pay
scales of thc Delhi Administration Subor-
dinate Services. While some of these posts
were filled in locally, some of them conti-
nued to be manned by officials from Pun-
jab and Haryana States who are paid depu-
tation allowance in addition to the emolu-
ments admissible to them under the irres-
pective State Governments. The question
of granting deputation allowance to Deputy
Superintendents and Warden Guards is
however being examined by Delhi Adminis-
tration,

EXPLOSION IN THE WRITERS' BUILDING,
CALCUTTA ON 22nND APRIL, 1970
9089. SHRI N. K. P. SALVE : Will the
Minister of HOME AFFAIRS be plcased

to state :

(a) whether it is a fact that there was an
explosion on the 22nd April, 1970 in the
Writers’ Building at Calcutta;

(b) if so, what was the cause of explosien
and the nature and extent of damage and
casualties caused by the said explosion;
and

(c) whether any arrests have been made
in this connection ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
According to information received from the
Government of West Bengal, on April 22,
1970 at about 12 -25 p.m. a cracker exploded
on the 4th floor of the Writers’ Building
and another unexploded cracker was found
at the same place. The investigation of the
case registered in connection with the inci-
dent is in progress.

{b) and (c). Facts are being ascertained
from the State Government.

& aan st s aftee
g wOwTT afata & e § aot
afres sfieifedl & srd ®1 seaiew

9090, =Y Weyww T : T fivey
qqT gEE FAT ASAT 9g a@T AT FU
a1 fF

(%) darfass qar Hfrw a-
"t afoeg grawdt aty afafa (T
afafa) 1 foE & W oF F affre
g 7 Ifemfad 12 Afawfai
¥ gv afuwifat & am aw § o
1-4-1970 ®T 397 9fegg &1 Fav &
4 37 39 fafa 1 I FawE qun
@ ¥ fFa-fRaa a;

(@) 7r 7% dwmfas smwu™
@Y 37 AT FTAT FT qoaiw fheay
faeura awr afes dwifeni & s
T 97 S afg g, &1 SwE S
§; W

() =fr =&, a1 =% ;1 FOO7
& &Y = W wEEA w7 A e
g

frr o qEe Fa At (w0 Ao
®o Ao dqlo TA) : (F) dwifaw
aa1 FrfrE e ofteg qraed
o afafa 1 feate & W 1 afefre
¥ afam 12 sfemfel & § o
gfwrd 1 wdE, 1970 F1 dwifAs
aar siteifrs ofwz & fagea 9, faws
Y faoo | faq g § S qwT e gy
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T fear mav & | [weaTerT & Tan v
tfed e Qe  Feo-3449/70]
yg aregfag St 7o W™ 7 18
fegrae, 1969 (3wwrg) & ofcwx
#Y @ar § @ g7 T faar am

(@) s frgfeadl & qvard 9=
F qwifas & #1 foRedl s daft
g A ARy HIAT T |

() s afafs & o F
graeg § fAoral F AT 9T T AT
& Frears #1 st |

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
APPLICATIAN OF ORISSA PREVENTIVE DETEN-
TION ACT TO MANIPUR BY PASSING AUTHO-
RITY OF PARLIAMENT.

it wy fomra (wite) : seae wgrd
¥ wfacada SFaga & fmfafes
fawr & ik EFE W T oam
fermar g s s FeaT g R ¥ T
T UF TETT T
7T & U TUA AEEET
sfafran ¥ s I frare
fasa sfafram #1, @ feafs &
wafs I$mn afafram w1 afes
&Y 7t a1, AT 9T AN FA AT
Ffug=aT ¥ oY, faad gra fafw
TN F AHA § Hg F Arfew ¥
arierT FY T "

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA) :
Mr. Speaker Sir, On the expiry of
the Preventive Detention Act, 1950, a
number of Stute Governments found it
necessary to enact laws to provide for pre-
ventive detention for reasons connccted
with the security of the State or maintenance
of public order or for checking Naxalite
and other activities of like nature. Mani-
pur is a sensitive arca where activities of
certain sections of the pecople had been
posing constant threats to  security.
In this context we decided to extend to this
Union territory the Orissa Preventive Deten-



161 Application of Orissa VAISAKA 18, 1892 (SAKA) Preventive Detention Act 162

tion Ordinance, 1969, and on its expiry,
the Orissa Preventive Detention Act, 1970.

2. The extension of the Orissa Act has
been done under section 2 of the Union
Territories (Laws) Act, 1950. This pro-
vision is wide enough to enable the Central
Government to extend to the Union terri-
tory of Manipur a State Act enacted even
after the enactment of Union Territories
(Laws) Act, 1950. The extension of the
Orissa Act to the Union territory of Mani-
pur has, therefore, been done within the
power specifically conferred on the Central
Government by Parliament and has in no
way by-passed the authority of Parliament.

Nt Ay fowd: sy WA, @
qATA & T TG { ——TF T8 1 AT
aforgz #1 s & § AR g 95 W
areF e ¥ afuwr & 1 ot
a% AT AT SWaT FT FATH &, TH
AR T AeETeR @1 ¥ frew aw
Aforg F Tregafa wraw Sy favar safs
HOFT /T T AAFAAT 7 TGAT 9T HIT
Fferd: g W F Ay § daR g
1T AT FT 298 ot fF dwfers g
a7 | i s Afrge & 9 difea
@gadr 4t gfaa T e #
72T I9F1 W7 &ew F¢ fewr < a9
1 3 A1 & fn wforgx & Sl A s
Teg T AEQW i famr 9@, ¥e
T3T FT, IA WA 1 AT 197 3F 24T
sgt @ fagtg awy § 9% | e
TARET FQ & o IAw F§T a9
T a1t 2 3 § SN 6 armeT w1
fear o@ TEET AT AT Q@
¢ s afrqe § 9 gaw @ § I
e garar T AW T ¥ W
W wus JANE W g fwam
q AT g A §--UF ot ag fw
ghgare ga & foad faar garar s
g AE g AT gae g fa fergmm
¥ gfaum & aga gurd Wi 9T 48
FTHTC faare g G0 | @ |
qaes gt & 7 gt I ghanmd

to Manipur (CA)

Twy & forg, fagig & forg steram wY ST
FE 1 AW Ao #X G ¢ fF I
T W AW @ R ¥ fggem
BITHT I AT | AT ST TF q6-
aifas 9gq oz & f& s fegem
£ THAT T GH FE FT FH F G
& o wforge & sreaa w7 seqTeET
FAATFLFRE

Th gAY g 1 vaey Nfeariee
¥ afgFrd ¥ 1 ofemde ¥ wA
Tmar @t i few s @ gam
ofeT I9 FT # @R ¥ fog Taw
fatas o %1 feoa oot g€
wifE & 9T F o aiferaine &7 agae
% fawmes & o afs s @R
a1 aaE 56 fF §o o T agEm
T @ § AfF o fados & art &
g% AW CF T9 9 @R zafAg
IF IT FTT X AT | ST F A
g T ¥R 39 fa5qT #7 @ww
& ammd Ag g qEr gew § W
FTH €19 T & AT AL H TS § IHHT
T AT FT H FTAT gy § A
% foq oy T oear fawer ?
#7 1950 ¥ gAA gl 9T Tg A
FATar f oY ¥z e gATE § SR
7 TeET & FAAT #1 A T S
afer T8 @ow & T8 amar fF dwwe
(2) # &t ot dtee A o § I fog
gu aaFr afuwe famm 7 fr gak
qE, O A, g6 AT, f@oarw aqv
A F AR W wE aq fo
qrferaTHeE F1 H1E FoaAT W AL oT, O
faar & 7 wr @R W EE W
F1AT TT & gEE AEE o A
# g & favr faar & o fore
ATk W AT st g——wfgT wr
et 9fF Ay @ w7 faar
wafay mfddez @ &1 9% aferd
aW AT BT A §——& O amEr w7
RV IO § FATE :
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“where there is abdication or effacement
the legislature concerned in truth and in
fact acts contrary to the Insturment
which constituted it and the statute in
question would be void and still-born.”

zRfag smesr afeaTdee & s &
faar & 1950 F Fr F ¥9vA (2)
¥ agT a7 G Arpae faat FAL
®Y AW FT FT wrE AferFT AL 97

THF |TG-TY F g W ST ATgat
g o oy aa aE @ e 19 AoEmi
HT T WA F JgT AR F W0
g ? wuk At & ot a9 s 2
AR G FY AT T AL FA g
W §eT &1 ATeETEd 2 fE S FA
ar firg § It g F3T FR aifearae
#1 favarg & F FF S FARE! FAT
g ag sa1 1 3wwr gnm fF wfoge
FY S A TG FT GO LA 1T
IEF GG AFAA F FH FTH AT
FY AT FT A TIOT £ IEHT ITELFT |

oft famreTn % : weme AEIET,
ug w1 1% Ag) & fF aeqe =g aw
#Y St AfoTgR T AT & ITEFT FHA ZHA
far 2 WA AT 3 Far € fF 9w
IEET FArd 1 A fF g 9w T
g9 d% a7 g9 @gY U F A A
& fau & 1« S gETa A
fady A8 & T m|® ¥ fE
feat wedr gw 9w gfra 0
# T T ¥ & AT AT §
f g &waT g1 9 S 9% I3
T &7 g1 faur 7 g% | G & Ay
&TRaT Fgf T 39T &) AN § g T
& Tsa gt 3 ¥ fau da §
gw wim & sfa gwr wr§ fadg ad
& otz ag 9 gW 7 FE A< ATH FL AT
g o 3 g ¥ aEi s
werfas amamE &, 39 & A &
AR G AT §, IH H & 48
amadl & & ag wva geeifas
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araraer & faY oF 2o & g av faed
@ o & g e g g8
agl # wiiifas $ g dferfaw
feaft <t &, o7 a9 FTO0 ¥ awi A
o Gt feaf dar 8 et & forw & o
Ie @ F sfa gdr FEEE F9 a
FEAWFAT TIH 4 99 R ¥ wrE
BIT FT NMFHe™ o 914 agi § forer
AT A, FA N F FAH | I
F arg afs #1§ FraEmEr T 1 o g ar
I F1 G4 & g a¢y wfeArd dav
frwwt d 1 Tl gv ¥ dan fr ag
Ft ot faan qffeafa & 99 1 e
F & 9 =7 ara Y aravasar 4t |

d agl Ag T FT AT AR §
& gardr s ot oewT T8 ot R oaw
srafred fedom @9z 1 & @0 ¢
g9 a1 91 & fF wrm § i feafs
ST ST T T a7 F AT AT FAA
FX Fré ATEFAT E1 T w1 T G
TR WTAVARAT AEGH T F AT A
faredareY gaTe T ST grer &
2 39 #1 fram & o afz @& Fma
F o A et 2 A gH T A
FY foriardy #49 &Y et 2

T AT A SR A FAA T S
% w8 q@ w1 g Aforge 1 fgw
¥ AT FT FHA § 17 Y ¢ g aqE
mar f gt #1¢ & 2 faoig g1 9%
£, o @ GEaTEd fvig ga a1 o e
i frar mar 91 g 9w G,
1912 F G R | 99 & 9% AT
qTe & A & faq 9 € fF 1950,
piare foie 471

it vy fewd ;& &1 1967 F SoE
F LG FCQIE, N Aeee &)

oft frarro e ¢ fre g
¥ YAATOAW a€W IATA, 92T Os-
fafrwm, 1054 § e & o0 @
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[ feararor g |

Ft ariz &1 5 §=a TEAE AT A
TE #1 Ffuwe & & # o w1,
W IR T FA F 9 A F AR A7
A g fer wan 3, 99 w5 afeA
FHTh F T FT a1 @ qTE
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sfusre o a7 gra faar way & 94T
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afem g SEvm ag W R R T oA
FT FT AW a1 o< @@t feafa

ot 7y famd ;1967 F owE &
AR H AT FY 4T FgAT 2 7

st fram v g oW aAE F
fad dare & & wiadm aeem & W
zEl & @A &wh Fgr oAy afefafy
dar #% F1 wifew & faww o
FIA KT &L & T I8 |

st Ay foemd : wa & g7 & 7 w2
f& 1967 7 oifrw from ¢ foam &
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ot foerErd &1 3w T gwa 97
A FL THA ALY FL HAT | A AT
HAT S F FrE ST 7€ famr

T A & A qer & oA 17
AN Y e 9@ & we faav @ %W
FA & agd | S T 9w ag av
fe s mfwariee & arm FEF @ &
fordr e 7Y F & srweqer & W IS
FT FTA F4T AT HW £ 1 @ A
A T A @ ?

sit fagraon ww ;@7 ar R
Vs & & wrE FH A e
e w7 4 fRam &

ot Ay fmd : @ gt wEE A
ATEh |

ot farerrercer e : Y A F a0
wa & arfere fear & 99 o4 aifec

to Manipur (CA)
§ 7 gAq FraaEr g & s
Teq ag A wom WA § ) oAl
foft afim F1 7@ 7T & T ix
FIAA AT A A FT gAY gaw g
FATFT T &, FET FEATE! HT THAT
g ¥R w piw FE a1 gré A1 9N
97 ag favia e & i ag < ST sd-
aTE & &1 g 9 A qE WHC FG |

17 =gfe @i ax firemme fed 3
&1 9T g ¥ Fmi & foF e
fird T & ot g P W 2

st 7y fm 9w & fag amdo
dto &to F #rgT AT F1 HfUFT § |

it tfa @ (TH) : seme wERT,
g FTHTC 19 faavat 1 3% § wg
T# & fF aad, 1970 ¥ dlo Fo
naE aE A w9 Afe e
ayer ® § IEET FF F AL
AT F @ E | F ST g g
framazagi 2 fF 1966 ® AfgT
SV ET #Y W & qgT TAma o feAm
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TR FT g7 o1 MAA &, T THC HT CH
e 99 @ 8, fred ag g
AU S

T qet ot A AT @ fw Afge
F1, agi F AAAT F1, IfF AT T
&1 3 a9 A X @ § wted 38
Taga® dF1 afeea # ager o
FT Aforgz #1 g § I @ A0
fifrm T ® ¢ 7 TE wHOTY ™
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afd TR S a S @@

# Wt g & AT A g, weh
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Aforgz 1 T @ AR e qg waffy-
WS 9gi § AT & 92 ag foiE 3
s wforge &1 9ot @ oedt @=@@a
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st fegreon o : faw qw@ A
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fag RuowaFaai & Ak
aa o vw T e gw e A
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W 7 5 a A ferfa dar 1 o @
AT Ty 1 & IH w1 I T HT gl
P T I G 9T | MA@ X W
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dagar g fa agt # o g & qgam
FT T0F g Iedl § Fedl 3@ AT A
FT OF |

wit Tfe Ty ;o9 TR oA
T AT § W g Fx wifaq TATHT
A fRTag sA agi d e @M 7

it fegreow v : § & Far e
g

ot wy foord S sTo efrE aT A
T FT AIA § qg AT T { FT
® e

it frger gem gy @ A
FTEE
12.17 Hrs.

PAPERS LAID ON THE TABLE

REPORT OF ENQUIRY (COUNCIL OF SCIENTIFIC
AND INDUSTRIAL RESEARCH) AND ANNUAL
Accounts or U.G.C., 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): On behalfof Dr. V.K.R. V,
Rao I beg to lay on the Table :—

(1) A copy of the Report (Hindi version)
of Committee of Enquiry (Council of
Scientific and Industrial Research)-Part 1.
[Placed in Libarary see No. LT-3435/70].

(2) A copy of the Annual Accounts of
the University Grants Commission for the
year 1968-69 together with the Audit Report
thereon, under sub-section (4) of section 19
of the University Grants Commission Act,
1956. [Placed in Libraray see No. LT-
3436/70].

12.18 Hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabha :—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha, 1 am directed to return
herwith the Appropriation (No. 2) Bill
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1970, which was passed by the Lok Sabha
at its sitting held on the 20th April, 1970,
and transmitted to the Rajya Sabha for
its recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in regard to
the said Bill.”

12+19 Hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAGHU RAMA-
TAH) : With your permission, Sir, | rise to
announce that Government Business in this
House during the week commencing 11th
May, 1970, will consist of i(—

{1) Consideration of any item of Govern-
ment Business carricd over from to-days’

Order Paper.

(2) Consideration and passing of the
University Grants Commission (Amend-
ment) Bill, 1968, as passed by Rajya Sabha
and discussion on the Report of the Univers-
sity garnts Commission for 1965-66,
1966-67 and 1967-68 on a motion to be
moved by the Minister of Education and
Youth Scrvices.

(3) Discussion on the Report (Part 1)
of Committeec of Enquiry (Council of
Scientific and Industrial Research) on a
motion to be moved by the Minister
of Education and Youth Services.

(4) Consideration and passing of the
Patents Bill, 1967, as reported by the Joint
Committee.

(5) Consideration of a Motion for modi-
fication of Foreign Exchange Regulation
(Publication of Name) Rules, 1970 by Shri
Srinibas Mishra at 5 p.m. on Monday, the
11th May, 1970.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : On the 11th, Shri Srinibas
Mishra will not be here.

ot frw wx | (W) e
aEg, St duadffy gioEr o aEe
g, & sw & fad dir 52 oy frwrifce
wfdm@a AMmpfadma

wE foos 7gF &« a o o W
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g ¥ 39 ax agw N fw aff 2w
i & qarer @ A o agy ww @
W g '

it wy ford (%) - s ey,
OF T F FAT WEAT § | FORIC ¥
g fom s oY Sgor o T
T AFE & A9 FgAr qear § 6 o
dvivw e fasr & fre & ar
F amg &y ot §5% fomr g1, sy Wt
ot w7 ot fomm oy it sav el oft
¥ wi fafeg smwaaw foor o1 f§
78 I & & fr oifamdz fagar
T IY qrifa FTAT A A
afer A WY TR
fE 90 1 1 T T g § Arafiwar
& wRA afF 7 a9 9@ o I
FTTEIE | AT N I WA F HTATH
N awom & § AT @ § e
Afcs faw #1 #7€ forw adi 31

galt a1 77 & f5 famr sfafew faama

aarell & gal ¥ fw 7 =A< qgaT AN
W1 I # I fam ww AR
T A7 TR & A o Frifer fafg @ o=
F gy &1 39 ®7 G &7 famr o
2 ¥ A it frar T A7 T
FHRFTmr ) @& a7 4%
o =T fzam ar a1 39 £ 197 & faw
oA fmr om @ & 7 a® W
HTHETE HSTT | AT E & ) qeT av
ag grm fF garh @@ o dume
2 & T ¥ S agW @ w1 A fean
aT | TEfET g AR W NS
T faame & fag W §9 av wft T
aa & 9 fwea &

SHRI S. M. BANERJEE (Kanpur) :
Sir, I want to raise three small points.

We want a discussion next week because
Parliament is coming to an end.

AN HON. MEMBER : How is Parlia-
ment coming to an end ?
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SHRI S. M. BANERJEE : Because the
session is coming to an end.

MR. SPEAKER :
said that.

SHRI S. M. BANERIJEE : We would
like to have a discussion on Combodia,
because most dangerous and mischievous
statements have been made by the Ameri-
can Vice-President regarding India. 1 know
you have kindly admitted the Calling
Attention on Monday. But we want a full
scale discussion on Cambodia.

Unwittingly he has

My second points is this. You are aware
that in this House the Minister for Defence
Production and the Defence Minister made
a definite declaration that no employee
in the ordinance factory will be declared
surplus or retrenched. Today, we have
received telegrams— Mr. Joshi and myself—
and a letters also we have got....

MR. SPEAKER : Don't take opportunity
from this simple item to go into that.

SHRI S. M. BANERIJEE : Kindly hear
me, Sir., On this point I only request the
hon. Minister to convey our feelings to the
Defence Minister and request him to make
a statement. Otherwise the situation will
be dangerous.

My third point is this,. We should
have some discussion on the communal
disturbance. Ewven yesterday and in to-
day's papers the incidents in Bhimri in
Maharashtra have been reported and a
minority community has been butchered.
1 would request him to kindly allow a
statement to be made by the hon. Minis-
ter and after that we may have a full-scale
discussion on the ¢

o werew weve (afeon feeeht)
oEqE WEEY, OF a1 FEIET F A
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@ % fau wwg frreran =ifa

ga faeefll &7 a1 oY amw = &
o § @R vk afafor s W aga
@ I F ®ev oy afiwe 1 AfEw
W & & oame feeft v F
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communalism, communalism. What is

communalism ?

T ¥ AL 0 TW §eT § W91 g) aw
g affa #7 @& 5 ¢ 1§91 0
¥ T W AWM A E A
AR FL FEATATH F GAT § 1

SHRI BAKAR ALI MIRZA (Secundera-
bad) : 1 am all for Combodia, communa-
lism and all other issues concerning the
whole world. But, Sir, for Telangana, we
have been agitating day in and day out.
The other day they promised that they
will give three hours. Now, this week is
over and in the next week some other
excuse will come and this session will be
over, Sir. So my only request is that some
time should be found for this discussion
on Telangana in the coming week.

SHRI R. D. BHANDARE (Bombay Cen-
tral) : Sir, the census work is going 10 be
started and before the census work is taken
up in hand—and | think the whole House
will agree—the scheduling and re-sche-
duling to the Bill as a reported by the
Joint Committee should be complcted dur-
ing this session.

Otherwise, the work will be held up and
one-fifth of the population of this country
will suffer. Therefore, it ought to be
taken up. And some time must be found
for that. We can have an extra sitting if
necessary. But, before the census work is
started, this work must be completed.

ot yegre wwet (ATET) e
A, AT A ATH F FWATCH 9T ZOUT
i< xw & g o ag o 1w & r e
am § &% og age ¥ Afcrw s
fezdddy @ @ § | A arasy
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SHRI SAMAR GUHA (Contai) : The
people of India have been terribly shocked
by the report of barbarous mass execution
after public trial in thousands in China.
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I want to know from the Government
whether the Government will issue a statc-
ment condemning these barbarous. savage,
and inhuman acts of the Chinese.
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SHRI HEM BARUA (Mangaldai) :
I think the House should discuss the acti-
vities of the Naxalites in the country as
also the extension of the activities of Naxa-
lites into Assam. In Tinsukia, Mahatma
Gandhi's statue has been desecrated. There
are reports that Chinese and Pakistani
currency notes have been distributed in that
part of the country. This is a strategic
area and so 1 think that the Naxalite acti-
vities all over the country should be dis-
cussed by a Resolution.

Secondly, on a previous occasion, the
Government spokesman told about the
discussion on the Report of the Committee
on Defections. Firstly I do not find any
mention in the Statement made by the
hon. Minister. This House should not
encourage defection. This is a bad thing
and we must condemn it. Therefore, there
should be a discussion on that report also.
But Government seem to be so careless and
so indifferent to that report. [ do not
understund why.
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SHRI TENNETI VISHWANATHAM
(Visakhapatnam) : May T know whether
Government are going to make any
announcement about the settlement of the
Muharashtra-Mysore boundary ? I am inte-
rested in it this way; a number of Telugu
medical students in Belgaum are being ill-
treated by both sections; the Mysoreans
mistake them for Maharashtrians and the
Maharashtrians mistake them for Mysoreans
and they arc being beaten up on both sides.
Most of the medical students also came
and interviewed the Prime Minister yester-
day. Will it be possible for Government to
make some settlement immediately ? It
will give pecace not only to Maharashtra
and Mysore people but also to the Telugu
people there.

SHRI RAGHU RAMAIAH : Most of
these matters were considered by the
Business Advisory Committee which met
on the 5th May. For instance, the report
of the committce on defections. the debate
on the Plan and various other matters were
discussed there. It was found on that
day that there were only 32 hours left in
this session, so far as Government time was
concerned. At the suggestion of the Busi-
ness Advisory Committee, Government had
agreed to allot ten hours out of that time
for these various discussions. It is out of
that time that we have found time for the
debate on prohibition. Most of the sub-
jects have been listed out here, and we shall
try to allocate wi time is possible out
of it.

So far as the Special Marriage Bill is
concerned, we shall try to find time for it
in the last week.

sitmg feemd 0 z1f 7Y, o &
arfed |
it : @ @ g

SHRI RAGHU RAMAIAH : Even to
find timec, we have to try. Out of defference
to Shri Surendranath Dwivedy, T would
say, if the House agrees, that I have no*
objection to postpone the last item relating
to modification of foreign exchange regu-
lations to 18th May from 11th May. In
accordance with the wishes of the Business
Advisory Committee, we shall also try to
find time for the Telengana discussion
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either next week or the week after it, as
soon as it is possible,

SHRI BAKAR ALl MIRZA : He
should try to find time for it next week.

SHRI S. M. JOSHI (Poona) : It should
be taken up during this session.

SHRI SAMAR GUHA : What about the
massacre of the Tibetans 7

st frr wx W S dwndfo
giET A Ty sgw &, 9w & fad
AT FAT FA AT @ E 7 AT qqwmd
f 98 av agw Sl ar 7

SHR1 A.K. KISKU (Jhargram) : He
should find time for discussion on the
Scheduled Tribes and Scheduled Castes. .

SHR1 RAGHU RAMAIAH : The Busi-
ness Advisory Committee has listed it as
one of the subjects, and we shall try to find
time for a discussion on the report on the
Scheduled Castes and Scheduled Tribes,
before the session ends.

SHRI A. K. KISKU : I want to know
whether they are coming forward with the
Bill. ...

SHRI HEM BARUA : What has
happened to the discussion on the activities
of the Naxalites and the report of the com-
mittee on defections 7

SHRI ISHAQ SAMBHALI : What about
communal disturbances ?

sicfaom : w9 & w1 FOCN
qCF ¥ e g Sifgd fs st
TERATE @I

MR. SPEAKER : The hon. Minister
may please make a note of all these sngges-
tions and they may be put before the Busi-
ness Advisory Committee.

SHRI S. M. BANERJEE : We only want
a statement on certain items. For instance,
on the communal situation, let the hon.
Minister make a statement on the matter.
Similarly, about the retrenchment in the
clothing factories in Kanpur, 1 want that
Government should make a statement.

I do not want any discussion. But we

expect that those employees who are re-
renched in Kanpur should be given protec-
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tion. Do they want a strike for their
demands being acceded to? They talk of
socialism. Bul they are handing it over to
the private trade. They are retrenching
people. It is a shameful commentary on
the various assurances of Government.

1236 Hrs.

MERCHANT SHIPPING
(AMENDMENT) BILL, 1969

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHR1
IQBAL SINGH) : 1 beg to move :

“That the Bill further to amend the
Merchant Shipping Act, 1958, as passed
by Rajya Sabha, be taken into considera-
tion".

This Bill was considercd and passed by
the Rajya Sabha on 3 December 1969,
The amendment Bill seeks to amend the
Merchant Shipping Act 1958, for the pur-
pose of giving effect to three International
Conventions relating to merchant shipping,
namely : (i) the International Convention
on Load Lines, 1966; (2) the International
Convention relating to the Limitation of
liability of owners of sea-going ships, 1957,
and (iii) the Intcrnational Convention for
the prevention of Pollution of the Sca by
0il, 1954 as amended in 1962.

The position regarding the three conven-
tions is as follows :

The International Convention on Load
Lines, 1966, provides for marking of free
board, that is, the distance measured verti-
cally downwards from the deckline, which
must at all times and under all conditions,
while the ship is afloat, remain free of water
line. It also provides for marking of load
lines indicating how far the ship could be
permitted to submerge in water as a result
of loading cargo in different seasons and
different zones. Attempts have been made
from time to time to control the freeboard.
The first international agreement on the
question was reached by the International
Load Line Convention of 1930. Sub-
sequently the 1930 convention was ratified
by India in 1934 and it was incorporated in
the Merchant Shipping Act of 1923,
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The new Load Line Convention tends to
liberalise the frecboard requirements as
also summer and tropical zones areas so
as to permit deeper loading of ships in
greater parts of the year as compared to the
old convention of 1930. It also cnsures
better safety of life and property at sea.
Accordingly, the ratification of the new
Convention was considered to be in the
larger interest of Indian shipping. The
Convention was thus ratified. The Bill is
intended to incorporate the provisions of
the 1966 Convention in the Merchant Ship-
ping Act, 1958,

The second is the International Conven-
tion for limitation of liability of owners of
seagoing ships, 1957. Since the 18th
century, legal assistance was being invoked
in maritime states against proceedings for
damage to property and persons on board.
The first convention on the subject was
signed in 1924 but it was never ratificd by
a sufficiently large number of states. Tt
was again amended in 1957. This Bill
secks to adopl the provisions of the Con-
vention,

The third is the International Convention
for the prevention of pollution of the Sca
by Oil 1954. The Merchant Shipping Act,
1958 does not contain any provision
regarding the prevention of the pollution
of the sca by oil. The International
Convention on the Prevention of the Pollu-
tion of the Sea by Qil, 1954, aims at pre-
venting ship-owners from discharging oil
and oily mixtures withina radius of 100 miles
from the coast. This problem is found in
an aggravated form in Europe and some
Atlantic areas. It is not very acute in our
area, but it is bound to arise with the bring-
ing in of bigger tankers, and therefore
India is also concerned. If there is an
accident, it is bound to affect a large area
as it happened in the Mediterranean two
or three years ago. With the adoption
of this international convention, our ships
going to the countries which have ratified
this convention will also be governed by
it, and thercfore, we are inserting a new
provision in the Act.

This is a non-controversial Bill based on
international agreements and conventions
which have been agreed upon after consi-
dering them from all aspects and taking
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[Shri Igbal Singh]
into account the interests of Indian ship-
ping.

I move.

MR. SPEAKER : Motion moved :

“That the Bill further to amend the
Merchant shipping Act, 1958, as passed
by Rajya Sabha, be taken into conside-
ration.”

SHRI R. K. AMIN (Dhandhuka) :
This Bill is non-controversial and in a way
it tries to implement the international
conventions which have been ratifled by
most of the countries, but I would like
to point out some mistakes of omission and
commission.

This Bill was introduced in 1968, Two
years have passed since its introduction.
The period of two years has to be considered
to be transitional. During this transitional
period, so many things might have happened,
Certain cases must be pending about which
decisions may not have been taken.
During this period some ships may also have
come into existence. Would you consider
them as new ships or as existing ships accord-
ing to yourdefinition ? Government should
not have allowed such a long transition
period because it becomes difficult to imple-
ment the provisions of the Bill.

Secondly, when a Bill is introduced, we
ure generally provided with the original
sections, the amendments proposed and the
implications thereof. In this Bill only the
amendments are given; the original sections
and the reasons for the amendments are not
given. If they are given, it becomes casier
for the Members to understand the impli-
cations of the amendments proposed.

Norms have been laid down for giving a
certificate and the circumstances in which a
certificate may be cancelled have also been
indicated. In this connection it is said that
the owner will be given a reasonable oppor-
tunity to represent his case in case of in-
justice done to him. But what is a reason-
able opportunity 7 That has not been
defined. Are you going to have a judicial
procedure to hear the gricvances of owners
when the surveyor does not do his job pro-
perly and indulges in corruption 7 What is
the provision you have made to guard
against such things 7 It should be indicated
as to how you give a reasonable opportu-
nity. It has not been done. It is vague and
such vagueness should be removed.
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The imposition of liability on the owner
has been referred to in terms of francs.
Isit the international convention to mention
everything in terms of franc? The value
of gold has been also mentioned. Is it also
the convention adopted by the other coun-
ries? If a liability is to be discharged in
other countries where our ships go should
it beintermsof gold or franc orin terms of
rupees ? When it is to be done in Indian
territory why should it not be in terms of
rupees 7 This requires explanation.

You have made obtaining of a certificate
compulsory and certain standards had been
laid down for ships which are above 150
tonnes and longer than 24 metres. Our
troubl earises from smaller ships-smaller than
150 tonnes and less than of 24 metres length.
Such smaller ships are used for smuggling
purposes. From Pakistan so many ships
visit Okha port and they are all of smaller
size. It is those ships which create trouble
for our customs. Is there any provision to
obtain certificates for them and to observe
certain norms  when they enter our terri-
tory 7 Are we authorised to inspect them
from time to time ? You have mentioned
that the surveyor will huve only restricted
powers in this regard. The defence of our
country is very important.  So many ships
come and go; sometimes they indulge
inspying in our country. Do we have
the necessary powers to inspect them ?
They may be merchant ships; still we should
be in a position to inspect them from the
defence point of view and also from the
point of view plugging loopholes which make
it possible for them to smuggle things into
India. If there is any provision, it should be
mentioned in the Bill.
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SHRI DINKAR DESAI (Kanara):
Sir, 1 am glad this amendment has been
brought forward, but 1 want to know
whether these three contentions will be
fully ratitied by this. It would have been
much better il the texts of these  three
international conventions were given along
with this Bill. This is very inadequate
information. So many times my experience
with the Indian Merchant Shipping Act is,
many of these international conventions are
not fully ratified by India. They make a
sort of ratification. That is not sufficient.
In this casc, I want to know whether these
three useful conventions are fully ratified.
We havenowayto find it out. Itisalways
better that along with the Bill you attach
the texts of the conventions also, so that we
would bein a positionto make a comparative
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study and satisfy ourselves whether the
conventions are fully ratified,

SHRI 8. M. BANERJEE (Kanpur):
Sir, I would like to support the Bill
While doing so, 1 would lke to draw
attention to some demands contained in
4 memorandum submitted to the hon.
Minister, Mr. Raghu Ramaiah, recently,
on behalf of the workmen of Rajabagan
Dockyard, Kulpi Workshop and Marine
Workshop of C. I. W. T. C. Ltd., which is a
Government of India Undertaking under
the Ministry of Transport and Shipping. The
River Steam Mavigation Company Limited,
now transferred to C. I. W. T. C, Ltd,,
applied before the High Court at Calcutta
under section 391 of the Companies Act to
transfer its assets and liabilities to a newly
formed Government of India Undertaking,
known as Central Inland Water Transport
Corporation Limited under a4 scheme of
arrangement. The High Court, while
accepting the said scheme of arrangement,
modified the said clause 7 of the said Scheme
which concerned the interests of workmen
which are as follows.

MR. SPEAKER : How is it
with this Bill ?

connected

SHRI §. M. BANERIJEE: Sir, as a
result of this about 1600 to 2000 workers
employed in various shipping companies hav
been rendered surplus. They have said in the
memorandum:

“In the circumstances, our Union
request you to kindly concede the
following and to direct the authori-
ties concerned to implement your
directive immediately.”

MR, SPEAKER : How is it relevant ?

SHRI S. M. BANERJEE : This is the
general reading of the Bill.

MR. SPEAKER : There must be some

relevance to the provisions; it has to be
connected somewhere.

13 Hrs.

SHRI S. M. BANERJEE : It is concerned
with  shipping employces.

MR. SPEAKER : Members of Parlia-
ment should not act like this. Those who
read the proceedings will think that the
Speaker did not point out this.
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SHRI S. M. BANERIJEE : Thosc who
read the proceedings will be happy. 1
will not take more than one minute.

MR. SPEAKER : Kindly be relevant.
Don’t bring in extraneous matter.

SHRI S. M. BANERIJEE : I am not
bringing in extraneous matters; I am tak-
ing this opportunity..........

MR. SPEAKER : He is not relevant.

SHRIS. M. BANERIJEE : Taking advan-
tage of this Bill, 1 am appealing to the

MR. SPEAKER : This has nothing to do
with the Bill. 1 will give you an oppor-
tunity on some other occasion; not now.

SHRI S. M. BANERIJEEL : I you allow
me a minute......
MR. SPEAKER : How canI allow you ?

SHRI1 S. M. BANERIJEE : This parti-
cular shipping company has been taken over

MR. SPEAKER : This has nothing to
do with the Bill. Kindly resume your
seat.

st @o Wlo AXWI : TT ATT [HF!
qg« G LFH A a1 % g0 | 99 A
@ A% w7 & §, amft Wk 0H
@ g &t Jgd a7 g

waaw wheE A R e AE
9T ¥R} CFAISE FT FHAT g, IA
g &Y | )

st "o wWlo ¥wat : &1 sw AH
qefrz Mg, fafret ame @1 =
qae 2 3

aore AERA c g W @ agar
87

AN. HON. MEMBER : Sir, It is past

1 O’clock.

MR. SPEAKER : Thank you for inviting
my attention to that. Shri O. P. Tyagi
will have the floor after lunch.

1302 Hrs.

The Lok Sabha adjourned for Lunch till

Fourteen of the clock.
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The Lok Sabha re-assembled after Lunch
at seven minutes past Fourteen of the clock.

[MR. DEPUTY-SPEAKER in the Chair]

MERCHANT SHIPPING (AMEND-
MENT) BILL—contd.

ot W gwm aft (qUEER) -

IqTemE wErem, W faw ov S §
9ge § UF T #Y AT TEH 7 &AM
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ywaEE Sft qar s 9 safal A
oifaRE q¥ MRET TR ST FT
fam s wdi dar 7 & f5 g amsyr-
N OAEN GUAT BT O FT A |
o faafaar § madae 1 st drofter
ars F¢i Tfer | ag AR o
FE AT At FATE, T T AT
rrTaa famr ar IwF AT 9T IAF
§Ta F7E AT & ar 9@ 0, e
FHE F wwganr F fagr, €1 gggn
7gf fear, g9 @3 Al & qOF %
e w2t faaranr @ &Y dar A @
fF ot game WO gem & ag
afiam da1 FR@ wqafs g & &
gfean < ) qefrad agr dT T
£ 150 9T e F AW 3T 3|
HEGT T QAT AT Ffge #
TEAHE A oAt ot |t &
Tifgq | gemfeal A WTOW G
9gW TaEE F1 I ey fa
ar AEF T wETHz A T IA fa,
T yFR € ard Al qer ag
o g A AR ¥ I e |
... (=maewm) .. wwTEE A
sagam fear, v feam, s=A
gamg fFa fog fFar 3 g avarg
7 gTHTE ) AT 14T S9E IE-
FTH 7@ %7 £ & s =g

it sfrwsq Ww (S€vE) ¢ @ En
@ 7 S wEr & d ot SEET and
FCATE | qF ATFAL N A N
safs 99 @A™ S d o
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[ Sraeg e ]
=T & faafas & gt 9% AR
frarar | aeFm g gow wW ?
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fE FEACAT F gy F g A
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dt g 7 faq dw fear & ag sngT
E | gTETT WY AemaATAT § G
ard 78 FoA Arfgn fama sgraa
TN F1 erfa ogF |

@ am ag w21 2 fd v A
qAITE & FgTAl H EIATAT AT F
saare fadeft wgrat & faama 7 S
F &1 WTEAT & srfuwiw wgrT gIA
g T fadelr stEret & wefifiom § A
TZLHFT | AT £ A F A0 9T H19
Fg8 R Ffqow o fagd fmd
vt & o e g A g a7
T ITT T GFAT § | ATTRT FraAT
aifgy fr 3@ &R wes F AW &
AT 3uF aefra a7 Frasi § oA &
TEMET 9T FE FAAT A 93 AT |

gy wfefmdz 30 A ag w4
e gaF sfaT T w1 A TOF FoT
g1 ame F wgra # afefwde A
& ang fdY s A wife & 1 ofr
TEaT & Al A & ara @y s
Frafase & 1 7 dEAT § fF o9
IqM gAard g7 F, TAF0 A
&, quiar w3 a1 afefwde faz geg ved
MI9LSS/70—7
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g A fw @9 g 0w T afe-
fadz S &fam v T Ffavww aw
& afefrde @ aw ~mawe @
o 919 faa a0 @ § O TE qrE}
for| aferrt #1 7 2% Fowd wagd
U 1 5T GER |

AT A ATET F afefwwe
F T 7 TRy A &Y, dqar
¥ fd, ag 79 faw 7 @ & o
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a9Z T O # =T AW WY AT

qE FE & 1 A oy AP AT AW,
art ife A& fwee 0 sw oY
Ffefedas #30  a v oy wvk
T wFre F1 ufcar fafeea e § ogr
77 FrE oft AEW AI4 AT HT T
T gt fRE |3 ?

9 Yot geEn #) ) TIE &7
ot Afea Fgrw ¢ A W FE AT
R9gT & IARI AT A9A FS
A G | 9T TR JgE S
AR A1 A3 @ & AT ag o a<g
a7d gaAgd 1 gfaug 3§ wv
&t afaane 2 7 s AT AQ
& srra fadwi & gEa STATT G YRTAAT
aq & fag dare & 1 afew o wEge
FTH FT § 991 fadfl s &
g A A faedfi §, F TR @
# gfaar & 1| gafag & wgar g s o
a wfefmsz € I9 99 HIgd A
AFa afs & AE Il w3
F & AgET F wifawi # afefare
T FY, HTAT TG |
SHRI HIMATSINGKA (Godda) : Sir,
this Bill sceks to carry out certain decisions
arrived at in certain international conven-
tions and 1 welcome the provision because

they specify the exact position that is intended
to be made. The provision as regards
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prevention of water being polluted by oil
is also very necessary. You will remem-
ber that some time ago the Barauni refinery
let loose a very large quantity of oil and
Ganga water was polluted and a very large
amount of loss was caused. Therefore if
ships also begin to do the same thing, it will
be very dangerous. Therefore, the pro-
vision that has been made in this Bill is very
welcome.

Along with this 1 feel that some decision
should be arrived at by the Government to
give protection to our Indian shipping for

the coastal trade and no foreign
ships should be allowed to have
any competition with the Indian

shipping so far as coastal trade is concerned
and I feel that provision is very necessary
so that our shipping may be protected.
Indian shipping is increasing in gross tonnage
and I feel that this law as it is intended to be
specific is welcome. As regards the
objection that the statement of objects and
reasons was not given, it was given in the
original Bill as distributed, but in the Bill
as it has been passed by the Rajya Sabha
these things have not been included.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : Mr. Deputy Speaker,
Sir, some of my friends who have spoken on
this Bill have spoken undcr certain miscon-
ception. The major misconception was this
and they asked why we have not given the
full details and more details on the Bill. 1
may say in this connection that this Bill was
introduced in 1968 in Rajya Sabha and the
Bill was circulated to Members of Lok
Sabha and in that all the details arc given.
When the Bill is passed and again brought
out in this House after passing in the other
House, this is the convention so far that only
the clauses which have been passed and the
way in which they have been passed are
given. Even so, allsuch dctails have been
given in the Bill which we had introduced in
the other House and which has been circu-
lated to hon. Members alrcady.

There has been another misapprehension.
1 do not know whether it was because these
are technical subjects. 1 do not think any
hon. Member will be able to know all such
technical details. Regarding the load line
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convention, there is already aconvention.
Load line certificates are already being given.
These are given by the Director General of
Shipping,i ts branches and its survey office.
They are already doing it. The First
Load Line Convention was in 1930. Then it
was adopted in 1934 and when we amended
that Act in 1958, we adopted the old Con-
vention, but after that the international
Convention, was again revised and amend-
ed, and we are bringing this Bill to give
effect to the amended Convention. Load
line will be different according to different
seasons. The occaens of the world have been
divided into various categories, there are
rough seas and other seas. The seas have
been divided accordingly. On the certificates
the load line will be marked saying, this
ship can go into the rough sea with so much
loading. Take the case of monsoon season.
During that time the Indian sea is rough;
but in non-monsoon time it is not so much
rough. That is why, considering all these
points, it was again rcvised and we have
adopted it and India was one of the coun-
tries which had been pressing  for this.
Instcad of the old single lo:d lincs now we
are having 2 or 3 load lines which will be
marked and it will be shown how this ship
can be loaded in different scasons and
diffcrent arcas. It will be bencficial o us.

Regarding thc other points as to who will
issue the certificate the D.G. Shipping and its
subordinate office are already doing it. But
now the only difference is that for tankers
there will be different certificate; for cargo
ships different certificate. We have defined
to what extent this can be done, and more
details have been given regarding all  these
things. All these matters have been examined
by all the organisations, shipping concerns,
shipping companies, thosc who are interes-
ted in Shipping, the National Shipping Board,
etc. All have agreed to that and we have
ratified and wc have adopted this. When
we ratified this in 1968 there was not much
difference. There were only a few clauses
and those beingin our favour we had ratified
and we got the bencfit out of it. And now
we are bringing this in the amended shape on
the statute-book.

Regarding the other question, limitation
of the liabilities, one point was made out.
Hon. Members asked, why have we said
franc. The franc is a general term;
it is not the French Francl. It is,if I may
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say so, a ‘notional currency’ which has been
adopted in all the International Conventions
relating to sca, sea-going ships and other
many time conventions. Not only in
respect of sea only, but in respect of Air
Cargo Convention also, this ‘notional’
franc has been adopted. You can adopt
anything; it is notional and it is not French
franc. Franc has been defined. You cannot
adopt the national currencies. From time to
time there may be devaluation. If another
country also devaluates and if our ship goes
there and there is an accident there, we may
have to pay more. And that is why, after
taking into consideration all these things we
are coming forward with this amendment.
Now, we have adopted the International
Convention. That is why that system has
been adopted.

If any accident happens in India 1o a ship,
it has 10 be paid according to the inter-
national standards. If any accident happens
to our ship in any other port outside, then
we have Lo pay according to the international
standards. Bothways it is beneficial. So,
il we go on adopting these siandards, it may
be beneficial or it may prove to be beneficial
in the long run to our shipping lines.

Regarding the other point, that is pollu-
tion by sea, an International Convention was
finalised in 1954. The problem was aggra-
vated in 1957 and so it was amended in
1962, And  we have adopted it. As | said,
in the beginning, there is not much problem.
The problem might get aggravated with the
coming of big tankers. If there is any
accident, then the whole sea is polluted by
oil as had happened in the Mediterranean
about two years ago. Practically the whole
of the ship, flora & fauna had been affect-
ed. That is why we have taken preventive
measures.

Another point 1 would like 10 touch is
that after the passing of this Bill, we shall
have to ask the Indian ports also to have
arrangements for reception of  these oil
residues so that the oily substance is not
allowed 10 be discharged by the ships near
the port but about 100 miles from the coast.
This is a prevenlive measurc which we are
taking. And all of us have to consider this.

Regarding the safety of workers, it is a
misconception because in the Indian Mer-
chant Shipping Act everything is provided
for. We arc adopting the International
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Convention. According to that, the sea
men and other workers will have to be pro-
vided with accommodation and other facili-
ties as also for their safety. We are adopting
the international standards and that is why
1 have not touched that point. It is covered
in the Indian Merchant Shipping Act.

MR. DEPUTY-SPEAKER : The Ques-

tion is:

“That the Bill further to amend the
Merchant  Shipping Act, 1958,
as passed by Rajya-Sabha, be
taken into consideration,”

The motion was adopted.

MR. DEPUTY-SPEAKER : We shall
now take up the clauses.
Ciguses 2 to 8

MR. DEPUTY-SPEAKER i The
question is:
“That clauses 2 to 8 stand part of the
Bill.”

The motion was adopted
Clauses 2 10 8 were added to the Bill.
Clause 9—(Substitution of new section
Jor section 317).
Amendment made :
Page 6, line 17,—
Jor 1969 substitue *1970" (3)
(Shri Igbal Singh)
MR. DEPUTY-SPEAKER : The
question is:
“That Clause 9, as amended
part of the Bill.”
The motion was adopted
Clauses 9, as amended was added o the bill
Clauses 10 o 15.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That clauses

the Bill.”

The motion was adopted

Clauses 10 to 15 were added to the bill

Clauses 16—(Insertion of new Part XA)
Amendments made :
Page 9, line 36,—
Jor “ship™ substitute ‘‘vessel”. (4)
Page 9, line 37—
for “ship™ substitute “'vessel” (5)

stand

10 10 15 stand part of
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Page 10, line 5,—
Jor “ship™ substitute *“vessel” (6)
Page 10, line 8,—-
Jor “ship™ substitute *‘vessel” (7)
(Shri Igbal Singh)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : None of the amendments
have been moved.

MR. DEPUTY-SPEAKER : He has
moved them. Shri Jha, are you moving
your amendments ?

SHRI SHIV CHANDRA JHA (Madhu-
bani) : Yes.

SHRI S. M. BANERJEE (Kanpur) :
He has accepted his amendments. Let the
Minister accept his amendments.

SHRI SHIV CHANDRA JHA : I beg
to move:
Page 11, line 14—
Jor “one” substitute “two™ (9)
Page 11, line 18,—
for “three thousand and one hundred

francs.” substitute “five thou-
sand francs."” (10)

Page 11, line 22 and 23,—
for “three thousand and onc hundred
francs™ sub, “five th d
francs' (11)
Page 11, line 24 and 25—
for “two thousand and one hundred
francs” substitute “three thousand
francs.”" (13)

Page 11, line 28,—
for “one™ substitute “two". (13)

e AEIEd, TEiA ST SE
ferar 3 w21 5 afs @ s A A
THET & A IE TR FATH B
warfas @ar 3 A a@y ) = aw
w7 Y @1 ¢ IAH qAT ®7 A A &0
AT AN 3 qavfas & g9 q@r
a1 AT Fa @ WA w
THAT § A1 SHE OF aE ¥ S
W feaam ¢ za8 3w N a
N agsaar & | AR S wH B,
i R -
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“The amounts to which the owner of a
vessel may limit his liability under
sub-section (1) of section 352A
shall be—

(@) where the occurrence has given rise
to property claims only, an aggre-
gate amount not exceeding the
amount equivalent to one thousand
francs for each ton of the vessel's
tonnage;".

oET 9T (1000’ & @ AT HHWHA §
‘2000 FTF |

I T ¥ gFq AMET & —

“Where the occurrence has given rise
to personal claims only, an aggre-
gate amount not cxceeding the
amount equivalent to three thou-
sand and one hundred francs for
cach ton of the vessel's tonnage;™.

-

AR WE 7T AT9A ‘3100 B Tl
3d agar g f& osE@ W@ @
‘5000 %% 7@ fEmr A

g5 11 Fawea () 7 s A
AT O A GF @I 2| T8 T AF

g—

“where the occurrence has given rise
to personal claims and property
claims, an aggregate amount not
cxceeding the amount equivalent to
three thousand and one hundred
francs for each tone of the vessel's
tonnage. ........

ST 9% ‘3100 BF &A@ 15000 HF,
A IEE wfas W ofEd g
afer @@ 2 ‘2100 F F TE
‘3000 HF T 1000 FF T T
2000 %' gAT FIfEC | FET T A
FT ST I FT THATA &A@ AR
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[t gare ferg )

A 1 1 AHe e Gae @, s Ak
AN & 9T A1 IS qaTiaE e
F fo amar & 1 O & gfaw e
Fr§ A qToSt &7 g &t 200 wAT
9T TA IAHT, 3T I T &1 T94T THT
FU 2 @ IuE qarfad Fow fHaAv sar
19T A &Y 100 F@T WA @
s fads ot &1 AT 2 e s
AT AT A HIE ATEE @1 a1 200
QAT 9T & § | TR q9T FF 1,500
TAT 9T 29, 1,000 F9ATIR 29 A
500 §9UT 9T ZA T #F ¥gTAT | Al
ag Fgrn T gEfaw fF ag o fafaw
TE HI® TT A ST WA 4 @
mam A 1w EfF fom o
TF(IEe  gam IE% AR 2w Ehw
ffaaT gam, 9o fdaeT qFEE gem,
st fbme |3, oEl  feT am gd
W TAR w7 ag faw 7Y 47w A g A
IaFr a1¢ Arsfefes afew =8 o |
THE qI9 SHHT qgoT AT AT qg W
9< =9 fFar mn afefes afam a2
1,500 %I #1E A @ &,
IOFT 0F ader & f et wmrer &y
FOTHUT  FFE g dTTT o AT AT
@ Fb AT gfET A 9w 9T Oy
fear | @& gt T R A s
T WTEH F1  FAEAC WA qEAT |
9 AT AET Gl #ifh I8 Fe AT
gfror & @it w7 TET & wTeEw
THHRI aFW FT A9 FL a1 fegeam &
wgrw Afg &g smom q A fgee
¥ § Ham (T agi arEn a1 6 fga
¥ Y Fm a1 fergeam & SR At F
THE gr | i @ A A
|y gu A1 IR g faar § ag
# AT A | |

MR DEPUTY-SPEAKER : 1 shall now
put amendments Nos. 9, 10, 11, 12and 13

moved by Shri Shiva Chandia Jha to the
vote of the House,
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Amendment Nos. 9 to 13 were put and
negatived.
MR. DEPUTY-SPEAKER : The question

is:
“That clause 16, as amendad, stand part
of the Bill.”
The Motion was adopted.

Clause 16 as amended, was added to
the bill

Clause /7 was added to the Bill
Clause 18.—(Amendment of Section 436).

SHRI SHIV CHANDRA JHA : I beg
to move:
Page 20, line 28,—for “‘two” sub-

stitute “four™ (14)
Page 20, line 34,— for “one” substi-
tute “two" (15)

Page 30, line 41, for “one™ substi-
tute “two" (16)
Page 20, line 45, for “one” substi-

tute “two™ (17)
Page 2] Ilne B—for “five hundred"
“one th d" (18)
Page 21, line 12, for “two" substitute
“three” (19.)

Page 21, line 15,—for ‘“‘twenty”
substitute—"‘twentyfive” (20)
Page 21, line 18,—for ‘“two

substiture—*four” .(12)

Page 21, line 26,—for “six months"
substiture—*"one year” (22)
Page 21, line 27,— for “five” substitute

“geven " (23)

AV AR ¥ qaTaE oy R
Fog oo W, y@ ey &
TER e g @ ¢ | Afw S e
ST FT §, TR GATAT Helt WY A
i fear | vt A g IEE Farfen
g @ &9 3 @ ¢ ¥fer @l ag
O wdww & qarfes 2@ E )
w ard frw Wy A wgEw d AR
Fraeht fraT & 1 7w fag & aow wwEE
¥ ygare ag W § 5 a9 20 W
qff 28 § JET BTEA 2,000 To frrwr
T & TR I T 4 AT T WX
faar o, GfeT 34 & 1,000 ¥ T TT
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2,000 < fear wirw, 9fd 41 % 1,000
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# smg 2,000 FT T, G 21, ofE
8 ® 500 ¥ &wMy 1,000 FT %,
dfie 12 # 2,000 F T9TH 9T 3,000
wd, dffm 157 20 FragwaT 25
w1 dffm 18 F 2,000 F T 9
4,000 ¥ &, 9@ 26 % ¢ WE &
o 9 1 9T w7 &, & 9fdm 27
# 5000% ¥ 9 7,000 FT F |

TE AR EweA & 9§ wwar § e
Hel WERT TAET ST HT

=it ywar fag : o7 aF I A
§ 5 smw wifee & qafees ==
Y 9T AT AT AG, a1 A ST FT
It TF Tg wEAW AT WEE AR
ghe aferen fdfra it & ©EfS
IR FA TS g1 a1 gH TEF AATES
B ¥ E® | 9T A% a8 TR &
afl a7 | T gEelt TET TEED AT E
faw a1 @ &1 o % e fet e
¥ ¢ faar g o IEa ferg w AEY
& AT FHAT | HF FAV O FA F
w1z ) Wz farfaw Qe & spitede & wman
g % warfaw 78 <fror @ o ww_
& | AT & sEwY FF 3T 3T agrd ar
mﬁwqaﬁrmmmlmm
TEWAE A 9T " T §, 990
AuAe G 9T AN F F AT F Awlr
T TE HFT AT qHAT |

w fore ot I WA B A S
& IR A ¥ & AT g ) o A
s F A g R IR

MR. DEPUTY-SPEAKER : 1 shall now
put amendments Nos. 14—23 to vote.

Ammdmems Nos. 14 to 23 were put and

nagatived

MR. DEPUTY-SPEAKER : The question

ise
“That clause 18 stand part of the Bill.”
The motion was adopted.
Clause 18 was added to the Bill
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Clause 19.—(substitution of new section for
section 460A).
Amendment made

Page 21, linc 46,—
Sfor 1969  substiture *1970" (8)
(Shri Igbal Singh)
] MR. DEPUTY-SPEAKER : The question
is:
“That Clausc 19, as amended, stand part
of the Bill.™

The motion was adopred
Clause 19, as amended, was added 1o
the Bill.

MR. DEPUTY-SPEAKER The
question is

“That Clause 20 stand part of the Bill™.
The motion was adpoted.
Clause 20 was adided 1o the Bill.
Clausc 1.—(Short title and Commencement)
Amendment Made —

Page 1, line 4,—
for 1969 substitute  *1970™ (2)
(Shri Igqbal Singh)
MR. DEPUTY-SPEAKER The

question is:
“That Clause 1,
of the Bill.”

The Motion was adopted.
Clause / as amended, was added to the

as amended, stand part

Bill.
Enacting Formula
Amendment made
Page 1, linec 1,
for “Twentieth” substitute “Twenty-
first™ (1)
(Shri Igbal Singh)
MR. DEPUTY-SPEAKER : The
question is:

“That the Enacting Formula, as amend-
ed, and part of the Bill"
The motion was adopted
The enacting formula, as amended,
was added to the Bill.

MR. DEPUTY-SPEAKER : The
question is:
“That the Title stand part of the
Bill.”

The motion was adopted
The title was added to the Bill.
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SHRI IQBAL SINGH : I move:
“That the Bill, as amended, be passed.”
MR. DEPUTY-SPEAKER : The ques-
tion is:
“That the Bill, as amended, be passed.”

The motion was adopted.

1438 hrs.

MOTION RE: REPORT OF THE STUDY
TEAM ON PROHIBITION— contd.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I do not know what purpose
will be served by the debate that we are
having today because it was left to a non-
official Member, with such limited time,
to bring this Report of the Tek Chand
Committec before the House for discussion.

This Committee was appointed by the
Planning Commission and the responsi-
bility of the Government was either to
implement its recommendations, or, if
they had any other opinion, to place it
before the House for discussion to find out
how far it was practicablc.

1 do not think that there is any difference
of opinion that prohibition should be imple-
mented in this country. If anybody wants
the opinion of the people again because of
the climate that has been created by some, I
will challenge him to go to the people, the
poorcr people about whom we are think-
ing. I think they will be cent per cent for
prohibition. 1 have no doubt about it.

Prohibition was embodied in the Consti-
tution itself, in the Directive Principles, and
so whatever bc the Government, it has to
carry it out, But I think that this Govern-
ment has been systematically sabotaging
this prohibition policy. It is a national
shame that in the Gandhi Centenary Year
only two States are dry and in almost all the
other States cven partial prohibition has
been lifted, withdrawn and relaxed.
Probably thcy wanted to pay a tribute to
Gandhiji by doing so. The Central Govern-
ment says that it has nothing to do withit,
that it is the business of the States. Agri-
culture and education also relate to the States,
but has the Central Government any res-
ponsibility or not ? Has the Centre
no responsibility in the matter ?........
(Interruptions..). It has become part of
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our culture, if you do not drink, you are
not modern; such an atmospherc has been
created,

My point is this. Let us know from the
Government whether they really and sincere-
ly feel that prohibition policy should be
carricd out. Are they fecling that it is not
practicable ? Some people say that if
there is prohibition, that only leads to illicit
distillation which goes on as a cottage
industry. Even from that point can onc
say: Gandhiji wanted cottage industry;
if by having prohibition you are having
this cottage industry, have it all the same
and why are you objecting to it if people
manufacture liquor illicitly ?

Let us know specifically if the Govern-
ment have any difficulties and feel that for
practical rcasons, cconomic reasons and
financial rcasons, they are unable to carry
out this policy; let them go before the coun-
try and say : we want money from the sale
of liquor. Thc reason behind this policy
was not financial or economical but moral;
for economic rcasons of the poor in the
country it was necessary that such a policy
should be implemented in this country,

The real purpose of the debate would be
scrved if the Government is frank enough
and honest enough to tell the country
that they arc not in a positionto doso. Let
us not do this simply because Gandbhiji
said that it was one of thc eleven programmes
and during the British days we offcred
satyagraha and I personally faced police
lathi charge in front of the ganja shops and
liquor shops. Because there is Gandhiji’s
name in it, therefore we pay lip service to it
and kecp it in the Constitution and then
we go on sabotaging it ? There has been a
demand to amend the Constitution to make it
compulsory all over the country; there will
then be dry States only and there is no ques-
tion of wet States and dry States. I shall
urge the Government toamend the Consti-
tution and do away with prohibition alto-
gether if it is not possible for this country
in the present circumstances to implement
prohibition really. 1 do not know what is
the Governmert's reaction.

This was not within the jurisdiction of the
Fifth Finance Commission but I was sur-
prised to find that it had indirectly hinted
that prohibition should be carried out if



203  Report of

it served its purpose, in other words asking
the State Governments not to carry it out,
‘What is the Government’s reaction to it ?
Have they commented on it ? They have no
business to say like that. Law is not
enough in such matters. Moral climate
bhas to be created and people have to be
educated. But in every matter law gives
guidance and dircction. Therefore. law is
necessary. 11 is not that by mercly passing
the law you can implement anything vou like,
Nothing will happen unless people’s  co-
operation is also there and people are also
educated for that purpose. There are two
sides to the question. We may educate
people. But people themselves may want
it and then we have to implement what the
people want. Let the Government tell us
whether, except on financial rcasons, there
is any opposition from the people as such
that the Government should not carry out
this policy. If there is  over-whelming
support from the people, what  prevents the
Government from carrying out this policy ?

The Tek Chand Committec advocated
a phased programme taking into considera-
tion all aspects of the question. There
are about 200 recommenaations and they
have suggested #  phased programmein
which they could be implemented.  What is
the Government's reaction te it 2 1 hope
the debate would have served its purpose il
the Government is sincere and honest enough
to tell the people; we arc unable to earry
out this programme because these difficul-
ties are there and they should be removed
if really we want to darry it out,

Y WTE gy (WEET) : gomeawr
TEe, ¥ @ T &7 AT ¥ F
fq @RI g § | wOER & faATe
W B G A X N Ao
T3 YA ME I @Iy A
o W T w7 o A S
W FF IR AT g | AT w2
TadeH @ aFaT & fowa s
ATt § 19 34 faes drer e 8@
et @ WifE weEd A A &
foq Rz mEddgE 9w o @ de
qTHE S T IR g 2, JEEr
ofd # wiw @ E
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TE &1 & qVE" § A FgAT AT §
f & sfaare § aitw snfeanfaat & 43
I AT B | FTA, WEE T g9
1 PrEFC T A wqwit § e afa-
amf s faed | § faw wer w3w
HomaT g At AR AV AL AT
T & | T srfaaTEr d=T AT 9r ar
wE #, WEET o7 &t oI A, ey
EIfl &1 werE wewl dr, g eI
TR G o A1 faeT T 3 g A
g o, w1 s AwTOE W EeT ar
At &g famm e F AR g 91 1 3E
gt afvfegfa 6t | &% & 6 & s
TG F AT FH F BEA AT R
T afearfadt & T o F
T E, UE-UE AE s
gt FEE § AEAETD e & e
AR FEaE AR § R 9
F T F oY I A9 v § Av T
A d a e AT A E
¥y G311 8§, #IT T FAE &l
TTE | TH oaYg ¥ AUt oA &
famredY g% Erew 1 ww #Y @y Al
1918 ¥ 99 w@ar & fqu =X
FAT E o ) F wror ¥ & Ay w
FaEfr Ay #9 AswamaE A
FAT AW Y A T ATET GITE 8§
HUHAT GHT & Hv2C ¥ | UF TEET
wafoe 2 @rg fo s ot s
FGAT 9Tg A1 3@ a%ar § | 97
¥ qramare o § S8 S agder
a8 S AgEE & | 9 agde §
F#E qrf W wv fear 11944
AT T fFE o w
45 ¥1T 1946 ¥ TH agEIT
w1 o o T fRRY A )
fort 1 zawT ofeomw ag gem fe et
A W TS A AEFR G I 7L
faos FEE @ s wR osw @
=W AT e ) Fg Y g
AR 1947 @ frdfes fedvmdwe &

- e ﬂ.ﬂ.
iz o

12
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[wt Awe 3gw]
% § T famr ol @Y 9@ A fam
qH S A @

JUTERS WEEA, 1952 W AH w9
#1 fewz adt wrm av | Afew qf fewe
fear mar s g7 7= & o Ao
frar | SETEE w@ @er o mn
W e g, Todfas aaT qg
g | wuEEry w1 fadiy F7 #Y aog
¥R we T FT A qog A A
qifede FamaFT g | I E Foit
WIE | 9K A aF @9 Y F
1 & fFar &) oo A FE T &y
T AT AT 8, GEHT AT A IS

fear agr & snfgamy #7130 26 A

HET & e 9 § oF g anfa
2 S aga waE G 41 1 78 a% e
#1 fare a1 f& a==1 dar T a1 @i
T2 F1 71 9« gy foamen 6f @1 oF 37
TR FY A AT & I | ST =Y Y
AfF wOw I9F G2 7 99T 9 | g
1920 FY a7 & | A9 AT AT FL AT
G &1 amowr wow @ faend, gt
I & Fv fasd, v 9 aren wrd
T a7 wefaar a8 fasem

e &Y HIEY S T FFT I W T,
& ST & &Y FTe §EET A+ A AT
& o 999 A% T % & waw et e
A faefesrll W W TR R
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frec mgu & a3 9@ &, @@t T
frwreft et & | R ) YA AT A £,
iz v & | 99 ¥ waw fema &)
IMT M ¥ waw e a2
M owgar ¥ fEwr @ 1 9 FRw
ST AR AT & 7 gt W o g
q @z gt @gi swr @€ wfeew
9 fo¥ o9 @ FRw RN
&t faseft | a1 fee FRw feR FTWR
i g & ? 3w wow ¥ o wow
A9 FT AR G AT E, T SN AT A
HieT T 7= @) SrET § greas ofar
FAY Far g o wow A X § @
faglr wem e g fam §
TR A AT FT w0 & AT | 99
F0 wife AT 37 § 1R IuT GwETEy
a9 gei9eT #1 faerar % gEw oiw
F@ET W E e AfrmEay ¥
gaa  faweEr & 1 o 3Rard 4
faetft & sr 39 & 399 &9,
AE F AW F Faaw faed, rgEw
HWt # A1 GAT IEIA FATET &, T
faoem | & &9 Y o e F Ao
AET FLIAE 1 AT FaT R R oaeee
F W & O %7 & A § A I
faelt & e Y e A oA gfee
Il F A AT FT ITHT AR F1-
I AT 2, EE WAy €, 9N
fozad &4

T SR § aed< 69 § few gem
famr & 1 Y onfeamRit & wER
g f5 g § waa A TE@ g §
AT TATT F FTOT I A 79 §S
W @ OTT | A T F AT, AW-
71 R faarg anfe & wow w1 -
aw AG FVA § ) awaT ¥ enfaady
wzy & fr fo fam gw amare oMy &,
\ fA gn O aga ww A
afea 3t & AT 0w gaT W
H W @ T E AT g 99N A
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Wt i &, ar W ¥ g ¥ & A §
A dur A e 9T g A= & gra
FrFRg Ry g FEE 1T
FaT ZrEaA dARAT AR AT FABAL
¢ fs 739m@ TUU & OO FT IS
FX TEAL F FEAT Arfeartaal ¥ A
FOT oqaT 9w oo s @ 7 @@
aATH a1 TCHTL 39 A0 & Ieq™ HIT
fawrg & fao #7ET so @S FTATE
W @ aTE S W foer
2

T F w0 mgan o F el
arfeni #Y grem zaet e o @ fF s
% faq wysr oftaw & & A
T W 9 & o fE a9
et arTfeame 1 78X o Y &, A1 3
et ot safam Y A7 AT FT W AN
gragidwoF g1 gaT 2| UF aa-
fefaqa & @ cEwmw dvm 9w g,
fomd g Q@ wET F oW E AR
Wi @ & ¥ S A4S & 9 A
Fqq FWE |

@ Wt § F129 R gEA AR
#t aid fas @@ § | 5o # afee
fr ag e &= T AT FY T HL )
# frdew s A g 5 & w
T wEr FT oa9r aEy g, @ fau
gT T a= a1 A€ g g W
T g 9 & fau e @ v
S a= a1 A g & ) St e
OE-a @ O ag 9 aga
a1 J9ar & @ | A e o
TN F FT 100 FA 5 IvEAr
wow fod, &1 I 95 mafagi 1
JAT FE ERT | T GG HY
FRTAATE AT &, oY ITH g9 & T2
T FY T FEAT AMGY )

afe § § ag wgan wwgan § v o
HH TR TTA F T7 A & grey
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# FH FTTE §, I IAR AT AN
T & o oo Agmar fad, @
IAE TAHTT A a9 ) g F
FU2 ¥ O 79 uliws W F waw
¥ a7 gy st | anfE gw el
T famr g h ggmar & SwEy S
g gerd @ ) v Faww A
foadft gfr g6t @, Mve FEPAR
F faelt it www & 9w wfas
Ag @ ahar g 1 79 fag @ A
TCE-TE H AH T FEATE FA
aifgw

ot gy fag wrel (F0T9d)
JUTEAE WERT, AT F T A GFIC
fE whmor e g Tifey iR waw
qga T smafral & U W T
s s 7 G
aifgq | THEed F H FeAT AEA
fe s afe € s rdat & agfe
N w2t 7@ § W aTg § §F w7
Mamda s d, A I@D T |
#Y q-AW faod § eaww 7 G
AT & 1 g Wi FL & fe owdai
gy A wEA  ager wifew,
FfFT o w1 0w TR WA WX
FraTE, N T 7 IEw am faErEy,
THET AW FCE, IANT AT FTE Ay

o @ F M W oo A
R amr & s T0E A W
# gfer #v o Y forar mr, o g
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[t voeie feg wei]
aaToETe, od&Et o aqfe sk e
FHT FW FAX O @ @G

I faefY afiame &1 sop@ safe 5@
qfae & meedl &1 qufews e
gt 2, a1 ag +f W 73 s 7
Fan f5 9a8 & #1§ e fou, ™
T & 7 w4, G qafz F1 ) gafag
e wf gETT a8 S 9fEnT @,
aET aE N o g 9 @ fw
39 ofa ¥ gaer @ qh 7@ 7 o
FL aag @ @ &, IART e qN
ERsil G i LIl ARGIE UL AR
a2 g @rmfas & fF ag s
UG FTIqE@ Fgar a1 sifewrfooft §
oy ar 7t

AT T Fgl-Tgl G TR 7 A
WO FT WAV AF F &7 |7, qfdfae
qaT ATeRE ¥ &a ¥ W afaErem
qaT FETET FEa § NG g
ST g TF ST uveo g1 ¢ fF s
Fré 57 &t A et T A7 AT gET
argar &, a1 9g feft dew 7 qowe
grgg @Rl F o foar 2 ag s
I A T AC0 ) A wqT
fratest & oft qg= o & 1 ot W
fraffea sy d, o9 ¥ waemT
™A & anft @ 1 g7 & o
e ¥ 3@t fr wafead & w§
s a1 @ g (TEEW) 0 oW
g fafs g fs woa 7 = g,
R, qfe-argEe #R Aiwfar w
awtfaa #ft &, afer o Y awfa
A< gt & Frmrfor &1 off e st
g1 aal F a%ear ST w7 & fag
wOT #Y GIEAT AT AEAEE g1 A
¢ 1 3w & ma qb ofcfeafa wm o
v & 7

e @w & d smm g, agr & &
Yoo 4 AT § ) oy g e
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7 uF @ gE gw g §, ax ¥ Anr
o frar fr T 1 g fao 4%
a5 ol F17gEE Isar 3 & fag
FLE | TG R oF Afawm S ot
waE Ag 3 & 1 T T gEEl W
o1 fomr sy, @ agr waw faeww
faqgw g omert | S gEE & @A A
FHhom@ s g dar g - - -

a1 fE off 3D 7w @, TR
W o W 39 wfeTedt awa
FTft & | Ty § wEen W g o
T & AFAT TGAST § qZ T591 qFE
X fragr ox & g T e
oY, FgT 9T wrE g AdY &iely e
ifew | arETT W gow w1 FeArk g ?
Tg Aaa F1qU ¢ | 5 fag s w4
g 1 A Ad AEen & a e e
WA W gFE TEE a0 yw
e &g A qumaw v e afog
g faart sz 1 fF 99F da 7 0w
N gFM 7 Gl qmg, @ g f
Ja AT ®1 oA A w1 dmafa g
g arfagn

frate & g ot &€ i w
ATHY  SETAT AT ¢, A UM ¥
TEHTA F) o ATHY ECAT o1 | frey
ot 3 deefal & wfie w6 ot
waq #YFFE AL @A A g
qETH FRAfEl 9T ag ey aam
& wmg fF afz gaw A0 s §
& gt oW ot gt & A
o 5T oo ot fad, g ) [adem
(wwamw) - fafaeer w@feaw &
qrera £ oo 3 § 1 g forw S8 s
Ao o Farfam FAfw A
dfaam &1 wErET T s £ |
TV Y OF T aga sfea ¢
fe qx avfraw g ol & fag
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e & qma o 7@ &, @ 2l A3
# g7 fF wwEly N a@t F@ quy
R FTEUE @A | T AEY
q ¥gAr wrgen g fr ) @
I qT A, 1947 ¥ g fafew
aag § frad| a9 g% 39 W F
qraTehy, agAl W gAFT F TR T
AT ATEH 9T, ATH AqA § IR
N gFHT & qAT L @Y, TA9 qEal
9 {12 Y, IAFT ATATT gAT, W fAU
T AT TR G § GEATF, 41 I
ATt S @Al ¥ @mg g WA,
qrAATET R AT FT AR T F7
fr et daar &L '

o wiEy (AT) : TUeA wEEA,
FMTFET weaaq A F1 9 F faw-
fax § aea d Az A G T MEE AT
I & fafws sms-quesl § fond
1 faoemor faarqar g

15 brs.

MR. DEPUTY-SPEAKER : Consider-
ing the great interest that Members take irn
this question I feel that two hours allotted to
this discussion is unrealistic. Therefore
the discussion will continue but when it
should be will be decided by the Speaker.

DR. SUSHILA NAYAR (Jhansi) ; Pleasc
convey to the Speaker that we want to con-
tinue with it on Monday.

MR. DEPUTY-SPEAKER : Tt will be
done.
15-01 hrs.
STATEMENT RE: INCOME-TAX ON
MEMBERS' SALARIES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): The question of scope of allowanc:
of expenses pgainst salary of M. Ps. was
referred to the Hon'ble Speaker, Lok
Sabha for the comments of the subordinate
legislation committee. The Committee have
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advised that a minimum allowance limit
under Section 57(iif) of the Income Tax Act
1961, may be prescribed at Rs. 100 per menth
Rs. 1200 for the year. We are accepting the
committee’s recommendation and suitable
instructions to this effect are being issued.

The effect of this would be that hon'ble
Members of Parliament who do not have any
other income than the salary income from
Parliament do not have to file the return.
As far as such hon’ble Members of Parlia-
ment who have more income and want to
get more reduction are concerned, they will
have to file a return and ask for more re-
duction,

SHRI S. M. BANERIEE (Kanpur) :
This matter was raised by Mr. Sanghi and
after that the hon'ble Minister took an
initiative and it is good he has made an
allowance. T want to know from the hon'ble
Minister, supposing some of us have not
filed any return thinking that this was illegal
what will happen to those now ? Should
we file a return or not, or the arrears
would be deducted from our salary ?

MR. DEPUTY-SPEAKER The
Minister would write to him and clarify the
position. We now take up the Private
Members’ Business. Bills to be introduced.
Shri George Fernandes.

15.05 brs.
CONSTITUTION (AMENDMENT) BILL*
(Insertion of new articles 24A and 24B)
& am FORE  (Fdaf) -
HEuET WEIEG, § AT aAfa ¥ gEaw
X g fr v & Afawm F oand
HuTA F A1 fadgs w2 qw F39 F7
wwfa Y ame
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a

Bill further to amend the Consti-
tution of India.”

The motion was adopted
ot ok s : § fadaw wegA
FAE |

*Published in Gazette of India Extraordinary, Part 11, Section 2, dated 8-5-70.



213 Bills Introduced

PRICE CONTROL BILL*
ot AT FEAEr  (FraE-afe)
wouw W@,  § smaar swafs &
yera w1 g fF ol swaranas
oW FEget & gedt a7 fadam 3
i fagas &1 3w F27 Fr sl

g F1T g

MR. DEPUTY-SPEAKER The
question is:

“That leave be granted to introduce a

Bill to control the prices of all
essential consumer articles.”

The motion was adopted
oft ol FeAe ¢ # fagaw wEgA
FEATE |

CIVIL LIBERTIES COMMISSIONS BILL*
it vy fewa (W77 : sreaw wg=a,
§ wraFr swafs ¥ sewa FvETg
fr dgar g7 afawms 191 gemva
aa dufaqw Fadadst § Iewd
F1 579 F74 F fam amfiw radiaan
IFTGRT F1 FIIGAT 1 JTI FIA TS
fadr® &1 qw w27 &1 safa & ag)

MR. DEPUTY-SPEAKER : The
question is @
“That leave be granted o introduce o

Bill to provide for the establishment
of Civil Libertics Commissions to
investigate  violation  of  legality
and fundomental personal freedoms
guaranteed by the Constitution,™

The motion was adopted
ot wg feerd o fadas qw <
g1

LEADER OF THE OPPOSITION BILL*

ot AW w@w (TWrE) : SuTeEm
TeEg, W@ aEl wawfa ¥ seEmEq
#7a1 § % sw-awr g Teg-wr §
fadeft z=t & Jaw & gurd @0 ¥ g

I‘- -
VAISAKHA 8, 1892 (§4KA)

Matter under 214
Rule 377

F FTITEY FI aTr fagas S 9w
FWJ F1 yaafa a0

MR. DEPUTY-SI'EAKER : The
question s :
“That leave be granted to introduce

a Bill to provide for the effective
functioning of the Leader of the
Opposition in Lok Sabha and in
Rajya Sabha.”
The motion was adopted.
st wpng odw :d fagas qw sar
g1
MR. DEPUTY SPEAKER :  Shri
Umanath—absent; Shri Ramani—absent.
CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 222)
ot o o At (FORAg)
JuTeAE WEIRA, # dIUHT sAfd §
weaTa w7 g 5 W & dfama F s
HOaT #47 aF fagqaw &7 9w 7
FY smfa & am )

MR. DEPUTY-SPEAKER : The
question is
“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”
The motion was adopted.
it e SEm T § fagas qw
FTATE |

15.11 hrs.

MATTER UNDER RULE 377

VIRES OF RULES 155, 157 AND 158 of
RULES OF PROCEDURE AND CONDUCT OF
BUSINESS IN LOK SABHA

it wy famd: (F477) : sreqw oy,
28 =, 1970 T o AT gfaww
fagms 97 fa=iv #3% & y=@E O%
Az foun war g2 fawmeT § 9« fauas
#1 9f10 & o sfuw agwa faen, adfy
IEHEFA 213 @@ A A A F
fag 31 M AT four 1 o fadas &
g #faurT #1391 314 F Feaanfo
Hro tHe yu 71 A fawe gfamg

*Published in Gazette of India Extraordinary, Part I Section 2, dated 8-5-1970
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& wk & 3w graet gdnfas deew
FY & FATATRAT 97 1 19 F ATHT-
o g3 & gy v fagas aifeg
frmar g afsw g Fang g
¥ff T8 waEE § §E9 F AWER
dear F g ¥ FwAfgom faar ¢ ag
seare aifia adigan & A7 fagaw g
frmrg

U & § f fma qet & TmeAr
¥ amq agqr favig qw gafamy 5%
A A IF qga AFT A A% E |

(1) @9 ®1 s FHE ¥ frag
gnA &1 afum 17 dfama Fawr 118
Faar g g | afsdT swaw 7 Far
mar @ v @it faaw Afama & sagw

W aifgo

(2) @8 miw ¢ f& afFadz o
faam  wozet grr St TA Amd
FIT T AT FTAAET & foro st Frgw
garo smod afe § afama & edud
gar ITE wew Fv A1 a1fgv | fawi
W AT & A wWfqu G e
IAF ATAA FE FAAT A faaei
g1 =ifgn

(3) gmrt SfamT &1 w1 100
FaseT (1) H AmrAang

SHRI P. K. DEO (Kalahandi) : It is
not in the List of Business for today.

st oy ot : w8 T AT né
aTq T oTUR FIFE 7
MR. DEPUTY-SPEAKER : Hc has

given notice of it under Rule 377 and
permission has been given to him.

shrog fred . 9% AW Wi oar !
O TET TEY EY 91T 41 | gEdy w9
surer Tigfore far o ) ggf AT we
Y fam N aw A § v aghes
srataw@ i
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# 1 100 93IT AT AT E

“Save as otherwise provided in this
Constitution, all questions at any
sitting of either house or joint
sitting of the Houses shall be deter-
mined by a majority of votes of the
members present and voting, other
than the Speaker or person acting
as Chairman or Speaker.

The Chairman or Speaker, or person
acting as such, shall not vote in the
first instance, but shall have and
exercise a casting vote in the case
of an equality of votes, ™

(4) sfqurm § F9gs TO7 AT
afFar &% 397 368 F faady & 1 38 a0
¥ wane wfaurs donm fadas fag
Fgad Fqa e afen o o g
aifen’’ =7 megt 97 & S FAT Mean
g | fao0 agng & wama ¢ fr awee
HEAT AT AgRT RATA A7 T FEOA
ofrad @ e 37 oF =l F
%t fagrd agma ama 71

(8) a1 amw Frafzar F17f
yFEqI0 AT E | oFET dFraT F7 fagaT
TW FIF T HFEAT FETAATE | AL
yarqr fa=nt 37 @ wemag anfz @
fomay fF qeer @1ma ot F2E £ 0
Tt swawar # fagasw & sqessl a7
fasre faar snar & 3w 9+ ovg frar
AT & | 37 GO AFA FET AT E |
T sEEyqr 7 fagayr mfwwzaa .
aTmE FT F TR g g e
AT a=A AT AT E 1 97 W% ¢
fr qur 7% &Y srgEqr § ar =
S F1 gAY et @ faert fr gpan
Frag Fgronar fagas Y ar fagas
¥ fodt ot siw A1 arfies 37 sraam
&t 3w T g wfa v @
A fag dd A Sdr w3
F adt gae AT AmT @R & @Ry
gufeaa g & 1



217 Matter Under

[t we forerar]

(¢) afems #r muw 100 &
wAETT gW gwEl 9T @1 agEa @
(AT FAT 9= & 1 3EH a9 fag
wfagrs & 37 areed &1 ¥ famd
Tegafs # gl 437 g7 WAy F
ge & g1 fawm § gEga FA
#r gfwar amfae 1 gfama 1 sgi
% gzl o sEEdrel w7 g
TH 368 FTFE FT@T A &1 1951
T 39 gug ¥ yeger 7 oAl qaee 1
Y TF FTAAT AT G | HAT FAvT A
faeq g 1 &Y .

“The expression ‘when the Bill is
passed in each House' has reference
to the passing of the Bill at the final
stage. The majority insisted upon
by Article 368 s, thercfore, appli-
cable only to the voting at the final
stage. I§ is, however, better 1o
err on the safer side and take stricter
view insisting on the requisite
majority at all stages of the passage
of the Bill.”

(7) @3 7w g g fx ofaaaz
¥ gg g HAT F41 FC ww afqgE
FIIH 100 FIF A7 97 T ANIMEAT
&1 & (wedEdrgn &) Fedr g fEoasd
gl a7 fAania W1 s6s FI WA
w13 agAa @ &1 Tifgn | 368 F 7
fagas qu s F1 =91, I I
T fu w0 AW, A& IER HOE
gfafa or ez afafa & o9 dom 4,
& faigs ¥ el o faure v
1 | gg ara fad fa=r #1 of 5@
a1 FEHRT 9T FN FT Iood FT & |
aq foius Gw w1, 99 9T fqEme
FET T IEEHT TG FET g WAT-
el dfaem & weaEer 2, fad
frasi & 7 13w 117 YuE faegw
uTE & daTE |

(9) fF 7@ FaT & afrardy, wrA
s Fdatfe v oF gud @A 122
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TR w1, ot fadh wfer daaew JE
F{ AR G | I AW WRIEA,
a9 @ AeET faReTd 9 W 9T
gafaare A FAT WEy & A A
Tafa St & faaed X fr sfqum
TITE 143 ¥ g0 98 TUARIE &7 TG
e F< | A qq1 & FF wE wEE
A ugrea A wgr & fr “gw wfin
F@ g f5 ofemrie ot 7@ & 368
Tw & ot sPwr & w § e -
oo wa

(10) ¥ reqer WEIRA, AT &G
QAT FTAT A A &, A& T
qfa ot #1 @i FE F 07 T FH
gy § faaar @@y § @ osw
FNHFA W aAa it fe & goa-
[EEg F oaw 226 ¥ agd MK
AEEE TIA T IAF 4C G FEF
I qg ATHAT AW AS, qTfE gETL
fram 155, 157 #1T 168 I wfqar
FY qwlei 118, 100 A 368 F
wwia afaw faoim & &% |

(11) &7 & #w agwmaen fraw
afafa Faw W faar g arfe gad
avft qgei % fEm @ &% ) T
fasim 1951 *1 & | 3% gAm afem
warfgeT ¥ ATT AG gT 4T | AT
T gfafafas s awr &1 o foai
qT fqart &TEr =fge 1 @@ /D
e AR AT &

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOBINDA

MENON) : Mr. Deputy Speaker, Sir, Mr.
Madhu Limaye's contention in effect

.amounts to saying that the rules in Chapter

Xl.wof our rules, Rule 155, etc. are ulira vires
because they are against the provisions
Article 100 of the Constitution, and the Rules
are framed under Articles 118. My sub-
mission is this Article 100 provides for

‘general matters. It refers not only to Bills,

but to Resolutions, to Motions, to every-
thing. The process of amending the Consit-
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tution is referred to in Artcicle 368 and
when we are considering a Bill under Article
368 the Parliament is legislating in its
constituent power. And, on other occasions
it is legislating within its normal legislative
power. Article 368 is a code by itself so
far as amendment is concerned. It says that
the Bill shall be passed by a special
majority, only if there is a special majority
and in certain cases, only after getting the
concurrence of more than half the number
of States in India. Rule 155 and other
connected rules have becn made in order to
avoid absurd situations which might other
wise arise, in order to avoid difficulty to
Members of the House which might other-
wise arise. I will illustrate what [ say.
Suppose, Sir, there is a Bill which secks to
amend two Articles of the Constitution. G
group of Members in the House may have no
objection to one of those two Articles being
amended but they may have objection to
the other Article being amended. So, if the
‘special majority’ will apply only at the Third
reading of the Bill, what would happen is
this. Some Members may be there,r who
are prepared to give their vote for pass-
ing the amendment to one of the Clauses
of the Constitution, but they are not prepared
to give their vote for the amendment of
.the other Clauscs.

W\ 7y femrd - F TR AT A
<mgar afsw d7 @ Fwr g e
T A FEETE w9 93 faans &
et WY g8 1 q@ F 7 A
T o & afed AT Ao T
Ffagwa & awg & omar & | &7 fefeeqma
31 frart § g, afagva o gl
AT FALH |

SHRI GOVINDA MEMON : 1 shall
come to that. The words used in Article
368 ‘passing the Bill' will have the same
meaning with which we use the word, in the

House., We say at the third rcading:
“That the Bill be passed.”

If that is so, then special majority need not
be there even for the second reading. Only
in the third reading ‘passing of the Bill’
comes. Inthe second reading, from the Chair
questions will be put. The Chair will say:

“Clause so and so of the Bill do stand
part of the Bill.”
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Then another motion from the Chair com:s
or the question from the Chair comes
whether this clause may be part of the Bill,
In that situation, unless the rules provide
for special majorities for the amendment of
all the clauses, the difficulty which I referred
to will arise.

Therefore, il we accept the words used in
Article 368 passing the Bill in the same sense
in which Motions are made in the_House, at
the third reading, it will lead to absurdity.
Now, the special majority is not required
when the clauses are considered.

st wg fema A7 oy A Far
Foaw * foq fadiw agwa s
gy § a1 wfg | FEEEw e |
i e FF AN, AET ATH FgA
AMEATE

SHRI V. KRISHNAMOORTHY
(Cuddalore) @ Does it require two-third
majority in the House, even while speeches
arc going on ? The article does not
contemplate two-third majority at all.  Al-
ways when the Bill is being disucussed, at the
time of voting, this two-thirds majority is
required. He is  mislcading the House
by misinterpreting the Constitution.

SHRI GOVINDA MENON : Well,
there can be difference of opinion on a legal
matter. If | uphold an opinion or support
a certain opinion, it will be wrong to say
that I am mislcading the House. (Interrup-
tions).

ANHON. MEMBER : Hedoes not mean
that.

SHRI GOVINDA MEMON : What [
am attempting to show......

SHRI V.  KRISHNAMOORTHI :
Lawyers are here to defend. 1 beg to
differ with him.

SHRI GOVINDA MENON : You may
say you do not agree with me. But, do'n't
say that I am misleading the House. What
T am attempting to show is that if the term
‘passing the Bill' as used in Article 368
has the same meaning as the motion shall
mean in the third reading ‘That the Bill
lie passed’, then it cannot have
that meaning for the second reading.
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For the second reading, the motion is
‘not that the Bill be passed’ or the ‘clause be
passed.” The motion then made or the
question then put by the Chair is “Clause
so and so stand part of the Bill.”

So, if the word ‘passing’ as used in Articl:
368 would apply to this also, according to

st wy famd: &7 Fwr @ w9
arE FTY qTeT HIgreag &) AfE 9w
FUEFAE | TSI F AL H W
fewmr owgw &% &, weW oAy ag
F JE@ T & |

SHRI GOVINDA MENON: I will
go to consideration stage. 1 am going from
three to two to one.

SHRI MADHU LIMAYE : Four, three,
two and one.

SHRI GOVINDA MENON: 1 am
not speaking of the stages; 1 am speaking of
the reading. If, therefore, the word 'pass
the Bill" as used in Art. 368 of the Constitu-
tion has the meaning which we, attribute
when legislations are being discussed
with reference to the third reading
of the Bill, then it cannot apply to the second
ieading of the Bill. And if that cannot
apply to the second reading of the Bill, then
it means the word ‘pass’ in Art. 368 as
used in a special sense applies to the rule
here.

SHR1 MADHU LIMAYE : It is nowhere
defined.

SHRI GOVINDA MENON : Probably
the Rules Committee wanted to provide
for intelligent voting and correct voting
on the part of all the Members of the House.
I now read rule 155:

“Each clause or schedule or clause or
schedule as amended, as the case
may be, of a Bill seeking to amend
the Constitution shall be put to the
vote of the House separately and
shall form part of the Bill if it is
passed by a majority of the total
membership of the House and the
majority of not less than two-third of
the Members present and voting."

Provided that the Speaker may, with the
concurrence of the House, put

M19§g5S/70—8
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clauses and/or schedules, or clauses
and/or schedules as amended, as
the case may be, together to the
vote of the House in which case the
result of the voting shall be taken as
applicable to each clause or schedule
separately, and so indicated in the
proceedings:

Provided further that if a Member
requests that any clause or sche-
dule, or any clause or schedule as
amended, as the case may be, be
put separately, the Speaker shall
put that clause or schedule, or clause
or schedule as amended, as the case
may be, separately:".

MNow, if this rule is compared with the
provisions of article 100 of the Constitution,
cven at the second reading when clauses are
discussed and put to vote, article 100 should
apply and not the special majority provided
in article 368. Therefore, necessarily, the
provision for a special majority in article
368 applies to the second reading also.
Otherwise, at the third reading, Members
may be in a dilemma, they may support
the amendment to one clause of the Bill
but they may have disagreement with respect
to another clause of the Bill. Therefore,
the word ‘passed’ used in article 368 should
be interpreted to mean the provisions with
respect to the second reading also. If that
can be done with respect to the second read-
ing, and that should be done, then it follows
that the word ‘passed’ as used in article 368
has a meaning different from the words
which we use when we move for the third
reading. Therefore, the word ‘passed’ in
article 368 should be interpreted in the way
in which it has been done in rule 155, If rule
155 is valid, then it goes against article 100;
if that rule is valid, then the clauses should
be put one by one and separately. Even
when there is no amendment, a Member of
the House can say that such and such
schedule or clause should be put separately.
It is in order to enable the Members of the
House at the third stage to save themselves
from the embarrassment they would have,
if all the clauses of the Bill coming for
discussion at the third stage are not passed
according to the special majority provided
in article 368. Thercfore, the argument
that the provisions of articles 100 should
apply to the consideration also is not correct,
because articles 100 in that case should be
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taken as applying to a general situation, and
article 368 as applying to a special situation,
when the Parliament is using its constituent
power, and article 368 should be deemed to
contain in itself the complete goal. There-
fore, when the rules were framed as in rule
155 and other rules, articles 100 has not been
violated nor has any other article of the
Constitution been violated. These rules
which have been in force for the last several
years are fully valid, and 1 do not think that
there is any doubt about it. I do not, there-
fore, find myself in agreement with the hon.
Mover.

SHRI MADHU LIMAYE : He is not

in agreement even with the Attorney-General ?
SHRI R. D. BHANDARE (Bombay-
MR. DEPUTY SPEAKER : He should
have got up before the hon. Minister replied.

SHRI R. D. BHANDARE : It does not
matter.,.......

MR. DEPUTY-SPEAKER : Otherwise
we shall be going round and round.

SHRI R. D. BHANDARE: Will you
kindly listen to me ? So far as the inter-
pretation of the constitutional provisions or
the rules is concerncd, it cannot be the
monopoly of any party or any individual or
even a Minister. Let me say this with
great respect. . ......

=t 7q famg : Swrems AT, d
OF gHTT § | AT IHATC & FTARI
gq 1 ar o agw wgf e E

MR. DEPUTY-SPEAKER : I am not
saying the interpretation of the Constitution
or the rules is the monopoly of anyone. |
am concerned with regulation of the pro-
cedure.

SHRIR. D. BHANDARE : But accors
ding to the rules.

MR. DEPUTY-SPEAKER : Yes,
According to the rules, the procedure has
been that when a motion is moved by a
member, discussion takes place, the Minister
replies and then the Mover replies. This
is the convention we have been following.

SHRI R. D. BHANDARE : But a point
is raised here. Shri  Banerjee is always
under a misapprehension. He thinks he
only has a clear head and the rest of the
world is confused.
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SHRI S. M. BANERJEE (Kanpur):
Iam helping him.

SHRI R. D. BHANDARE : May 1
suggest that the matter be sent to the Rules
Committee ? There appears to be some
force in the point made. I do not dis-
agree with the Law Minister. But the fact
remains that under certain conditions rules
155-157 were framed and incorporated in
the rules of procedure. In view of the new
situation and the emphasis laid on this point
by Shri Limaye, I think the House might
in its wisdom send the matter back to the
Rules Committee so that we can get the
point clarified.

SHR1 DATTATRAYA KUNTE
(Kolaba) : The very fact that it took so
long for the Law Minister to interpret the
word ‘passed’ inart. 368 shows very clearly
that the meaning he wants to read into the
word does not lie in itat all. After
interpreting the word in the manner he
wunted to and reading a meaning into it
larger than actually remains in it, he wants
10 justify the rules we have made.™ One has
no objection to the rules as they are
in the book as long as they are there. But
to say that the rules are there in all wisdom
and therefore we need never look into them
again is something unkpown and never
contemplated anywhere; much less in a
deliberative body like Parliament. There-
fore, the Law Minister should have defended
the rules and his interpretation of the word
‘passed’ on different grounds and not on
the ground that this had been done beforc.

As it stands, whatever be the idea of
the framers of our rules and whatever be
the opinion which the Attorney-General
has once given, namely that it is better
we crr on the safe side and scc that at
each and every stage we do have the required
majority as laid down by art. 368-whether
at the consideration stage, clause by clause
stage or third reading stage. we had better
pass this on to the Rules Committee to look
into it and find out whether there is any force
in the point made by Shri Limaye, because
he quoted art. 100 also under which
all voting will be by a simple majority
except in those circumstances specifically
laid down under the Constitution. The
proviso is there; the article begins with that.
Therefore, it is better to send it to the Rules
Committee and obtain their advice, and then
later on legislate.
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SHRI P. K. DEO (Kalahandi) : Though
we do not see eye to eye on several points
with the Treasury Benches, I fully agree with
Shri Menon because the entire argument
boil down to this, whether the passing of a
Bill means the last stage only or the various
stages, the first, second and third readings
of the Bill, That is the entire controversy.
For that purpose a special guideline has
been given to us by the Rules of Procedure.
This is not the first time that a Constitution
(Amendment) Bill could not be passed be-
cause of the lack of requisite strength. So,
to re-open this question, or to challenge the
ruling of the Speaker, will not be correct.

MR. DEPUTY-SPEAKER : He has not
challenged.

SHRI P. K. DEO : So, if you think it
proper, you may refer it to the Rules Com-
mittee, but the recommendation of the Rule
Committee cannot have retrospective effect.

MR. DEPUTY-SPEAKER : Please do
not anticipate,

SHRI P. K. DEO : | think it will be
only for future guidance,

SHRI 5. M. BANERJEE : | have heard
with rapt attention the submission made by
the hon. Law Minister. On that parti-
cular day we wanted to raise it as a point of
order when the Speaker first declared that
the Bill would be taken into consideration.
Then, he realised that two-thirds majority
of the Members present and voting and 50
per cent of the total membership of the
House was needed lor the particular purpose
because this was a Constitution (Amend-
ment) Bill. Later on 1 have also consulted
the various rules. As the hon. Minister
said just now, let us not rely on individual
wisdom, but on the collective wisdom of
of the Rules Committee. After all, the
Rules Committee have framed the rules and
the interpretation of the rules should also
be left tothem. Iagree with Shri Bhandare,
Shri Kunte and others that this should be
referred to the Rules Committee,

SHRI UMANATH (Puddukkottai) :
Now that the question has been raised
seriously, we are not breaking the conven-
tion by this round of discussion.

MR. DEPUTY-SPEAKER : It has been
broken. That is why 1 am allowing you.
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SHRI UMANATH : It has not been
broken because bere it is a question of the
rules and their interpretation vif-g-vis
the Constitution that has been raised by Shri
Limaye and replied to by the Minister.
The House feels that it is a serious question
on which a determination has got to be
made. The reply of the hon. Minister to
Shri Limaye is not going to solve the issue
raised here. Since the question has been
raised, it has to be resolved. This proposi-
tion has now been made by Shri Bhandare,
and supported by all sections of the House,
that the matter should go to the Rules Com-
mittee where a thorough discussion can
take place and some determination can be
made. I also support it.

SHRI GOVINDA MENON : The
Government has no objection.

MR. DEPUTY-SPEAKER : 1 do not
think Shri Limaye wants my ruling on the
various points he has raised. The main
question is to refer it to the Rules Committee.,
We will convey this to the Speaker.

1538 hrs.

CONSTITUTION (AMENDMENT) BILL
—(eontd.)
(AMENDMENT OF ARTICLE 164)

MR. DEPUTY-SPEAKER : We take up
further consideration of Shri P. K. Deo’s
Bill. Shri Imam may continue his speech.

SHR1 P. K. DEO (Kalahandi) : There
was a symposium on this subject recently,
and a number of speakers are going to parti-
cipate in this discussion. Therefore, the
time allotted for this Bill may be extended.

MR. DEPUTY-SPEAKER : 1 have called
Mr. Imam.

SHRI J. MOHAMED IMAM
{Chi*radurga) : 1 have moved an amend-
ment to the effect that this Bill on account
of its extraordinary importance must
be circulated for eliciting public opinion
by the 30th of June, 1970.  The other day
my friend, Mr. P.K. Deo while moving the
Bill has given very valid and cogent reason
why this bill should be passed. He had also
pointed out the necessity for this provision
in the changing circumstances. As pointed
out by him, it is quitc necessary that the
person who becomes the Chief Minister of
a State should be clected by the majority
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of the members of that Assembly and it
should not be left to the whim of the Governor
to name whomsoever as the Chief Minister.
It is quite necessary if democracy has to
work properly and succeed in our country
because now-a-days there is a tendency to
make democracy a casualty for some persons
to perpetuate themselves in power or to
misuse their office. In fact under the guise
of democracy, many sins are committed and
many commissions and omissions are made.
We have adopted the British Parliamentary
system and we are trying to copy it here. In
Britain, the head of the State is the king or
the queen and that person is above politics.
She is not partisan so much so that all
parties have confidence in the head of the
State,

Secondly, all the parties have implicit
confidence in the head of the State. Itis
said that the British sovereign has a unique
position in the United Kingdom. Then in
Britain there are well-organised parties and
the number of parties is limited to two. Whea
there were two parties, it would be easy to
determine which party was in a majority.
Thirdly, in Britain and perhaps in other
countries also, they are not plagued by the
disease of defection which has become so
much rampant in India. What is the
position in India where we have copied the
same parliamentary system of Government.
There is the head of the Union. There are
heads of the States. At present, I am not
referring to the Head of the Union but | have
to refer to the heads of States, namely, the
Governors. What are our Governors ?
They are nothirg but a ceaticn of
the Government of India or of ihe
Centre, They are their nominces. |
can say that most of these Governors
who have been appointed till new e
partisans, They belonged to the ruling
parly sometime or the other, One of iwo
may have been 1.C.S. officers who had
served under them, You cannot give
credit to them as being independent or as
being above party for being the hcad of the
State,

MR, DEPUTY-SPEAKER : We have
exceeded our time, Please conclude,

SHR! J, MOHAMED IMAM : T shall
finish in a few minutes. Because you
have rung the bell, T shall hurry up. This
subject being important, I thought I could
get a little more time.  Now, thirdly, times
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have changed. The office of the Governor
was not very important in the past because
there was a homogeneity between the govern-
ment and the party throughout the country.
But now each State is under a different
political party and no government has a
decided majority. The Governors who are
the agents of the Central Government and
who are nothing but their masters’ voice
cannol exercise their independent discretion,
But they have to work according to the
instructions of the Central Government.
That is why there has been so much of con-
fusion in each State when the Chief Minister
was elected,

My friend Shri P, K, Deo gave a cata-
logue of the previous instances where
Governors have been responsible in  brush-
ing aside the party which was actually in a
majority and calling the leader of the mino-
rity party to form the government, and
giving him sufficient time to form the govern-
ment with the hope that when he forms the
government many would defect to him and
therc would be a majority, In fact. this
has happencd many a time, J)

15. 47 hrs.

[SHr1 SHRI Cuano Govar in the Choir

1 think we can take the latest example of
what happened in Uttar Pradesh. | think
there the B.K.D, party first of all wanted
to join hands with Congress (O) and they
came to a solemn understanding to form a
Government, but the Governor would not
call Shri Charan Singh or anybody else,
and he never invited him to form the govern-
ment because he received a call from Delhi,
He came here and afier being briefed as 1o
what to do, he returned and gave some
time for them to rehabilitate themselves,
S0, after some time, there was a rumour
that Shri Charan Singh joined the other
group. Then the Governor took advan-
1age of that again and invited Shri Charan
Singh to form the government. Now,
there is 8 precarious majority on account
of the attitude of the Governor,

MR. CHAIRMAN : | thought you were
to conclude,

SHRI J, MOHAMED |MAM: 1
am concluding, No government is in a
stable position there, Added to that, there
has been a series of attempts 10 topple those
governments that have a majority and on
account of this we cannot say what the
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fate of the State Governments will be,  After
all, what we need is stability: stability and
progress  go together, Without stability
there cannot be progress, The Centra|
Government through their Governors are
trying to disturb the stability. So, my
friend’s anxiety is this. The Chicf Minister
or any person who becomes Chief Minister
should not be the nominee of the Governer
or he should not reflect the views of the
Governor, He must be a person  who
enjoys the confidence of the majority of the
members of the As.embly, How to ensure
this 7 We cannot entrust this to the sweet
will of the Governor who himself is not
quite independent but whe looks for his
continued  existence  and  everything  on
the Central Government. So, the most
democratic thing we can do s 1o
leave this choice to the members of the
Assembly. Let all the members of the
Assembly at a4 mecting to be called by the
Governor elect a person who is to led the
House. After all, it must be remembered
that the Chief  Minister is callcd the
Leader of the House : he is not the leader of
the party, When he is called the Leader
ofthe House, it is but right and in the inter-
ests Of equity that he is elected ty all the
members of the Assembly, If he distinctly
enjoys @ majority, then certainly be will
become the Chief Minister, Only by this
process democracy can function properly,
there can be stable Governments and we can
avoid defections,
With these words, 1 support the Bill.
It is an important Bill in which the State
Governments are interested. So. it is
better that they are also consulted. That is
why instead of hustling through this Bill,
let it be sent to the State Governments
Let them place it before each Assembly
and ascertain their reactions. That s
why T have moved that this Bill be circu-
lated and 1 am sure the House will approve
of my suggestion,
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SHRI HANUMANTHAIYA (Bengajcre):
Sir, the Bill that has been 110ved by Mr,
P. K. Deo relates to constitutional amend-
ment, | very much wish his speech was on
the level of @ constitutional debate. But I
am sorry to note that he has descended to
the level of making wild allegations against
other political parties and his opponents in
particular,

SHRI P. K. DEO : T never made any
such allegations,

SHRI HANUMANTHAIYA : I attach
great importance to whatever is said by
members of his standing. I always have a
good opinion of their judgment and pasjia.
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mentary flair, To say that life and pro-
perty are in danger. that the Congress is mis-
ruling and that all the Governors are hench-
men, is extravagant language which could
well be avoided, The purpose with which
he moves the Bill on a constitutional matter
is to get the approval of the House. This is
neither the forum nor the occasion to ex-
press your angers against your political
opponents, Therefore, let the debate un
constitutional and legal matters be free from
acrimony, personal allegaitions and extra-
vagant statements of the kind that Shri

Deo}has made.

So far as the Bill is concerned, it relates
mainly to one item only, namely, that the
Chijef Minister should be elected instead of
being called upon by the Governor to take
the oath of officc. He forgets that there is
a historical background. The Constituent
Assembly, of which | was also a member,
had mainly the conventions and practices of
the United Kingdom in wiew in framing the
various articles of the Constitution pertain-
ing to this matter. Calling upon the majority
party leader, who is likely to command the
confidence of the House, to take the oath
of office as the head of the Ministry is a
well-known convention. It is not written
into the Constitution in UK. In fact, there
is no written Constitution at all there, Mor
is there such a clause in any well-known
constitution, either of  Canada or of
Australia or of several other countries which
opted for parliamentary democracy and
which are working parliamentary democra-
cies. No doubt, he has gquoted iwo
instances, of West Germany and Treland,
But, as he himself knows, somehow these
two  countries, historically—of course,
it is not their fault— have not come 1o
that level of being quoted for constitutional
discussion throughout the world, Only
leading democracies are quoted for purposes
of discussion of constitutional issues,

I agree with him in principle. There is
no quarrel there, Whether the leader of the
party should be ¢alled upon 10 take the oath
of office by the Governor or he should be
clected in the way suggested by the hon,
Member is a difference, not of substance
but of methodoiogy,

Conatitution is not a general cupboard
into’ which you can put everything and
sundry. Constitution is & document where
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you incorporate fundamenta) principles and
modes of workinz of the administration.
Imagining a contingencies to arise, we do
not put everything into the Constitution,
So far as our Constitution is concerned,
sometimes peoplc blame that it is too bulky,
thatit contains too many articles of a detailed
and administrative nature, For example,
no constitution makes provision for salaries
in the Constitution itself, That is a matter
for Parliament to determine from time to
time. Therefore, 1 do not want this Consti-
tution 1o be further enlarged, containing
21l sorts of details,

1 want him to remember that his party
has also a government, and 1 am very happy
about it. If you and 1 have responsibility
of supporting our own parly governments,
we will have to take a reasonable attitude
and a balanced attitude.

Calling. or inviting as they say, the
leader of a party, which commands the
confidence of the House is a graceful act.
It may be ithat when a no-confidence
motion is passed against a Ministry it goes,
out without grace. Therefore, a Ministry
is expected to come with grace on the invi-
tation of the Governor and 1 do not want
this grace to be spoiled. The consti-
tutional conventions have a grace and a
flavour about them. We have to pre-
serve them instead of distorting or making
them rigid.

16 hrs.

1 agree that after the 1967 gemeral elec-
tions several instances have arisen where
the actions of governors has heen question-
ed. Even motives have been attributed.
That is why the Administrative Reforms
Commission took the whole position into
consideration and suggested that in these
matters of discretionary powers of
Governors, guidelines must be framed.
We have gone much beyond what Mr.
Deo proposes to do in his Bill. The
guidelines framed by the Government of
India or the President are not likely to
command gencral acceptance. We may
say: here is a Government run by Congress
party and they have framed the guidelines
to suit their own party position. I did
not want that. | wanted that the political
parties which arc bound to be represented
in “the inter-State Council contemplated by
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the Constitution, to make a draft thereby
attracling to these guidclines general con-
sent of the political opinion 1o the extent
possible.  Then these guideiines are to be
issued in the name of the President. The
President who is the appointing authority,
has necessarily the power to give a list of
guidelines to the Governor to act upon.
From time to time if changes are necessary,
those changes can be effected in the guide-
lines. But if this convention is sough! 10
be cmbedded in the Constitution--my
friend Mr. Deo knows how difficult it is 1o
secure the special majoity for Constitutional
amendment. We should not think of
amending the Constitution whenever a
situation arises. The Constitution must
sontain fundemental principles. Working
principles can be adjusted according to the
circumstances and times.

Many of vou accuse the Indian National
Congress as one party having ruled for a
long period of time. If vou look at the
whole picture dispassionately you will sce
that after 1967 the multi-party system
has brought more miseries to this country
than  single-party governments ever did
during the period of the three previous
elections,

SHRI J. B. KRIPALANI (Guna):

Then why did vou divide yourself ?

SHRI HANUMANTHAIYA : You
wanted it and your wife wanted it and we
had to do.

Therefore, Sir, if there was harmony het-
ween the Ministries and the Governor and
no Opposition political party made an issue
of the role of Governors in the previous
fiftcen years it is an achievement 1o the
credit of the Indian National Congress.
Multiparty system, however, desirable it
may be from an individual point of view will
not make for smooth working; will not
make for advancement of the country. In
India whenever a multi-party Govornment
was formed the principle of joint responsi-
bility came in for ridicule and you have
seen what constitutional and legal irregul-
arities have taken place in the country. This
multi-party system as some of us talk
today—has proved to be one of evil
consequence. No democracy will be able
to survive in this country with the prepetua-
tiom of multi-party system. Therefore,
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if troubles have arisen, it is not so much
because of the Governor as because of the
difficulties created by the multi-party system,
the inter-party rivalry and disregarding of
the conventions that had been established
in the country in the last 15 years,

My hon. friend, Shri Iman, said that
this may go for circulation for eliciting
public opinion. There is hardly any
necessity for it. The Administrative
Reforms Commission has itself made a
recommendation in substance the same
in principle as the one underlying the Bill
that Shri P. K. Deo has placed before the
House. This Report of the Administrative
Reforms Commission has not yet been
considered by the Government,

SHRI P. K. DEO : They will not consi-
der it.

SHRI HANUMANTHAIYA : They will
consider it. 1 assure you that they will
consider it.

SHRI RABI RAY : When ? You have
already submitted 18 Reports.

SHRI HANUMANTHAIYA : They
have considered 7 or 8 Reports. They will
be doing it, one by one.

I am very happy that most of you take
so much interest in the recommendations
of the Administrative Reforms Commission.
1 would request Shri P. K. Deo to with-
draw the Bill and take the position of
pressing the Government to implement the
recommendations of the Administrative
Reforms Commission. That will effectively
and unanimously serve the purpose that
my hon. friend has in view.

SHRI J. B. KRIPALANI (Cuna) : Mr.]
Chairman, Sir, T cannot compete in wisdom
with an ex-Chief Minister. He has
cloquently talked of the conventions that
exist in England and, he says, that we are
following in our policies the conventions
that are usually followed im England.

Does he know, in England, there are
certain things even in politics which are
never done 7 For instance, in England,
nobody would dare to vote against the
party candidate. Nobody in England, il he
is worth anything, would vote against the
person whom he or she has proposed. No
Government in England would dispense
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with the Habeas Corpus Act though the
Parliament, in England, as my hon. friend
will remember, can do everything except
turning a woman into a man. But here, we
can even do that because the men as well as
the women can equally howl in this House.

Sir, the conventions are for persons who
guide their conduct according to rules,
according to laid down procedures, who
respect certain things and who will not, at any
cost, deviate from them. Conventions are
not for persons who violate the law at will,
who have no conception of procedures and
who have no conception of the law, but who
have only a conception of conscience.

My hon. friend is talking of multi-party
system. When vou have conscience, you will
have multi-party svstem. You will have as
many parties as there are consciences in the
House. It may be accidental that the con-
science of some hundreds of legislators may
have been the same as the conscience of
some of the bosses. But it will not always be
s0. It was not so recently when a Bill to
abolish the privileges of I. C. S. officers
was brought and people’s conscience told
them 10 be absent even though their
Party accepted the Bill. Here, there is no
question of conscience.  Nor is it a question
of convention nor is it a question of what is
done in England. This is a unique land.
We must, therefore, be very particular
about what we do.

What does this Bill require 7 The Bill
requires that thc Governor should call the
Assembly meeting and let the Assembly
decide who is the leader of the dominant
Party. It decides which is the dominant
Party by a vote and then allows it to elect
its own leader. These Governors are
appointed—by whom 7 By the Govern-
ment of India. Is it a fact or not ? Govern-
ors are appointed by the Government of
India.

SHRI RABI RAY : By Mr. Chavan,

SHRI J. B. KRIPALANI : May be Mr.
Chavan or anybody clse. They are appoint-
ed by the Government and if the Governor
goes wrong, suspicion is that the Govern-
ment of India has given him worry instruc-

tions. Do you want vour Governors to -

be suspected?
SHRI HANUMANTHAIYA ;: No,
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SHRI J. B. KRIPALANI : Then. the
straight course is: let them call a meeting.
What do Congressmen lose if a meeting of
the legislature is called ? What do they
lose ? On the other hand, they gain. Their
Governors gain in respect and reputation.
Their Governors are considered like Caesar’s
wife above suspicion. Caesar’s wife was
not above suspicion except in the eyes of
Caesar himself. They must be kept.-on a
pedestal. People should not be able to
cast suspicion vpon their credentials. They
should not think that they arc mere rubber
stamps of the Party in power at the Centre.
To-day the Congress may be in power at the
centre. Tomorrow it will not find itself in
the position in which it is even with the help
of D. M. K. and the Communists. It will
be in the minority. But | want to know as to
what congressmen lose by this Bill. 1
want to know what is lost if such a thing is
adopted.

The Government will be free from blame.
The Central Government will be free from
blame. WNobody would raise his little finger
against them. Now, at every time thaf
the Governor functions, his functioning is
under suspicion. Take the instance of U.P.
The Governor of U.P. did not call any-
body to form the Government. He came to
Delhi. First of all when he came to Delhi,
nobody knew in U.P. that he was going to
Delhi. He said that he was going to Kanpur.
He took a long time to consider which
Party commanded the majority. But afler
returning from Delhi, the very next day he
called somebody te form the Government.
Is not this conduct subject to suspicion? Why
should the Governor put himself in such a
position?

SHRI HANUMANTHAIYA : We agree
with  your view. Here the question is:
whether the principle should be in the form
of a consititutional amendment or guide-
lines framed by all the Parties.

SHRI J. B. KRIPALANI : Have you
observed any convention? 1 ask wvou.
Will there be anybody who has the shame-
| of voting against his party mandate
in England? Can you give)me an example
in three centuries of English history when
such a thing was done 7 Can you give me
an example where party people say they were
going to vote not according to their party
whip but according to their conscience?
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You are bringing something which does
not exist but in this unique land. You
have made it into an extraordinary land.
You can do anything you like when you
are in power, you can violate any conven-
tion. This is"really a wonder land. It is
not a democracy. It is not any autocracy
even, because, Sir, he the autocrat breaks
the law himself,—he is a law unto himself,
but he does not allow others to break the
law.

But, you not only break the law vourself,
but you allow every Tom, Dick and Harry,
even what you call the Naxalites, 1o break
the law, and you don't break his neck.
We are living in a Government which is
confusion. In this confusion, this little order
is sought to be brought. What do Con-
eressmen do? You tell me what was wrong.
The reputation of vour Governor be kept:
the reputation of your Central Government
be kept: the reputation, whatever it is, of
the Rashtrapati be kept: how does it
offend you ? | want to know.

Therefore, don't talk of conventions.
Don’t say that you were in the Consti-
tuent  Assembly, when fools like me were
also there. And, we knew, we were making
Constitution for gentlemen, not for ruffians
who can use the Constitution as they like,
who can break the law as they like, who
can break any convention. We did not make
the the Constitution for that.

But, when things have come to this, that
the Governors are suspect, that the Central
Government is suspect, that there have been
various minority Governments which when
they have come into power, have been able
to induce people to crorss the floor and be-
come majorities, then, Sir, this bill be-
comes necessary.

Congressmen lose nothing, but simply,
they are obsessed by certain ideas of their
own which they do not apply for themselves,
which they only apply to others. We hear
everyday big harangues about what ought to
be done and what ought not to be done on
the Radio, but those who say these things
themselves violate what they want others
to do.

We are the greatest humbugs going in
the world. Humbug is the order of the day

in this nation,
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Therefore, 1 sav, as he himself admits
that in principle—it is good——there-
fore, why don't you accept it 7 You don't
accept it because vour conscience tells you
not to accept it.

SHRI V. KRISHNAMOORTHI (Cudd-
alore) : Sir, the idea of introducing the
Constitution (Amendment) Bill to elect
leaders in the State Legistative Assemblies
is very much ingful in the of
our democracy in this country. Shri Hanu-
manthaiya when he was speaking, told us
that in the course of their rule in the past
20 years, they did not have any such diffi-
culties. But the only difficulty is that they
never allowed any single equivalent Opposi-
tion in India to grow. That is the difficulty
which they have left to our country.

SHRI HANUMANTHAIYA : We
have allowed you to grow in Madras, Let
there be no contradictions.

SHRI KRISHNMAMOORTHI : We
have grown in spite of your opposition. It
has not happened in other parts, Mr.
Chairman, democracy is now being tested
in our country, After 1967, you are sceing—
the country is secing—that in most of the
States, where there is no single party in
majorty, the Governors assume themselves
as the solemn embodiment of democracy.

You know, Sir who are all the Governors?
Most of the Governors are the defeated

"politicians of the ruling Congress. So,

they are to subserve the interests of their
own masters. When there is any Govern-
ment against the interest of the Central
Government, that is toppled as it has been
toppled in U. P. and as are likely to be top-
pled in Gujarat andin someother States.the
Governors are being used by the Govern-
ment of India to topple the State Govern-
ments.

So, it is in evidence that the
Governors are not impartial. I won't
say that they are partial but they are not
impartial. In some parts like Bihar, the
Governors sometimes declare ‘I will not
listen to the Leaders of the Party. If
necessary, [ shall have to count the heads
of Legislative Assembly Members." Logis-
lative Members are being counted by heads
by the Governors,
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Shri Deo’s amendment is to reduce the
responsibility of the Governors. As our
Acharyaji pointed out, let the Governor be
an impartial man. Instead of counting the
heads let him convene the Legislative Assem-
bly and get the Leader of the House elected.

United Front Government comes and
goes. It has failed in Kerala; it has failed
twice in West Bengal; it has failed in Bihar;
it has failed in some other States. Why ?
Because, the Leader of the House is not
elected but appointed or nominated by the
Governor. So, there is only admixture of
political combination and it is only a phy-
sical change. The leader of the U.D.F. is
nominated by the Governor, If there is
an ideological merger or change, then the
U.D.F. governments will not at all fail.
Shri Deo's amendment is good not only
now but for the future also bec 1use, nobody
knows, what will be the future of this Parlia-
ment.

SHRI R. D. BHANDARE : If he is
clected, do you mean to say that therc will
be no trouble ?

SHRI V. KRISHNAMOORTHI : You
would have chosen the freedom of consci-
ence. And so long as you stick on it, no
government will be allowed to fail because
that will be like ‘Aya Ram’ and ‘Gaya
Ram’.

If you want to save democracy and if
you want to sec that democratic form of
government to continue, at least don’t go
in for freedom of conscience. In a Parlia-
mentary form of democracy, there should
be a merger of mind and ideological unity
and not collection of ten CPI and twenty
C.P. (M) and some Bangala Congress and
then some Independents and making it as
51, making it a majority and then forming
Government by the Chief Minister.

The next day, every party wants to pull
him down, becasuc cvery party wants to
increase the mumber of its MLAs at the
next elections by giving all sorts of promises
and by enunciating all sorts of policies which
cannot be implemented by any Chief Minis-
ter. That is the reason why most of the
the UF Governments in the different States
have fallen. Therefore, this new idea is
welcome. If po party commands an absolute
majority, let the Assembly be convened,
amd if there are three or four candidats

MAY 8, 1970

Constitution 240
(Amdt.) Bill
contesting for the leadership, if one man
does not get the required majority, then the
second preference votes may be counted
and then the man who secures the absolut:
majority can be chosen. By that process,
ideological combination is possible,and that
will be suitable for the whole country. To-
day, we are secingthis kind of position only
in the States, but we are going to see it at
the Centre also after 1972 elections, No
party is going to get an absolute majority.
Not only is the Congress divided, but even
the otherparties are divided. So, there would
not be any absolute majority for any party
even in this Parliament. At that time, are
we to depend upon our President to nominate
a Prime Minister? He cannot nominate
anybody because nobody will command an
absolute majority. Im that case, unless
we convene the meeting of the legislature
and see that the leader is elected by the
legislature, democracy cannot function
cither in this Parliament or in the State
Legislatures,

So, whether this constitutional amend-
ment should be taken up or whether it
is to be implemented in the form of a guide-
line to the Governor by way of a resolution
or motion by this House, this principle
is welcome to one and all, and I sincerely
welcome this proposal.

SHRI BEDABRATA BARUA (Kilia-
bor) : So far as constitutional amendments
are concerned, I feel that our Constitution
needs surgical treatment. I am not one of
those who believe in ancestore-worship and
all that type of thing. We have got that
type of thing amongst the primitive pzople.
We also sometimes want to cultivate the
feeling that a document is sacred and we
must obey it, and sometimes, we ourselves
succumb to that spirit.

I would submit that sometimss it is nece-
ssary to amend the Constitution, particularly
since it was made 20 years back when we did
not know how exactly the administration
would function. Naturally, every Consti-
tution has to be amended according to ex-
perience. Those who come later will certainly
put forward their viewpoint, and at that
time, it should not be said that it is & sacred
document and it should not be tampered
with. 'We have, therefore, certainly to consi-
der whether such amendments can ba carried
through.
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Our venerable Acharya has said that
India is not England. I also believe that
in India, we have still to build up a lot of
conventions and traditions according to
which the democracy system can operate
But we cannot go on only on the basis of
conventions, When we formulated our
Constitution, we put in some provisions
from the American Constitution and some
from the British Constitution. But when
the Constitution starts operating and starts
moving, then it is a dynamic process, and
therefore, the document also must be made
dynamic. Different parts of it may come
into collision, and we must certainly see that
things are sized out and they are made to
operate. The type of sanctity which has
come to the British Constitution has been
given to it not by the Constitution but by
the people. To that extent, I think every
one would agree.

When we are considering this question,
the moral authority of the State legislature
has to be created. When the Chiel Minister
is appointed or elected or maintain-
ed in office, itis a question of the moral
authority of the State Legislature which
matters. When we want that India
should be a federation, we must also consi-
der that every unit of the federation should
function properly. Some of these units are
quite big, as; big as some of the States in
Africa or sometimes bigger than some of
the States in Africa; the population in some
of the States is equal to that of France
or of England. It is our first concern to
see how we should build up certain con-
ventions and certain adherence to consti-
tutional norms. We give the office of
the Chief Minister that respect which
the British Constitution gives to the British
Prime Minister.

At the time of the |general election in
Great Britain, the people say they choose
between two alternative Prime Ministers.
The office of the Prime Minister is held
in high esteem there. It is not becziuse
he lives in No, 10, Downing Street but be-
cause under convention he bebaves in a
particular way that is very respectable.
When Acharyaji said that we behaved in
the wrong way, 1 would like to disagree,
not because of the example that be may have
cited.. He has beem unduly exercised about
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the internal matters of our party which we
do not generally discuss in public.

In Britain in the party structure itself,
there is a certain responsibility in
the leadership. The Ileadership there is
really democratic.  Once anyhing goes
wrong under his leadership, 27 MPs
or any group of people could say, ‘we do
not believe the leader is guiding us properly.’
Or if any debacle happens, whether it is
Mr. Home or anybody else the first step
he takes is to resign from the leadership of
the party to make way for others. This
is a thing we have failed to learn.

So every minute our leadership in the
becomes autocratic. It becomes an engine
of intimidation and oppression. So what
bappens in our country must be read in the
context of what has actually been the
structure of the leadership in India, and unless
we react against it, I do not know what a
constitutional  provision can do 1o react
against that type of situation,

I have seen in a particular State when
the leader was defeated, people were
rejoicing as if they had been liberated, Lakhs
of balloons went up in the air and crackers
started bursting.  People welcome each
other, Restaurants were opened, thousands
of people were taking tea and everything
clse at somebody’s cost—God knows at
whose cost. It was treated as a national
liberation and an occasion for celebration.

Even after that, the leader is called brck.
Some sort of brotherhood comes up and says
‘Look here. we want you. We are a small
brotherhood. We must keep it up’,

In this situation, England does not apply.
We have sometimes to go through a surgical
process, Therefore, 1 am not very parti-
cular about applying English conventions
in respect of our Constitution,

We see the phenomenon of Aye Rams
and Gaya Rams who have discredited everv
Chief Minister. After all, the Chief Minister
faces a situation in a political systcm in which
the partiesdo not bhave much conviction.
At least the generality of the party does not
bave much conviction. When we gsee
there is no conviction, he has to go out
and see what can be done. After all, he
has some good things to offer. He wants
to serve the people. He may be an honest
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man., But then he has to look after this
aspect. Such people have 10 be paid in
some form or other. They can be paid in
various forms including the one suggested
here. Then perhaps a retired man would
be the best Chief Minister. A poor Chief
Minister has after all only 2 Ministershin
to offer. But a retired Chief Minister could
still pay money in other forms whict
would be eguivalent to that.

1 do not know in this complicated silua
tion where things cut across all our spcial
and political life, what can be done, It
is a bigpsychological problem; we have never
been really democratic, Our  members
can flout their electorate. They work in
the name of cast and say ‘Mv caste Minister
has notdone thisor that. SoT defect’. The
other people applaud it and say ‘“Bravo,
you have done the right thing. Carry
on; until you find another caste Minister,
continue in this way,.

How can vou make democracy function
by making an Assembly function like this?
After all. we had that type of parade with
MLAs lined vp and lists being given. 1
think it is no better than the parades thet
were held even[if the Assembly is to sit and
decide. Because the key to the situation
does not lie in the selection of the Chief
Ministers, but in their removal. The entire
democratic convention has to operate not
on selection but on removal, unless [there
are a number of Chicf Ministers, a number
of leaders who think that if they have really
led the party or Government and the Govern-
ment is still faced with a particular difficulty,
it is for them to step out, He has to abide
by the convention which has been built up
by dozens of Prime Ministers in England.
They have this convention in England that
the Prime Minister simply retires. We
also should have that type of convention,
not that the Chief Minister should, by wire-
pulling, using the ignorance of the people
and the authoritarian phere
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then there will be more instability, and if
there is too much instability, too much brib-

ing, I'donot think this will solve the problem
at all,

SHRI J. B. KRIPALANI : You tell me
what they will lose by it?
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SHRI BEDABRATA BARUA : 1 am
not speaking on behalf of my party, I am
speaking on a constitutional position which
cannot be resolved by making it more mo-
bile. Already, the Chief Minister all the
time is finding defections, somebody going
from this side to that, and that will conti-
nue. To make it impossible, some different
procedure has to be evolved. What ubout
his going out of political life, retirement? 1
think the key to the entire situation lie
in civilised political behaviour, in the will-
ingness of the leadership to completely walk
out of political life once things go wrong.
Unless that happens, we cannot clean the
political life.

SHRI J. B, KRIPALANI : Why do you
oppose it ?

SHRI BEDABRATA BARUA : 1 opposc
it because it serves no useful purpose.
As one friend said just now, we have got
s0 many things written down in the Consti-
tution. If we really want to learn from Bri-
tain, the whole Constitution should be based
on conventions. For a long time there
was no mention of a Prime Minister in Bri-
tain. Only in 1945 they said that His Majes-
ty’s Governments, First Minister would get
a salary of so much. Only then it was reali-
sed that there was a Prime Minister under
the British Constitution, though it came
about more than hundred years ago. We
also have to build up conventions. These
conventions can be build up only when
public opinion is mobilised. Even today
1 think there are States in India where
public opinion is not effective, where
literacy is less than ten per cent, and there

that obtains in the country, try to continue
in power. Otherwise, people become
violent, parties go berserk and try to
fish in troubled waters, because there
is no ideology left. We can solve this pro-
‘blem not by saying that the Chief Minister
will be elected by the Assembly. 1f he
is to be elected by the Assembly, he can be
removed by the Assembly also. If removal
san be done, which is much cagior now,

defections take place. Where ideology is
less important than politics, where leftist
forces have come to cperate these defections
have gone up.

SHRI ZULFICUAR  ALI
(Rampur) : What about Assam ?

KHAN

SHRI BEDABRATA BARUA : Ne
MLA in Assam would think of defecting
bocunse When he gets down from the bus
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in his constituency, what would the people
say? If the people say that he has done
an excellent thing for a particular caste,
the matter ends, he does it. But 1 do not
think that in Bengal and Assam people would
defect in that fashion, It may happen to-
morrow, but we must try to loydown con-
ventions, we must build up public opinion,
we must have convinced politicul parties.
There is no other short cut solution,

The creation of Chief Ministers possibly
was a mistake. | think the Censtitution
provides so much autonomy 1o the States
that now we have got Union Territories where
all the money goes to the cfficers and we
have got States where all the money goes
to the Ministers. The smaller the Stite,
the more the problems. Therefore, we
must boldly think about these problems and
find solutions to them, but that cannot be
done on the basis of what we have accepted.
We accepted, we tried to tike the American
model and have Governors.  Possibly, that
may solve our problems or may not solve
vur  problems. These are days of inno-
vations. We have to find out how things
go. It is  not necessary, nor isit
part o our religion that we must have a
Chief Minister or so many Ministrers and
we should appoint more and more Minis-
ters in order to keep the party in power.
Possibly we can say that in a State with
a crore of revenue, there should not be
more than 4 or 5 ministers, constitutionally,
We can say in our amendment in the Cons-
titution that there should be less Ministers
5o that it will not affect the economy of the
State adversely. We can do so many things;
we can say that only so much part of the re-
venue should be spent on the salaries
of the Ministers, their bungalows, etc. We
can also say that in a one crore State the
sulary of a Minister should be only Rs.
500. That type of thing we can provide.
That will possibly change these tendencies
and enforce some sort of a discipline. In
the country politics has run amuck and
everybody would like to have smaller and
smaller unit where more politicians would be
having more enjoyment. | do not see any
way out of it by this method and | am
absolutely sure that a constitutional
amendment of this nature is not the way
out.

SHRI UMANATH (Pudukkottai) :
The time allotted for this Bill is over, The

VAISAKHA 18, 1892 (SAKA)

Censtitution 246
(Amdt.y Bill
next Bill is an important Bill. This is the
last Friday for private Bills in this session.
We should know the final position.

MR. CHAIRMAN : The point was raised
carlier also. There are still some Members
who want to speak and I have to give them
a chance. Shri Karni Singh wants to speak
and [ have to call Shri Kunte also.

SHRI UMANATH : I do not object to
that. I want to know the position.

it ofe T nF T R B w0
ATFFE Fad F fad o awg q%-
TTE I T & Tur oay Swy v )
zafad T F9 § F9 6 a9 aF 59 A
THTET |

st 7y fema (%) : @g @
ARES |

DR KARNI SINGH (Bikaner) : 1 should
like to lend my support to Mr. P. K. Deo's
Constitution amendment Bill. [ think it
is time that the procedure in relation to the
appointment of Chief Ministers by Governors
was laid down fairly and squarely by this
House. 1 wish this matter had been dis-
cussed about three years ago when we had
that unfortunate expericnce in Rajasthan,
when the Governor abusing his powers
brought in a Government without the ver-
dict of the people. The statement of objects
and reasons is clear : In many cases the
Chief Ministers have been appointed with-
out taking into consideration the verdict
of the electorate as such appointment is
within the discretionary powers of the Gov-
ernor and it is therefore high time that
the procedure for the appointment of Chief
Minister is laid down. That is what the
statement says.

Mr. P. K. Deo moved a motion that this
Bill may be referred to the Select Committee.
1 think the House in their wisdom should
accept this and refer it to a Select Committee.
I represent  Rajasthan and 1 can cite only
that example due to short time at my dis-
posal as to what happened there in 1967 will
bring out clearly the reason why such a Bill
is necessary. In 1967 the eclection results-
were out and the combined vpposition stren-
gth was 2 or 3 more than the strength of
the Congress Party. Inspite of that the
Governor dilly-dallied and did not eall on
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the majority leader to form the Govern-
ment. Why he did that is a question which
Mr. Chavan can best answer. The tactics
of the Governor'led many in this House on
both sidss to come to the conclusion that
he was being partisan. Then the result
was that President’s rule was imposed when
according to all concepts of democracy
the majority leader should have been called
to lead the Government. The united
opposition’s  strength  was demonstrated
in Delhi and the Members were paraded
before the President. The President
himself was pleaded in fromt of me; 1 was
there—Mr. Chavan, what have you to say
to this? Whatever was the rcason, Wwe
know the motivation bchind this move.
The Government did not want that the
State of Rajasthan should go in the hands of
the Opposition, and becuase of that, demo-
cracy was raped in Rajasthan, and Mr.
Sukhadia, with a minority, was brought to
power. The net result was that during the
period that President’s rule was imposed
in Rajasthan for two months. the minority
of congress in Rajasthan was made inlo &
workable majority by the Congress and it
is because of this, that we want to ensure
that democracy is not raped in any other State
in this coumry. Therefore, such a legisla-
lation is very important.

Mr. Chairman, something was said about
Ayaram and Gayaram. May | wery re-
spectfully remind my friends on the Treasury
Benches that the Ayarams and Gayarams
started in Rajasthan in 1967 abetied by the
Congress party. This diseas¢ of *‘Ayarams’
and ‘Gayarams’ spread from Rajasthan to
other States. And who was the architect
of Ayaram and Gayaram? Mrs Gandhi's
blue-eyed boy, Mr Sukhadia. It is
all very well for this Government today
to say that we will appointa Committec
to go into defections. 1 was a Member of
that Committee that Mr Chavan appointed.
But it may be remembered what kind of
Committee he was appointing when he him-
self was responsible for these Ayarams and
‘Gayarams’ starting in this country by help-
ing Mg, Sukhadia to power. This discase
has to be rooted out. A Committee is no
way to do it It is the people and the
politician who and they will have to put
this right by putting their hands on their
hearts and realising the Problem and take
~ Aamicinn tn nrotect democracy in this
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country and, if necessary,
prepared to kick their seats.

‘As I said in one of my earlier speeches,
}hls philosophy of chairism in this country
is reaching a proportion when India has
begun to take the back seat and personal
n"lclixlation takes the first seat. Such a situa-
tion should not be permitted in this country.

even to be

) We can only look back at what happened
in Bengal recently before Presedent’s rule
was applicd. In Rajasthan there was one
procession, and Mr Chavan said that law
and order had broken down and President’s
rule had to be applied. In Bengal the
atrocities that werec committed on the poor
p_eople had reached a proportion which no
civilised  government could  tolerate.
And yet, we kept quite. Why 7  Because
the Treasury Benches needed the support
of the Communist party to stay in power
at the centre . If they had the courage to
say that we would impose President’s rule
at that time, when a large section of the
House asked for it, would they have had
the Communist support withdrawn and those
on the treasury benches would be sitting on
the other side of the House. And naturally
that would have meant the Ministers giving
up the precious bungalows, their sleek cars
and all the other amenities that they enjoy
today.

Mr Chairman, T would very humbly sub-
mit to this House that Mr P. K Deo’s
motion on his constitution Amendment Bill
be accepted and it be referred to a select
Committee so that we will have the
wisdom of the Members of this House
from all sides to comment on it.

= @ gHW @wl (FUEEE)
7 gara afaur a7 9§ wwg fad
fagrat &1 98 @ 91 fF 9rea F1 faam
VT § AT AT, TR AT TAT AN
=or | 37 fa= g == o fae s
F & NI SAeqHT A gr oA
T A F IEFT agHA AL AT | TG
ar e fag gk ¥ | FE TET T
ST ST # g o TW T ¥ AW
% ATHA UF T IIT gE | W
7% & f wrea &1 &faum o aga &t
AT el #1 9L AT § W
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IAET GRTITT A § AGHG & | F 7
T & fa= w7 @dA €Y 7Y w1 A
7 1 qg WY Fgar wngan g fr afaw &
it aga A Ffat e ¥ @
3, IAHT GUTT F7H F fordl 78 A+ ¢
fif wiferezguz siveh ot ami
7 gfqum & gara qwe fHr o
arfs gr @m* faq o1 gw &1 afqum
F Awiga F77 ay fad =T 97 2,
FART AEEFAT T E AT |

ATTA FT 21 OF A oAy Ffqgr
foer A9 F9 GHY § T4 SATIT AWI-
g7 U & | AT FA(EF F7F H FAT F1
Fear g oA 3w F 3w WAt 7 gEd
qifzdt #Y TEIL £, A9 THAT F7 7;
FAeT &, AU F1 44T Fvieg 2, T A
aaeqrd odt # oA &1 AmEME e
AT 2 |

ZH INAA F favam &7d F | 9A1-
A7 FiTFEAT AFAE AL T8 AT
g 1 ag & & f§ = 7 goEw
g1 ifEd | 07 AHEY AT a6 &
st 4T § T WA £ & s WA
ATEET AT F1 AT TN TTAST FAMAT |
wfF % 7 uF favg aEf € qwE
¢ YT 37 #7 gg O & fF Tenl F
ot I F oEA a4, 7 fom
qg YO 39 9E ¥ aAfeAi #1 w4
HAY & 9% 9 frqF w7 ¥ €9 F g
oAy & | ZWET AWy § e
FEATE | FT FET A TS0 9T AT
21 &, @Y 37 F) T AR | ned
o #Y frafea &= aome &1 fawr-
four o et g g & 1 SAE
Farg 4 g & 1 zw frufa § oew
qT %7 Og ATUFT T ZAT fF T2 WaA-
7 g0 7 A57 " fag w3, AT
7 wrEAT F gaqr farda §
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fager faY & €& FwIC & wyee wwT
aw A § 6 Togare A s geeT-
AT, AAFET F1 FHA U, OF GHY
orét & sufeT 1 wew welt fagea v,
fom &t fagm awr F agwa 7@ @v
gIEd 1 WA a8 ¢ fE oagwa &
ATEHT ATEA FOT AT & Har Fga
fear wRET | § qifedi EEET U
£, dfaur £ 4 | gfy s 9w @-
feat &, &t &= 7 q@ 71 dv o7 g1 AT
i1 gARk #faye § el @A A
SAEqT qE & | AGES & TR g
&) =mAeqr & argia wwar faw s
#1 97 T faurs a1 q SGwEr
37 &1 agad fow safe & oo 7 gom,
Y wEg At g, Sfauw & s
T STEAT TH AT FT ARG FG@AT § |
#feq agnm 99 7 741 g 27
g ®1 9g AfuFe g fF 9g
Tl F snEHr 1 wew A faga w2
WX IH &1 AYFILC a9 w1 fuwe
21 @ FTIMA AR g fF T
ik fagrr wfr fafew o=l &
Tifzgt & sufeq qea W& a=1 faq w7,
W1 o7 qeq1 7 4, FfEA fage ey
H&l @99 F g HeAl 97 7 TAIHA 2
FT AT U7 F I TT AAT qGHT &1
foar 1 gEl 9T “ArETaR” T CmEr
TR FY AT FET AT & ) AH By
F1 Afaw @< aga fre mam & i
TH a7 R FeqAT WY ALY AT AT gwdr
oY f gWIL 3W F Ho UFo UFo WE-
FFft #1 a7g fa&d, TE § I
UF ATE TAH AT 4T TS g
wIE AT I | FEF wAT 9% FT
AN § A FE dfagt &1 q@T
% | A9 & KT AT 7 TSI &
T AT O FY HIE a9 W
q¥gd 99 @ § A7 gAES ®7 T
A AT Y, AAEA AT g fa
fwarsr@r g
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7g w7 o1 w1 § f& J@ o
farelY saf Y qea Wl § 92 97 frgaa
% 2T &, @ faar @ v @ sifw-
F77 § f5 ot g 9w fafe &1 09
quAdY &, @Y 98 99 & greq A oA
Tgwa & grq Tz 2 AfFq age
w1 W fean T A ety 3w
T FT ATAAE FTA F1 W Al
& faut qWT | W & WA 9
ot oF e & 7@t yrT @ A F fa-
uT 8T wafta &0 fZar @9 wEe
% fow | 1 TR aF faum awr &
qﬂuq|ﬁ!ﬁﬂ‘r§ﬁ\"ﬁ" I g
ow ¥ ®1 @07 @fiT FT F agEq
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¥ WY T9 9ETC # OF AW, UL
TaHE, A1 fF a5 w9 F maEHe gR,
fAse 7 ot | AT FTE T I F
fam a=r A€ @ faaw za% fF faum
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f a7 38 T AN IF AaT FT A
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UF A ggt A4 Joré W o fE S
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[ =t sirmwsT aawet |
TEN ZaT AT fefy oY TS 7 A wifa
& 7Y, ozt 9% wgeqr w1 wE B omiA
Y qA@T AF AAME IO OF q(A-
Z199T Y T FFAT AT T AA IW
2w 7 sfeqeay v 1 gaE Fafoow
g g1, ST Hfaara 7 A SR
af@qs $TF AT THTT T AT T
HqAT gTaOret Ft wqrfaa A fEm,
Hfaura 7 79 97 F FAaT AEY fF
a afxor gz 2o, & Sy g4y TwEar
g % wa7 z7 %7 T wfegar a4t
7Y, 4% 9T9T AT {17 T w7
G AT 7@ A7 0F Z Sy F 5 oAy
FAY #( 0% F31 guwr v 2, ag fom
A T AT F 41, 97 JH7 34 AT
T | &7 faw a1 w1 o 7% T F7
JFT FIAF 39 ®1 F15 (07 fo=r 7754
IqFT, I ATITT IERT A (R FATAAT
AT 7 g F GAY FfeA & FrAre AW
ST T AwEEIE A1 mEEEg
T ogrr 399 w1 wfew fasn o qw o
FTATACO FZA4 A F1L fggwa foT 7
STTIEAT | E 97 FT ATTH AT FT AT TAT
a1 73H1 97 afqal 7, g7 Fag =
Z1 YR, W s yRAifae A oaor
37 1 @t mfaat fag w1 £ ) ag Faa
gafas f& ar<i & ag ST 3MEI @ &,
Iq ¥ Frowr £ aar feafr a9 @y §
gafau § 7o faq &1 7947 F@TE
o1 & A1 ¥ wal Wl A A
7 g % 50 F F97 a8 sy o &
faw @1 &% & 1 9 7 aga § afcaqAi
FT AT & 1

SHRI DATTATRAYA KUNTE (Kola-
ba) : The Bill under consideration in the
House descrves more serious attention than
has been paid to it by those who have oppose
it. Today, for instance, there were two hon.
Members to my left who opposed it. The
last person to oppose it was the hon.  Mem-
ber, Shri Barua. While opposing it he
said that the conditions in the country
have come to such a stage that any remedy
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will be no remedy, and, therefore, he oppossed
it. He said whatever you do the Aya Rams
and Gaya Rams will be there. He was
good enough to say therc arc no Ayas
Rams and Gaya Rams as far as Assam was
concerned. | wish he could convert all
other provinces into Assam. He said what
will happen if election of the Chief Minister
took place and told that only money-bags
will be able to win the election. Well, has
he any remedy? He does not want to  sugg-
vst any remedy. He should have suggested
a remedy and il he had suggested a better
remedy it would have beea for the benefit
of the House. He is opposing the Bill
without suggesting a remedy and also ridi-
culing all the present : ppenings in this
country. What sort of a democrat is he
whose opinion we should follow in this
country?

17 hrs.

‘Then there was another person, the vener-
able  Chairman of the Administrative Re-
forms Commission. What did he say? He
accepted that things have changed. What
the framers of the Constitution considered,
nl d, imagined and desired has not
come true and, therefore, he said, “Follow
my lead,” Follow what the Administra-
tive Reforms Commission has recommended.
He said there ought to be guidelines given
to Governors, Well, as a matter of fact
the motion from Shri Imam was : let this
Bill be circulated. Let also the recommenda-
tions of the Administrative Reforms Com-
mission be circulated, It might be the re-
commendations of the Administrative
Reforms Commission are very good and
more cogent. Then the opinion of this
country will be in favour of those recom-
mendations. Why does he went to say
take my advice and Icave the other. He
is another democrat who believes that his
opinion is good and hopes that Government
will considerit. I think the recommendations
of the Administrative Reforms Commission
were before the Government when all these
things happened in Bihar, Did the Govern-
ment apply their mind to these recommenda-
tions? They did not. Why have they
not apolied their mind to the recommenda-
tions of the Chairman of the Administra-
tive Reforms Commission ?

Article 163, no doubt, gives the discre-
tion to the Governor to appoint the Chief
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Ministers and a further Article says thit
his discretion can never be challenged
or questioned anywhere. Now, how has
his discretion been used. Shri Hanumanth-
aiva who had the privilege of [ruming the
Constitution—he is one of the futhers ol
our Constitution—did not want to spuil
the grace of the conventions, Well, nobodv
would like to spoil the gruce of the con-
ventions but, unforiunatcly the conventions
have not been laid down.

1 would refer 10 an incident which hepp-
ened as early as 1952, That was the year
when the Constitution came in force sciually,
The first elections under the Constitution
took place in 1952 and whit was the specia.
cle in the Madras State. Shri T, Sripra-
kasam and his group hud a majority-—i
clear cut majority. It was not a marginal
majority just  like the marginal majority in
Rajasthan. A man like Shri Sri Prukasa
who had been a member of this Central
legistature; who had been o Minister: who
was Governor in Bombay and later on
became Governor in Madras all of o =udden
called Shri Rajagopalachari, a venerible
politician and a man who has 1ubked should-
ers with Gandhiji, who was our first Gover-
nor General, who was i Minister in Delhi
who was a Governor of West Bengal to be
the leader of the House. He is a vencrubie
man no doubt; 1 revere him. Was he @
Member of thc House? No. He was
not 2 Member of the Legislative Assembly :
he was not a Member of the Legislative
Coungil. The Governor calls him, he be-
comes a nominated Member of the Council.
he becames the Leader of the House and
he forms a Government. What does he
do ? He breaks the small Temil Toilers’
party and wins them over to nis Govern-
ment because he has the right to give awav
Ministeries, He won over the Tamil toilers’
partv and made Shri Munickavelu one of
of his Ministers. That is what happened.
Let us not look at what happened in 1967
in Haryana, The great Rajaji did it in 1952,
How was he able 1o do it,? Because the
Governor did it.  'Who was the Governor?
Sri Prakasha, one of our freedom fighters,
who now says that the office of Governm
has no meaning. Why did he not evercise
his discretion properly? Why did he not
stand true to the oath that he took ?

1 want to bring to the notice of the House
what is the oath that the Governor takes.
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Unlike you and 1, unlike 1he Ministers and
the Chief Ministers and the Prime Minister
—our oath is only owing allegiance to the
Constitution—it is only the President
and the Governors who tuke the oath
of preserving, 'protecting and  defending
the Constitution and the law and of serving
the best interests of the Siate that he serves.
Do the Governors remember the oath
that they take? They only remember
that they must abide by the orders of the
Chiel Ministers, They tuke the ovath of
preserving, protecting and  defondine il
Constitution and the law,

Hiuve we seen the Governers doing that?
I we had seen the Governors doing that.
we  would have bowed down our heads 1o
the Governors and we would have bowed
down to the conventions which the framers
of the Constitwtion some of whom we twll-
ing us about those grandeur days had
laid down, and we would have stood by
those things.  But, unfortunately, the things
are different.

I took you back 1o 1952 because, |
cun tell, you I was in the Congress party
and, therefore, I con know inside things
also. Tt looks as il the Congress siys, It
is only we who have the autherity end. il
we will not be wielding the authcrity then
no onc clse will be wilding authority,” Is
that the logic?

Ir we want democracy 1o suecead. et
the Governors be respectable persons, be
venerited not  becavse of the cffice but
because of their conduzt, 11 (the Governuos
had really bebaved preperly end excicised
discretion properly, we would not hzve scen
these unfortunate things.

Now, my hon. friend, Shri Hanumantha-
iya told us, let us lay down proper conventions
What happened during the lust three yeers?
Most unfortunate situations, Just now, Dr,
Karni Singh referred 1o what happencd in
Rajasthan. 1 want to talk about Rajasthan
in a different context. What happened 1o
the Government that was brought to pewer
in Rajasthan cven after counting of heads
and not accepting those members becausc
some of them were Independents ? What
a spectacle that thc Members had to be
paraded before the Governor in Jaipur
and then brought to the Rashtrapati
Bhavan here | That people will tolerate.
But they will not tolerate a meeting of the
Legislature to be called. What happened ?
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That Government which was brought to
poewer by a man like Dr. Sampurnanand by
rejecting the advice of the mujority was
not able to fuce the Legisliture and the
President’s Rule was declared before the
Government could face the Lcgislature.
Cuan it be said that the Governor had
exercised his discection ? Then, it is
no doubt true hit  Mr. Sukhadia,
afier sis months of the President’s Rule,
has again zome in power, 1 do net want 1o
go into the methods of  Mr.  Sukhadia,
I am only  concerncd with the
Governors” conduet eadey, 1 em not going
to refer o any condugt of any other person.
Bur that Government which was  bioughu
to power by Dr. Sampurncnand  did
not have i majority in the Legishaure and
it could not face the Legislature, and, there-
fore, the President’s Rule hid e be
imposed in Rojastlen, And the only excuse
given by the Home Minister of the Govein-
ment of India was that there was sanic very
big incident in Jaipwr en wne  perticubar
day.

Then we take another cose, in Novem-
ber, 1967 the then Governor of Bengal was
in a hurry o dismiss Mr, Ajoy Mukherjee’s
Guvernment,  He dismissed, only beciuse
Mr. Ajoy Mukherji was prepared 10 call
the meeting in the first week of December
whereas the Governor wanted  the meeting
10 be convened by 30th Nevember, Tha
was all the sciamble. What sort of govern-
ment did he impose? Gayorons lom Ajoy
Mukherjiss party, The grand old men, Mr.
P. C. Ghosh and  his  supporters
formed o government, That government
also was not able to fice the Legishature,
Hwd  the Governor excreised his diseretion
under  Art, 1647 Did he feel that
P. C. Ghosh commanded majority in
the House?  And here is the spectacle of the
Home Minister of the Government of india
defending Dr. Sumpurnanznd and defend-
ing what Mr, Dharma Vira did,
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We have the third instance in Bihar,
Again a4 government was toppled and the So-
shit Dal Ministry was put in power, There
again it was the discretion of the Governor,
He thought it commanded the majority.
That governmient also was not able to face
the legislature (Interpuptions). 1 am af-
raid Mr. George Fernandes is interested
in his Bill and is not prepared to listen to
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cogent points, I am sorry if I am coming
in his way. I would yield if he feels so.

SHRIGEORGE FERNANDES (Bombay
South) : No, No. You can go on,

SHRI DATTATRAYA KUNTE : Sir,
4 person who belongs to a8 small group
gets rarely an opportunity to speak in this
Housc,

I was citing thesc three cases which took
place during the last three years, Governors
ook an oath 1o preserve, protect
und defend the Constitution and the law
and to work to the best interests of the
people of the State for whom he took that
vith, They put the government in autho-
rity.  They put the Chief Minister in autho-
rity and yet that Government was not able
o face the legislature, It only proves
that the Governors did not exercise their
disgretion, It was not anything new,
Dr. Sampurnanand was told that this Govern.
ment  will have a majority.  Shri Dharma
Vira was told, Mr Kanungo was told that
he will have the majority. But the same
Kanungo. . recently what did he do? Be-
fore putting the present Government in
authority, four or five days before that, his
report 10 the Government sajd that ‘I
do not believe any group or any person will
have a sltable majority in the House.' But
within 2 or 3 days, just like 2 dust storm,
he  found all of a sudden that here
wits @ person in Bihar who was able 1o com-
mind the majority,

There is another thing, What happens ?

Mr. Hanumanithaiya wanis to say :
Let the Governor call onc person to
be the Chicf Minister. Sir, the moment a
person becomes Chief Minister, shall 1 tell
you what one British author wrote in 1956,
He said between 4 person who becomes
the Chiel Minister and his opponent in the
Party for that post, even though these may
be people of equal calibre, intellect and
influence, yet the person who comes in auth-
ority becomes 100 times taller than his opp-
onent as the person who becomes the leader
he has all sorts of authority, He can doje
out patronage, He does it and when he
does i1, what happens 7 Naturally, Mr.
Barua was afraid of the money bags. The
power that the Prime Minister and the Chief
Minisicrs enjoy today is much more than
the power cnjoyed by the money bags. It is
the political force and the political Power
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that is there today. And, especially, when the
State is coming into power more and more,
the economic power also is very strong.
Have the Members of the Housc forgoticn,
last July and August ? It is true, the Prime
Minister never even whispered thai she might
dissolve the House, But, was not this House
always working under the shadow of a
prospective dissolution of this House? And
that is how the conscience worked, Naju-
rally, But, after 2ll, in this country what
is the difficulty today ?

Sir, in England, being a Minister or
non-Minister does not make a difference
in position, But, in India, between a person
with a chair and with no chair, there s such
a vast difference, We have not forgotien
what Mahaima Gandhi suid : “There
are better men than Ministers who e
working outside,” Today, persons who
do not hold positions, are unfortunaicly
nobodys.

I had an occasion to go to the office of
the Book Trust, The man in. charge was
all courtesy, 1In joke, I asked him : Mr,
Tandon, is it not a fact that if | were not
an M. P, you would not have been 2l
courtesy, and you would not have offerced
to sell me these books with a little concessjen
I got those books with a little commission,
Once become a Member, 1 get power, rail-
way pass,I have air ticket, and 1 have influen-
ce everywhere, Fortunately in our country
in olden times there was only one ruler in
place; but now we have so many,

SHRI C. K. BHATTACHARYYA
(Raiganj) ; M, Ps, are not big before the
Parllament.

SHRI DATTATRAYA KUNTE : Only
Government chooses. Therefore my friend
is proving my argument that cven if
he becomes an M.P. if he does not hold
office in the Government this thing happens,
That is exactly what Jinnah found, Jinnah
found that weightage the legislature docs
not give him any position, In the 1937
elections he found this, in respect of minori-
ties in the Bombay State, There were
9% of the Muslims who had 18% of
the seats, That 18% did not make them
517 in the House, And, what is the game
in this Houge, Sir ?,

Everyone is wanting to be on the side of
the 51 per cent. It youare 49%; you are
nothing, And, if you have 51 per cemt
you have everyting. You can be appointed

MAY, 8, 1970
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on the Committees; you can be appointed
as Chairman; everything happens, There-
forc it is @ game of 519 against 49%,

The other day, my hon, friend Shri Ban-
erjec said, they are like Ghototkuch, When
they fall on the side of the Kauravas, the
Kauravas will [all; when you fall on the
side of the Pandavas, the Pandavas will
fall. They will always suffer, This is the
game that we have secn,

Therefore, let us take away the Governor
from this game. Because, it is he and the
Prosident, who take the oath of preserving,
protecting and defending the Censtitution
and the Jaw and working for the people of
the Siate,

Though from thar poing of view, 1 do
not aceeprt that the amenament  proposed
is the last word, 1 should really believe that
when this aspeet is looked into and considered
deeply we should know what is to be done-
It is no doubt true that we should really
try to grow a convention, If the framers
of the Constitution had provided for this
we would not hove come 1o this  posjtion,

I wish the Government had come out
with proper suggestions and certain amend-
ments in this regard,  They should not have
left it to the Members of the Opposition but
they should themselves have moved such an
amending Bill but then what they say is, "It
is not complete; it is not the last word'

Let them give us the last word o lead
us iF you can, 15 you cannot, at jeast we
can  pive  you 4 small  lead, Therefore,
et us censider this Bill  from than aspect.
Today Shei Imam'’s motion is for circula-
tion of this Bill for eliciting public opinion
and for that, T say that A, R. C. Report
too should be circulated, 1t #lso says thag
there should be guidlines, If the Gov-
crnment  has anything particular 10 advise
that will #lso go before the peeple. Let
these go to the people.

We are following the traditions of Bri-
tish Commonwealth, As Shri Hanuman-
thaiya said let us go demwocratically. That
is all 1 want 1o say,

SHR1 C, K, BHATTACHARYYA :
Mr, Chairman, Sir, permit me to say some-
thing, Shri Kunte referred to Dr, P, C,
Ghosh, 1 want to add one sentence, After
the Governor had called upon him to be
the Chief Minister, he did want to face the
Assembly, notices were irsued, Mumbtas bid



261  Constitution

(Amdt.) Bill
come but Assembly could not meet be-
chuse the Speaker, after taking chair, ruled
in the Assembly that be did not reeognise
the Ministry appoinied by the Governor
and adjourned the Houe,

Therefore, it would not be corect 1o
say that Dr, Ghosh did nog wam to
face the Assembly,  In between the Specher
came and stood,  That is how subsequent
things had developed there,

SHRI DATTATRAYA KUNTFE : Then

I stand correctad!,

st Ay fama (w77) AT nF g
FT AT & | A1 fasfl 71zeat & fadgw 5
#F 3 % [ & wag fagifer 7o g,
TITET B AN @AM AT 1 A qar
THAFT UF WA & {7 amT my AT
W RTE T 7w qY A (o & a4y A
s A qq qA A AT o A
a4Y T =i F0 WwET A AT OTE
F AT § g7 A=A AT A 7 77y
A gamwAT #1 foaar a1 5 97 D%
AT &, WAy |1 fAy FT 2, 9l
F3, w¥ fasr &1 zFqAr AR F AT
ZF Y, AfFA wew wEwal F fami A
qAE | T F TR (AW A A 7o
FEAT g | AN S F faw & oare A
o1 7 o 99 9T Ty F=91 9AT 4T, AT
Fer a1 fa F1er w=1 g1 qA0 8 77 7
gfegq qifTa=dr maIfdoe £t Tan g
AU % F19 67 T I H 0F faae
TRt g A & W OWT A AW oI A
a4 | fedFmy F 77 aF TA+ £
AR IO A G, A F AT H
AT T T T8 1 79 g & e Tt
FTEY E T E AT 362 F aEA FA1-
TT HWA 7T FATE |

awmafy wgram : frafy 7z 2 fv sy
=7 & % fafa 7=t 7 Fem7 &1 ge=r-
IF WERA T WY AEATE | AT O @
fre s ammdraar

=t 7y fowd : 9w & frme 77
¥ qTAN 9T o7 qgw g AT 377 ®

VAISAKHA 18, 1892 (S4AKA)
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© oA gt form v faolt wweat & faw)

F 979 F1¢ WAy Agt & | S & fag
&% wflwT &Y safa & oY | zEfo
3T F S St Aug oy, 9 feae ar
T=1A faAz, ag a9y "8t fagr @ g
F% TFT g TAT FI TH § | TTEAC Fvaot
F T qT F ATAOT ALY 1 LT

SHRI UMANATH : 1 have to introduce
< Bill,

MR. CHAIRMAN : The Bill will be
introduced,

SHRI P. K. DEO : 1 oppose on this
ground, There shovld be equal standards
for all the Private Members® Bills,

So far as Shri Limaye’s bill was concerned,
it was a very simple Bill on the Privileges of
the [.C.S, people and it dragged on for
three doys,

SHRI MADHU LIMAYE : 1 did not
[AHTN

SHRI P. K, DEO : It was dragged on,
The same thing was repeated again and again
to the detriment of the other Bills, This
is @ very important Bill and we want to
provide guidelines, So many points were
riised, Opportunity should be given to all
the Members who would like to participate
in this debate, .

oY wy foad : o e FT @ E?
o AR ¢ fa dar feae afi g€ & ?
T 7 e w7 Ay =N wEEE w5
Z T oA # faege wawsr A
FEIT | § T faq aga #fagwm fram
F fq dare g 1 afen sy e ®
fas F1 o9 397w T HC |

% AT §4€q © A7 47 |

st g forerad - Y At HTH ¥ o A
SR |

SHRI UMANATH : He is correct.
And that is the procedure,

=t vy fowd - ag fufew wft gt
9T FTH FT G & | TH A A& qw0m
=g gy aifgg | & sow faer & A
¥ 459 71 @7 S gy forg frmw
#1 am v & fow dare ar, o &
AT AT FTT AEAT g, | N AR
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# 7 v fog fafema faar an, 7y AT § TO L e § | & A0 qrfyw

o %o 2w & faw W1 gom I o F BT A 9O FT @ § A0 IF T

wEedt & faw o oo aEt 7 =4 I | F e §6 gR

st W FTAET . qEIefT wETET,
AT T AL § awAT g Ao
awafs  wgem ;oW o A
T Y AT R

sft wy ford : gw AT faw 97 WA
£ f& o mam, oft I wvdy
w1 fasr ;w7 21| 99 F1 A 21 fgee
=fgd |

vy wgEm W oz 9 osmafR
T

st AR FTAEA AT AETEA,
AT aTqr 1 99T 2 fAaw HwEmr
363 § %gT WT E

“Whenever the debate on any motion
in connection with a Bill or on any other
motion becomes unduly progracied. .. "

si¥T Wl F faei o TEegosi
qeE! AT A T 39 & faw & fAv
i ¥wg frgife fear ar,--

=Y Ho ¥o A : AT & Ay fewd
& foe feamr w9 w@T W o7 A
fraer fegr mar 7

st wy foma : awmfa wgEg, @™
T U faw ® fFar ST 2 7 #
¥ & surer g Ag W ar |

St W AR AT 3 & faw
¥ fog fagar s (F fear mr
qT, 98 ¥ TN TET §HT g OAFT
T 1@ w Aaae faegw A fw
iz Néfees § 951 | frw 363
# o wgr m ¥

*..i%..the Speaker may, after taking
the sense of the House, fix a time-limit
for the conclusion of discussion on an
stage orall stages of the Bill or the
motion, as the case may be."”

¥ w6 @ st fae o w
w7 waE< foar 9@ | F W ¥ s

TIEHT FT AT WT FTGE F, I RIFH
T T I AFA O AT 9 E1

ot <fa wa : of wy femE & oS
AT J2MAT 4T, I T qrsaAe Fwa<(
F IHg § 7 91 faaz A a3 F
T OFRT AT T AfEm | e gEw
griaT Heael wT AT s5—10 T AF
T |

it n®o URo Wy (TA1) : # fAs
Z gTEAT FTLAT AMEAT 7 fR At ai
T 1 Ty FAT 3, =7 fram W,
T T T ATE IH AL 2 | AfEA A
= fam & T gm W % g1 faAe
ST AT GTAFEE FT AT oqAr fae
wa & Ao g s oz | o
T2 F A AvAT Z

sy grza ¥mw (79 faeen)
Tarfa agg, faoft T & fadasi
F A # gH a7 9 a% fAwEr
rfen fr foaw sifus & sfuw fagas
o1 FF, ¥ w17 ot v A fadaw A
fagusi #1 @ 7 &% | =@ fao w8
fotos ferm Az ®T 2, 3@/ 7 99
gU g% famw €T @Al Sifgn
e qee & fagas #1 A q® g7 &
saaT faar sma ) A W fawa w5
@ faar T &, 97 STEEAE dwEwi
Famg A dfamr mr g arar g
T 37 AT faar AraT =nfew ar, afew
#re faar wr &, &1 98 aAg QU e
AT =TT | ST T w1 S A
3 ¥ W& MAT ATCC 4T | Iq 9
FAY T T IS S WG @ g,
39 & qf7 T & fag s FE
& HT W qEET AT AT HT FE@R
faig® 1 4 w0 & fAw g &
ey |
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SHRI DATTATRAYA KUNTE : 1
fully subseribe to the demand that as
many Bills of private Members as possible
should be brought forward before the
House, At the same time, even il you aceept
closure, the right of the Mover of the Bill
and the right of the Government 1o reply
is there; that right cannot be stifled,  That
is what I would like to submit,

st Ay fawd : & 0F gAC gEE
2ar =meEAr g, fam & ot 3 faw o
T FLY ZE g 37 1 0 £I A
fam &, @ wfr @ @ gem o
A A 919 7 72 SETT I Hfw
& 37 fa=r 93 s 7w 9= ) &, fwm
109 F AZ7 39 F1 3 79 F T2
ke A%, @1 fF faA ¥ fAm oA
oArT w7 fgmr S 1 W = oy
T 31z F dfae | T® Aeg A aF AT
fam ot = Fgt ZF A1 Y e w-

VAISAKHA 18, 1892 (S4KA)
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T W @ qAr faw W w1
e faer o, frw & 3 & fawr
W & A g
vty wgET : AAT TEET AIAT
SEArT W FY |
ot oAy famd & s FETE
‘et dqte Fo A & whaamA
qonte frda® (7997 164 &7
Heg ) a3 =9t 3T g7 & it
Fael F faawt & fAu amefex
vza frm & fam wafm &3 &
Eicl
MR CHAIRMAN : The question js :
“That the debate on the Constitution
Amendment  Bill, (amendment of article
164) by Shri P. K, Deo, be adjourned to

the 1st day allotted for Private Members
Bills in the next Session.'

The Lok Sabha divided :

Division No. 3| [17.34 hrs

AYES
Dass, Shri C. Mulla, Shri A. N.
Devgun, Shri Hardayal Patel, Shri Manubhai
Dwivedy, Shri Surendranath Patil, Shri N, R.
Esthose, Shri P. P. Rajasekharan, Shri
Fernandes, Shri Georee Ray .Shri Rabi
Gudadinni, Shri B. K. Sambhali, Shri Ishag
Kalita, Shri Dhircswar Satya Narain Singh, Shri
Katham, Shri B. N. Shastri, Shri Ramavatar
Khan, Shri Ghayoor Ali Sheo Narain, Shri
Kripalani, Shri J. B. Tyagi, Shri Om Prakash
Kunte, Shri Dattatraya *Umanath, Shri
Mangalathumadam, Shri Vidyarthi, Shri Ram Swarup
Mirza, Shri Bakar Ali
Molahu Prassad, Shri

NOES

Amin, Shri R. K,

Barua, Shri Bedabrata
Basumatari, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Bist, Shri J. B. S.

Bohra, Shri Onkarlal

Burman, Shri Kirit Bikram Deb
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y. B.

Deo, Shri K. P. Singh

Deo, Shri P. K.

Dhrangadhra, Shri Sriraj Meghrajji
Gavit, Shri Tukaram

*He voted by mistake from a wrong seat

and later informed the speaker aecordingl /.
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Gowder, Shri Nanja
Hanumanthaiva, Shri
Kamble, Shri
Karni Singh, Dr.
Kesri, Shri Sitaram
Khan, Shri Zulfiquar Ali
Kotoki, Shri Liladhar
Kushwah, Shri Yashwant Singh
Laskar, Shri N. R.
Lutfal Haque, Shri
Meena, Shri Mectha Lal
Menon, Shri Govinda
Mohamed Imam, Shri J.
Mohammad Yusuf, Skri
Parthasarathy, Shri
Raghu Ramaiah, Shri
Ram, Shri T.
Ram Swarup, Shri
Randhir Singh, Shri
Rao, Shri K. Narayana
Rao, Shri Thirumala
Rao, Dr. V.K.R. V.
Roy, Shri Bishwanath
Sehgal, Shri A, S.
Sen, Shri Dwaipavan
Sethi, Shri P. C.
Shah, Shri Manabendra
Shankaranand, Shri B.
Sharma, Shri Ram Awiar
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shiv Chandika Prasad, Shri
Singh, Shri D. v.
Sinha, Shri R. K.
Santak, Shri Nar Deo
Sundar Lal, Shri J.
Suryanarayana, Shri K.
Tapuriah, Shri §. K.
Yadab, Shri N. P,

MR. CHAIRMAN : The result* of the
division is :

Aves 26; Noes. 57,

The motion was negatived.

MR. CHAIRMAN : Shri MANUBHAI
PATEL. He may continue next time.

MAY 8, 1970

*Shri J. B Singh also voted for AYES.
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17.35 hrs
INDUSTRIAL D ISTUTEFS (AMEND-
MFNT) BILI § 1970

({AMIENDMENT OF SECTION 2, OMISSION OF
Stenon 9, 11

SHRI UMANATH (Pudukkottai) : 1
bee 1o move Tor leave 1o introduce a Bil!
further to amend the Industrial Disputes
Act, 1947,

MR. CHAIRMAN The question
is

“That the Teave be granted to introduce
a Bill further to amend the  Industrial
Disputes Act, 19477

The motion was adopted

SHRI UMANATH : 1 introduce  the
Bill.

17.36 hrs.
HALF-AN-HOUR DISCUSSION
Visir o Vonura Commrnee 1o UL P
st afsger warz (afaar) ;. wamfa
ST, BT AU HEAT 4346 I ARG
F AT AL F I FATLH 9T | 77 faoe
Z3RA WM TG fF el 39 FHer
F1 IT 99 F 50 FrEey fegew 7 A4
FTAT 41 927 5 fad 3w feei & &1
# | gafam ag o frdte 2 az sagw @
A7 gq a9 ITA T | TR AT A
FHE F1 forE & fomd fw 9o w&w
& o= yFFee afary &1 e faar ar
IHE T 1 9T 9 FgA £ ¢
“Meetings of the local officers were
held under the Chairmanship of the
Commiissioners of Faizabad and Gorakh-
pur Divisions respectively. The Secretary,
Revenue Department and Public Works
Department, officers of the Irrigation
and Buildings and Road Departments
kindly accompanied the team.”
IAL AW F A G ATAT 9T AV HGA
H1 Fg MR FfAwrd 7§ f 7
detmaTR W FATeE ot g o | wfew
T FAE F A AFATT T AT A
WA AT & IeAfaerd 4 Iwe

mtﬁwﬁr%hﬁﬁﬂ&n

tPublished in Gazette of India Extraordinary, Part 11, Section 2, dated 8-5-70.



269  Visit of

[t w-frwr ganz]
T2 o ¥ A T | g Ak A @ A
afeqmi, @ ot aeo § ) GET &
femy & fo=t &1 41 fogrd & wfas
fFar mar s gw foet F F g afe
T & frare F fa=ii #1 ag § GFW
g a1 Iawr mfww g faar o
ot qE ¥ AEwET whER o
wre faar 2
“Heavy rains in the last week of Sep-
tember in Rohilkhand Division  as well
as floods in the districts of Nainital,
Bareillv, Budaun, Shahjahanpur.,  Pili-
bhit, Kheri, Sitapur, Hardoi, Unnao
and  Racbareli  also caused domage.”
Al 9T oY a1z & A% gar A1 AfEA
gt 9T AT T A MU I A e
arR Y ey w#AEfEl & Fo
fosit &1 o F7F F@T AT AWAS F
&= F7% 7gT Afa| I AT | TH FHE
F1 foaar awz 3 =nfgw ar g Awy
Tl faar | gETT WAW agd a9
Z 1 30 dto adHw T 1 ard@ 1
oF S o foar qr AR femr
ar .

“In their telegram dated 2nd Seplem-
ber, 1969, the Government of U
reported extensive damage in 32 distric's.”™

T WM FT G Fedr ¢ fF 32
foeit & amg & wifa g€ &, 9w fammwrr
arg & wiwor eife gf & AfeT Wi -
FX § =Afamfay § fad 1 =<
foeit & & e & 2@y | T WEw
AT A T FsA F fw mg 4
for ¥ foid Y sr ¥ e & 7
agi & sfawrfedl ¥ S wRT O A
foid 2 &

avefa EET, Trerhee & drEd qi
AEFARE AT 7 TG AfwT aw Y
FTET ®T WL rfawrfegy o @A o
sfawrat q3-ford atT avr oY § FfeT
W TAET FH F T TR § A

VAISAKHA 18, 1982 (SAKA4)
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vt ag & T o qar A ag &
FZ AT | AGH AT E AT ¥
SH #T AREATE AT oY FwEH
7 #ifF Jehay w2 d awEd F1 AT
EMT =rfgy o7 9% T A8 & | T &0
foaiE & o 3GH f &1 T & foied
Y wifgd @t gT W W wTEH,
dm 7 #T §F oF wg 45 w7 fod
&t 2, gg ¥l 7% yATeg £ | 9L -
T FT AT A AT £ 39 & AT IT
FT g1 # f& 17,714 W ag v
gu &, 31.78 9@ UFT &A FT FTEA
@R gé 2 faw #1 e 34.17 w2
To HEY F | 2.73 FAT To F ANK
& aFwt #1 aft gf &, 106 s
a1 3,183 T ALE
firer forett & arfat &1 ot 7 2@ 2, H -
ATAAIE, TR, ATqER1, 7w dafear,
GRS, AT, AER, T AT H A
Fga § fF 50 wfrwa w1 gFaT gar
¥ feT o7 F afemr, gy, AT,
stz frafge & are, o ar & feard
7y 2, orf forr adf & f w@r feee
qrEeS qFAT gAT £ 1 T AW W
Ty, WEEgY, e, @9 &
a7 g formr & fF qar e gan
2| 7@ ¥ wmw g ¢ e afewfar
¥ war qfy &1 w@m g fear oo
FAS & THF ATH THIF G IH & FTAC
37 F1 g weg o1 T Afr w1 oqar
AT SfET 91 | AfET GET A SR
2w & sfawiar o feie & @ 1
™ A ¥ a1 afafa feelt & &ewx
21 w3w & arfusifeat & Foate s wwefy
aY | W A & qW AR K, A,
|TT g W, GAT AT & AF FAAT |

fEgEATE | TR AR ¥
for Ta g & AP Y Afeat awf
#) foé & anfad ¥ & 2@ afedi
® AT qAH T | WMq A A
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¥ oady o off sEe W M § ) oW
e, gt et ot e wee # faeey
& &7 IEHT AW A A AT E | I
SRW FY 7 A1 G o7 fagre §
famet & st s < aferar e a@r
T & | WX g Afuwifat ¥ aure
fara gra o s i s Fa e
& A s & 3w g gf afa & oA
T & fod ag sEwm Wy ) qEt 9
W & I faey § AW S e
¥ ot wawe wfa gri TEET A
e AE 2, AT ag gevEn: zafE
T 2 5 3 A AAIE F1 oA A
7, AT AT ogré 9w vF § 1 A ¥
areT Fgr faedt g IAd Fmm oefw
g & vy @iy ¥ afafaar foe
# arf fox 7 & fom #7175 ww
@

AT G R G FRE A fOE
q=E A% 9% 7o fo ATHT 807 FITT
%o T aifq aart & 1 wfea & wwear
g % 807 0% w0 i aifiy oft 7w 2
wifs 7z @7 Fey & afmaratan
T FFear AN M aER @
¢ formar ST A3 & 9T At o9t
T TEHE ¥ I FT TATAT A0, IH
HFH ¥ FH I FUT To TAT ATME
a9 9T T AT WY FITA § a=E@T AT
oHaT & | AR afafa 7w foE
¥ famr &

“Adequate  provision of funds will
have to be made for these works either

in 1969-70 or in 1970-71 so that they

could be completed before the next
monsoon season.”

g WIS AT F FAA g WY
g T AT | ST FT AgAT AT
15 99, 1970 & TgH Ig HH T
& S sfgd a1 1 g i 1969
# ¥ 9T T TR T AT 9T A
& | ST WRW woeTe wE &

MAY 8, 1970
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TR ITE FEA A E | I WIS TR
T aoAr afafa wT s IAF AT
e fawrfor € & &t =7 %7 ar% qae«
T8 g1AT & fF wTed weETT A1 2 E
& A wgw FvTe %7 wEw FAT Afed
a7 |

9T 9 & fag 8 I o WA
fagr war € ar o a9 F frd 27 F0e
wogy fIq7 74T | 7 AEIT FHAT T S
fie & fagr & & 130 M %0 1969
70 % TE TGr 41, W& g T
Zfw 1 ¥90 wmmr TR AWM A
fema 7 4t 70 @@ T FY AW F FH
TEEAT W &1 SR aufEm At ) e
@Y 1 fev S92 faer 1 790 #7E
e ALY AT | T T A oA A AT
fote & a2 #71 € fF 200 @@ 3
2, ag fa=mT =fgn o#w WA A9FE A
Taw] A A forgr £ gifE 3w 93w
A g ForE %1 faiz &Y g 1 afws
771 ST & R 34 wOg A o1 wfa
7€ GO & qVEIT N A, HEHl & T8
I ¥ 2-73 FUT €M FT q9T AQ
arfg & 1-08 FUg T fAATFT 50
g Y A1 afg g s faw wra
FTHE 1-50 FUT wAAT A4 q9-
T qIFAT § FAE FIHT § LTI
¥ fAu &7 $F FT0 99 g g | IS
SRTET HY IO WL T F T AfT
F fau 1T gt £ Fowa wfe o
Fy wiw T owt fFAr | 99T WEAW
TETT ¥ 3 FAT T FT AT F 2
3 Fgr & B sT w9 wwT A @
TFG @1 g9 €9AT AG A qwd |
F wara g F1 WY g7 fr@r | SR
formt & i fr faer waTe *1 %g faa
§ fr gger wte 71| wfew owE-
ey fo A @ T, AT qF I
w At @ & R R ang o S
W qra faen T@E T 0
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[ =fzr wE=)
foate & &t sz aw SR sl
JETT AEAT E 1 [T FIEA FHLT &Y
fedtE 8, sl foam & f qmrergR oTe-
feea o7, a9Er-a7r 99, TA-aNEA 43,
HEHET @7, 4 7 47 ¥ @ € |
A% wfatem 9ad fomr g—
“In addition. there wes an crosion
of the Hahanale bund and Balia Beria
bund and the railway embankment neur
Chitauni Railway  station,  There  was
also minor damage to irrigation structures
and channcls. A ceiling of Rs. 40 lakhs
for the restoration and erosion of other
works is recommended.

foer umit F2d £ ——

The State  Government  brought 1o
the nntice of the team the neeessity off
taking measures for the protection of the
existing embankments such as the Balia
Beria bund and the Chitauni railway
bund which have been under auack
during the last two years, They  appre-
hend that without immediate anti-crosion
works, there is a likelihood of breaches
oceurring in these embankments.”
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THE MINISTER OF STATE IN THL
MINISTRY OF FINANCE (SHRI P C.
SETHI) : I share the anxiety of the hon,
Member with regard to the flood control
and the sitvation that had arisen in the
castern parts of UP immediately alter the
flocds  ther:. With regard to  assistance
from the Central Government for these
measures, it is  primarily the function
of the State Government but, kecping in
view Lhe financial and other restrictions and
difficulties of the State Government, it has
always been customary that whenever any
such calamilies take place in anyv State,
the Central team consisting of the representa-
tives of the Planning Commission, the Fi-
nance Ministry and experts arc appointed
and they are sent.

In this particular case, Shri 8. Vohra was
the leader of the delegation or team which
went there. The members were Shri K.
Ramaeswar Rao of the Flood Control
Board, Shri B. D. Shastri of the Ministry
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of Food and Agriculture, the Superintend-

ing Engineer, CPWD and Shri Srinivasan,

Under Secretary of the Ministry of Finance.

SHR1 UMANATH (Pudukkottai) : Why
were the M.Ps. and M.L.As. not in-
timated ?

SHRI P, C. SETHI : I have no parti-
cular information whether the M.Ps. and
M. L. As. were not informed but 1 would
take the hon. Member for his word, 1
would cerlainly consider it as an important
suggestion that whenever such teams visit
States it would be for the State Governments
to intimate the concerned M. L. As. and
M.Ps. wiilh regard o the visit of the
team so that il they have any important
and useful suggestions, they can certainly
offer them,

S0 far as this tcam is concerned, it went
wherever the State Government wanted it
o gn, It visited those areas. It is not
possible in short time 1o visit each and
every place where flood has caused devasta-
tion or damage. 1If it is done, then it will
considerably delay the submission of the
reporl. Yet, the team went to some of the
important  places which were suggested
by the State Government. Rather, the
team went wherever it was taken because
the programme was drawn up by the State
Government. Apart from that, the team
had useful discussion with the officials on
the spot,

Then the commitice came to the conclu-
sion that the total ceiling is, as the hon.
Member has rightly quoted, about Rs.
2.90 crores— for relief items Rs. 1.50 crores,
loan items Rs. 25 lakhs and repair items
Rs. 1.15 crores, making a towal of Rs. 2.90
crores. This was the tota! cstimate of the
amount that was required to be given o
the State Government by the Commitice
and the Siate Government also accepted
this figure of Rs. 2.90 crores. The State
Government have been informed that this
would be the total amount that we would
be giving to them. As and when they
spend money, more money is allotted to
them. and about Rs. 50 lakhs have already
been paid to them. Whenever they submit
their accounts, more money if necessary
would be provided. There is no difficulty,
as for a+ this provision of money is
concerned.
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Apart from these various devastations
which the floods have caused in 1he eastern
parts of UP, there is the Ba'ia Beria Hund
which the hon. Member has referred to.
It is feared that on account of the flow of
the river Ganga this particular bund is likely
to be damaged. This damage has to be
taken cognisance ol and il it has to bestopped
then somc repair work in that bund will
have to be taken. This committec has
eslimated, and that is also the eslimate of
the State Governmenlt, thal a sum of Rs.
2 crores would be required for this purposc,

However as far as normal works of de-
velopment or repaiis arc concerned, they
are part and parcel of the Siate Plan and,
as such, when this reference was made, it
was pointed out to the State Government
that they will have to include all this in the
Siate Plan and that they will have to under-
take the work from the State Plan res
sources.

As far as the State Plan of U,P, is concern=
ed, although in the last year it was to the
tune of about Rs. 150 crores, the present
Annual Plan of the Staic Government is
of the order of Rs. 179 crores and looking
to this big amount which they have got
at their disposal it should not be difficult
for the State Government  lo Srovide this
sum. However, il is not correct lo say
that the State Government are averse o
this problem and that they are neglecting
castern U.P.  The prescnt Chiel Minister
has recently sent a leuter to the Prime
Minister, and Prime Minister has replied
to the Chiel Minister and this matter has
becn given a sccond look in the Planning
Commission and the Planning Commission
is examining the whole matter and they
would, after cxamination, if necessary,
recast the Statc Annual Plan. This Balia-
Beria Bund renovation should be under-
taken within the overall schemie of the State’s
Fourth Five Year Plan and it may be taken
up in this year. That is the proposal which
is being examined in the Planning Com-
mission.

18Hirs.

Therefore, it is not correct to say that the
State Government or the Central Govern-
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ment is averse to this problem and not
taking proper care. However, I have
taken note of the important suggesiions
made by the hon'ble Members with regard
Lo the information to be given 1o the hon'ble
Members; that the Team should be more
realistic in their visit and whenever they go
they should make it a point to visit such
spots which are absolutely necessary to be
visited and should discuss with the local
representatives  and  State  Government
officials.

With regard to the point raised by Shri
Shiva Chandra Jha as to whether the Prime
Minister gave any money out of the Prime
Minister’s Reliel Fund or not 1 may mention
that Prime Minister’s Reliel Fund is a small
amount. Whenever therc is a calamity
like fire, carihquake, floods, c¢ic. then the
Prime Minister does provide some moncy
out of this Fund. [ have no information
whether any amount was provided out of
Prime Minister’s  Relief Fund but this is
a small amount which could be given for
rchabilitation purposes. 1t is not possible
to provide any moncy oul of it for develop-
menial work. As regards the question of
giving any money out of the contingency
fund it does not arise.  Only if we do not
have any money for relief purposes then
we draw from the contingency fund. As
you know we have alrcady provided certain
amount of money for such purposc and from
this point of view it was not necessary for
us 1o draw from the contigency fund but
if a necessity ariscs—as is known to the
hon. Members the contingency fund has
already been increased from Rs. 15 crores
to Rs. 30 crores—certainly we can draw
from contingency fund also. In this parti-
cular case it was nol necessary 1o draw from
contingency fund and T can assurc the hon,
Members that all possible care is being
taken not only for the Eastern U. P. but
wherever any such calamity happens because
one cannot keep onc's eves closed to such
happenings. 1 fully share the anxiety of
the hon. Member who belongs to that place
and whatever is possible under the present
frame of rules and conditions, plan outlays,
eic. we shall look into the matter with all
sympathy and care at out disposal.

st whrwr wwTE ;NS A AT
foie & w1 ¢ 5 afwarafan am
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# Faft & ¢ ag I A g
aT g AR g 9w A
T ® W O ¥ w1 A
T |
1804 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Mag 11,
1970(Vaisakha 21, 1892 (Suka).
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